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LOX SABRA 

~aturday December 2, 1961iAgrahayana 
11, 1883 (Saka). 

The Lok Sabha met at Eleven of 
the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Drag Plants 

+ f Shri Kodiyan: 
'491 8hri Indrajit Gupta: '1 Shri Ram Krishan Gupta: 

8hri Bhakt Darshan: 

Will the Minister of Commeree and 
Industry be pleased to refer to the 
reply given to Starred QuestioB No. 358 
on the 10th August, 1961 and state: 

(a) whether the Soviet experts' 
Project Reports on Drug plants have 
since been examined and decisions 
taken thereon; 

(b) the number of such plants to be 
set up, their location, and estimated 
capacity; and 

(c) the extent to which these plants 
will make India self-sufficient in 
~ssential drugs? 

Tbe ~puty MInister of Commerce 
and Industry (Shri Satish Chandra): 
{a) to (c). A statement is laid on 
the Table of the House. 

Statement 

(a) Project Reports on Drug plants 
prepared by the Soviet c.:perts have 
been examined and have generally 
been accepted with such modifications 
as have been agreed upon after dis
cussions with the Soviet experts who 
are, at present, in the country for 
the purpose 

1544 (Ai) LSD-I. 
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(b) It has been decided to set up four 
Drug plants viz. Antibiotics at Rishi
kesh (UP), Synthetic Drugs at Sanat
nagar (Andhra Pradesh), Surgical 
instruments at Madras anc! PhYto
chemicals at Neriamangalam in Kerala. 

The estimated annual capacity of 
these plants would be 300 tons of vari
ous antibiotics, 850 tons of Synthetic 
Drugs and special Intermediates, 
2.5 million pieces of Surgical Instru
ments and 100 tons of Drugs from 
Medicinal Plants respElCtively. 

(c) Together with the development 
envisaged in the private sector, the 
country is expected to become self
sufficient in almost all the essential 
drugs with the establishment of these 
plants by the end of the Third Five 
Year Plan. 

8hri Xodiyan: May I know what 
progress has been made in the preli
minary work of establishing theae 
four drug plants. like acquisition of 
land, construction of buildings, etc.? 

Shri Satish Chandra: The land has 
been offered by the State Govern
ments. A Russian Team is already 
in the country. Steps are being 
taken to start the work. The project 
reports have been received, discus
sed and finalised. 

Shri Xodiyau: What will be the 
employment potential of these in the 
Third Five Year Plan? 

8hri Satish Chandra: I CQuid not 
give that figure straightway. The 
employment potential is generally 
not much in chemical factories, be
cause they are automatically operat
ed. But in the instruments plant 
there would be sufficient employ
ment potential. 

Shri Kodiyan: May I know whether 
the cultivation of medicinal plants 
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required for phyto-chemical plant in 
KeraIa has started? 

Shri Satlsh Chandra: There are her
bal farms in several parts of ,the coun
try; for instance, in Kashmir there are 
organised farms. More will have to 
be started in different parts of the 
country, and if some herbal plants can 
be cultivated in the areas nearabout 
the factory, it would be done. 

Interim Award of Jute Wace Board 

+ 
.'9'" {Shri S. M. Banerjee: 
..... Shri Tangam.an1: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the interim award of 
the .Jute Wage Board has since been 
implemented in all the jute mills; and 

(b) if so, whether the jute mill
Owners in Kanpur have also been per
auaded to implement the same? 

The Deputy Minister of Labour 
(Shri Abid AU): . (a) Yes, by all ex
cept three. 

(b) On the application of these three 
mills the High Court of Allahabad 
has issued a stay order. 

Shri S. M. Banerjee: In reply to 
a previous question the hon. Minister 
stated that the High Court has issued 
a stay order. May I know what 
steps have been taken by the Govern
ment of India or the Labour Minister 
to persuade the employers to imple
ment them without waitin&, for the 
High Court decision? 

Shri Abid Ali: We wrote to the 
Labour Minister of U.P. and it appears 
that they contacted the parties but 
they could not be persuaded to with
draw their application filed in the 
Higb Court. 

Shri S. M. Banerjee: May I know 
whether the Government of U.P. has 
been advised to move an application 
In the High Court for expeditious 
..ettlement of this case? Otherwise 
there would be delay. What action 
has been taken in this direction? 

Shri Abid Ali: We have not written 
to them to that effect. If the hon. 
Member likes, he can make a sugges
tion to the U.P. Government. 

Shri TaDgamaui: How many units 
in West Bengal have implemented 
these interim recomendations and how 
many workers will be benefited by 
this? 

Shri Abld Ali: In all there are 88 
mills. Out of them only 3 mills have 
not implemented it. There ara 
2,52,000 workers out of whom about 
2,47,000 have been benefited by this. 
That means more than 98 p r cent of 
the workers have been benefited and 
there is a question of only about 2 
per cent. 

S!iri Tangamani: May I know whe
ther the Government will request the 
State Government to move the High 
Court for expediting the disposal of 
the case, because the stay order has 
been there for more than three 
months? 

Shri Abid Ali: I do not think there 
is a possibility of succeeding in that 
way. U, however, hon. Members 
have got that suggestion, I will for
ward this to the U.P. Government. 

Technological Centre for Food Pro-
cessinlr and Fruit Canning Plant 

+ 
0t94 f Shri D. C. Sha.rma: 

'l Shrl Ram Krlshan Gupta: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 340 on the 10th August, 1961 and 
state: 

(a) whether Government have re
ceived the final details of the scheme 
tor setting up a Technological CentrQ 
tor Food Processing and Fruit Can
ning from Yugoslavia; and 

(b) if so, the action taken thereon? 

The Deputy MinIster of C_ 
aDd Industry (Shri Sa.tlsh Chandra): 
(a) and (b). No, Sir. Details arlO 
being awaited from Yugoslavia. 

Shri D. C. Sharma: May I know 
what progress has so tar been made 
80 far as this project is concerned? 
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SIni SatiSh Chandra: I said that 
there is a proposal from Yugoslavia 
to give us assistance is setting up a 
technological centre for food proces
sing and fruit canning. We have dis
cussed the scope of the proposal with 
them. The details as to how it should 
be implemented and what will be 
included therein are awaited from 
Yugoslavia. 

81ni D. C. Sharma: May I know 
it any 5 i te has been selected for the 
purpose? 

Shri SaUsh Chandra: The actual 
aite has not been selected. It will be 
done as soon as the details are 
received. 

SIni D. C. Sharma: What is going 
to be the approximate cost of this 
project and how is Yugoslavia going 
to share the cost with India? 

SIni SaUsh Chandra: The total ex
lJt'Ilditure would be about Rs. 40 lakhs, 
and the foreign exchange requirement 
will be Rs. 25 lakhs which will be 
covered by loans from Yugoslavia. 

U.S. Aid to Under-developed 
Countries 

+ I Shri Shree Narayan Das: 
• Shri Radha Raman: 
495., SIni Bibhuti Mishra: 

l SIni Hem Barna: 

Will the Prime MJnlster be pleased 
to state: 

(a) whether after Belgrade Neutral 
Summit Conference there has been 
any change in the attitude of the 
Government of U.S.A. towards aid 
problems of under-developed coun
tries and specially towards aid pro~ 
lems of this country; 

(b) it so, whether any indications 
are available that this has resulted in 
the reduction of aid programme; and 

(c) it so, the nature of curtailment 
made? 

The Deputy Minister of Enernal 
HairII (Shrimatl Lakshmi Menon): <a) 

The Government of India have no 
reason to believe that there haS been 
any change in the attitude of the Gov
ernment of U.S.A. towards the aid 
problems of the under-developed 
countries since the Neutral Nations 
Conferp.nce at Belgrade. 

(b) and (c). Do not arise. 

SIni Shree Narayan Das: Is it a 
fact that a speech delivered at the 
Conference led to some important 
statements being made by some per
sons in authority about the giving of 
the aid? 

Shrlmati Laksbmi MeDOll: have 
already stated that there is no change 
in the attitude of the Government of 
U.S.A. in this respect. 

SIni Hem Barna: May I know whe
ther it is a fact that the United 
States has amended their Aid Bill 
which stipulates a political test for 
neutral nations for getting financial 
aid from the United States-'political 
test' means the sharing of U.S. views 
on world crisis? Are Government 
aware of it? 

Shrlmati Lakshmi MenGll: Govern
ment is aware of a formal amendment 
moved to the Foreien Aid Appropria
tion Bill at the instance of Senator 
Keating which reads as follows: 

"It is the sense of the Congress 
that in the administration of these 
funds great attention and conidera
tion should be given to those 
nations which share the view of 
the United States in the world 
crisis". 

Subsequently in his Press Confer
ence, President Kennedy has said: 

"We are not attempting to use 
our aid in order to secure agree
ment by these countries with all 
of our policies". 

Shri Hem Barna: May I know 
whether it is not a tact that as a 
result of this particular amendment 
Yugoslavia, as an under-developed 
country, was the first to suffer so far as 
U.S. financial aid is concerned? And, 
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if so, whether it is a fact that the 
Yugoslav President came immediately 
to Cairo to meet Mr. Nehru and 
Mr. Nasser in order io discuss this 
aspect of the problem" 

Shrimati Lakshmi Menon: I really 
do not know what happened in yugo
slavia. If the hon. Member asks ques
tions about India, I will answer. 

Shri Hem Barua: Our Prime Min-
ister was involved there and it trans
pires .... 

Mr. Speaker: I am afraid the hon. 
Member is trYing to involve the Prime 
Minister. 

Shrimati Lakshmi Menon: And 
Yugoslavia. 

Shri Goray: May I know whether 
any light was shed on this particular 
point when our Prime Minister met 
the President of the United States 
recently? 

Mr. Speaker: He wants to know 
whether they had any d:scussion on 
this matter. 

Shrimati Lakshmi Menon: I have 
clearly stated that there is no change 
in the U.S. policy as far as aid is con
cerned, and I have also given a clari
fication given by the President. 

Shri Hem Barna: May I know whe
ther it is a fact that the United States 
Administration has divided neutJals 
into two categories-positive neutrals 
and negative neutrals ..... . 

Mr. Speaker: Order, order. We are 
not much concerned with that. The 
hon. Member thinks he is a member 
of the Congress of the United States 
of America, and for the time being 
he forgets that he is in India. If there 
is any change in the attitude so far 
as India is concerned, he may put a 
question on that instead of going on 
asking about other countries. We are 
not responsible for their policies or 
their mutual adjustments. 

Sbri Hem Barua: I am coming to 
that. 

Mr. Speaker: No, no; I am not going 
to allow. Next Question. 

Industrial Survey of Jammu and 
KashmIr 

+ I Slu.'imati Maimoona Sultan: 
• 9 Shrimati Da PalchoudhUl'i: 

4 6'1 Shri Balraj Madhok: 
l Shri Inder J. Malhotra: 

Wi!! the Minister of Commera 811. 
Industry be pleased to nat@!: 

(a) whether it is a fact that an in
dustrial survey of Jammu and Kash
mir has rec~ntly been conducted by 
the Government of India; 

(b) if so, the details thereof; and 

(c) whether a report of the survey 
will be placed on the Table? 

The DePuty Minister of Commerce 
and Industry (Shri Satisb Chandra): 
(a) Yes, Sir. 

(b) A statement is placed on the 
Table of the House. [See Appendix 
II, annexure No. 25], Copies of the 
report also are being made available 
in the Library of the Parliament. 

(c) Ye!, Sir 

Shrimati Maimoona Sultan: The re
port of the survey team points out 
that there is wastage in the matter 
of coal deposits in Jammu and Kash
mir. In order to remove this defect 
it has been suggested that the coal 
mines there should be brought under 
the control of the Union Coal Deve
lopment Corporation. May I know 
what is being done to implement that 
suggestion? 

Shri Satlsh Chandra: It is true that 
the report points out that the coal 
mines and also the lignite mines in 
Kashmir should be developed, and 
that they have not been properly 
exploited so far. The main difficulty 
is that of technical personnel and 
also of transporting the modern 
equipments to the site. Steps have to 
be taken in future to improve the 
working of these coal mines. 

8hri VaJpayee: May I know if the 
attention of the Government has been 
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drawn to the criticism voiced in a 
certain section of the Press that the 
industrial estates established ill the 
Jammu and Kashmir State, particu
larly in Jammu city are not function
ing well and whether Government 
have made any enquiries in this re
gard! 

Shri Satish ChaD4ra: That has 
nothing to do with the industrial sur
vey conducted on the spot by a special 
team. 

Mr. Speaker: He may table a sepa
rate question. 

Shri KamalDayan BaJaJ: May 
know whether alone with the indWl
trial survey the Government would 
bear in mind the distance involved
Jammu and Kashmir is far off from 
her~and other difficulties of trans
port mentioned by the hon. Deputy 
Minister and give a sympathetic con
sideration to the question of announc
ing some subsidies for the develop
ment of Jammu and Kashmir indus
trially so that the people who may 
suffer due to industrial development 
there may be compensated? 

Mr. Speaker: All that does not arise 
out of this question. 

Shri T. B. Vitta! Rao: The hon. 
Deputy Minister stated that the coal 
mines there could not be exploited 
because we could not transport any 
machinery to this site. May I know 
why we cannot adopt the convention
al and traditional method of getting 
coal from there? 

Shri Satisb Chandra: The hon. 
Member perhaps did not listen to 
my answer properly. I did not say 
that the coal mines are not being 
worked. Some coal mines inKasb
mir are being worked, but the mod
ern equipment has not so far b@en 

used and it is possible to improve 
them 'as has been pointed out in the 
report. 

1Dq1dry Into the Murder of Dr . .\.0 

+ r Shri Bibhuti Mishra: 
l Shri M L. Dwiveell: 

Will the Prime MiDJster be pleased 
to state: 

(a) whether the preliminary inqlUry 
into the murder of Dr. Ao has been 
completed; and 

(b) if so, what are the main 
findings? 

The Parliameutary Secretary to the 
Minister of External Mairs (Shri 
J. N. Bazarika): (a) and (b). Police 
enquiries into the murder of Dr. Ao 
are in progress. The murderer of 
Dr. Ao has not been apprehended so 
tar. 

aft ~fi:r fi:rJr: ~ Q'Ii m<m 
;f ~r ;;rt;f ~ <;fir ~ 'fR ~ 
;;IT;r-'mffi'r 'tiT mr Q'Ii 'tl1T ~m f;r~ 

~ ? 

Shri J. N. Bazarika: Enquiries are 
being held by the police with the as
sistance of the Assistant Director, In
telligence Bureau, and they are in 
progress. 

aft ~ r~ : ~« 'flIT g{ ~ 
~ ;;IT;r-~ if; ifT'( if, ~~: ..-rt if 
<;fi~~ ~1 'laWT 'i<n ~ I 

~~: ~'!;ff; 'U't if ~ ~~ 
~1 <re"T ~ ~ I 

aft ~ fi:rJr: ~ ~<;fi ifTl!m ~ 
~, ~ Q) <re"T ~ I 

Mr. Speaker: Order, order. The 
police enquiry is goin, on. The man 
has not been apprehended. What 
more does he want? Does he want 
to know where they went, where 
they searched and so on? 1 anlJ'eally 
surprised. 

aft n;m ~ mro : ~ l1& «"f ~ 
flfi ~o ~ ;f qq;ft ~ ~ ~<i ~ 
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f'lt«f f11!{ 'itT ~«"SI''fir<: 'itT ij"'fl"l'l<: 
f~ 'IT fir, ~ "SI';rn i\'( lITIII)' ij; f~ 
«'lti! '3~'I'ir f) ifln ~ q)~ «Q: ij" 'ff'ffi 
~«'f <;:r.~:'f I{ lJ'filf~ gm ¥fT, ~R 
~fG" ~, <fT ~« «~q. ~r<: if ~.;'fir 
~~qrr ij; f~ 'ltT~ ~l:fCff¥fT 'M't ~ 
'ltr? 

Mr. Speaker: That ooes not arise 
out of this question. 

Shri S. M. Banerjee: May I know 
whether after the murder of Dr. Ao 
security measures in that particular 
area have been tightened up? 

Shri J. N. Bazarika: Yes. 
Mr. Speaker: How does it arise out 

of a question about enquiry into the 
murder? 

Shrimati M ... fiJa Ahmed: Is it a fact 
thaf the internal situation of Naga
land is disQuieting since a few 
months and the murder ,that was com
mitted was only due to scrambling 
for power by the pro-hostile 
elements? 

Mr. Speaker: Even that does not 
arise out of this. The question re
lates only to the enquiry into the 
murder. 

8hri Hem Barua: May I p\llt one 
question? My question will arise 
very much out of this. 

Mr. Speaker: No. I have anowed 
him a number of questions. 

Export of Manll'anese 

+ 
{ 

Shri Khushwaqt Rai: 
*499. Shri Vidya Charaa Shukla: 

Shri Rameshwar Tanua: 

Will the Minister of Co_erCe and 
I1U11Istr7 be pleased to state: 

(a) whether it is a fact that actU411 
forward s~les ~ manpnele ore a~d 
are ]~ in haif year (Jan~-Ju1Y) 
1961 than the corresponding period in 
~960; 

~b) if so, by how much; and 

Ural Answers 

(c) what are the reasons for this 
decline in exports? 

The Deputy Minister of Co __ 
aud Industry (Slirt Satish Clumdra): 
(a) Government do not have com
plete irnormation about forward sales 
of manganese ore. 

(b) and (c) Do not arise. 

'" ~~ tmf m' : ~ ;f ;;n;r'IT ~ 
~ f'lt WrRr .,. fi.R if; f~ ~~ ilif 
~~ ~ iflfT-IfllT ~;;rofli ;;rr,,~ t? 

,"~q:~;f;f~ a1~

~ ~ ~<f ~ 'fi~;;rofli .fli ~ I tor" 
~C; ~ 'fi1f f~ ~T ~, ~ if Ifilff 
'fir rr~ ~ I lfqif ojc iI11r ~ fq'fR: ~ 
~r ~ f'fi" '{~ ~c 'fi"T ~h: 'I7+r f'fi"llT 
""n: I ~IT. i feriT 4 ~"'T 'litt<'ll ~T 
;;rr~rrr I 

Shri Tyagi: The hon. Deputy Min
ister just now staJted that he is not in 
a positi"n to give tile figures. May 
I know if the sales are effected 
through private agencies; if not, and 
if they are effected through the State 
Trading Corporation, I am surprised 
why the Government are not having 
the figures a. to what are our forward 
sales. 

Shri Satish Chandra: The hon. 
Member is aW81'e that the export of 
manganese ores is not the monopoly 
of the State Trading Corporation; 
private trade also participates. 

Shri Tyagi: What is the result of 
the trade which went through the 
channl!ls of the State Trading Cor
poration? 

Shri Satish (Jbadioa: The forward 
sales of the Sta~ Trading Corpora
tion are a little lower than last year. 
I say this for the first aix or seven 
months of this year. There is a 
re~on for it. ~~ S~te Trading 
Corporation, previol,lSly, w~ 4ealing 
with !ill tlJ,e b,arter de~ls inc\~." ~e 
b4Sin~ ~n~~ 1:>Y U,l, ~fivl!~ tnI4~· 
This year, there haa been a eh~e in 
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that system. So the figures are not 
comparable. 

Wages in Coal Mines 

+ 
*581. {S~ Kod~an: 

Sbn Wanor: 

Will the Minister of LabGur and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 4 on the 7th August, 1961 and 
state: 

(a) wh~ther the Bipartite Commit
tee of Employers and Workers to go 
into all the aspects of the question of 
wage revision in coal mines has since 
been constituted; and 

(b) if not, the reasons for the de
lay? 

The Deputy Minister of Labour 
(Sbri Abicl Ali): (a) The Bipartite 
Committee has since mel twice at 
Calcutta. 

(b) Does not arise. 

Shri Kodiyan: The other day the 
han. Labour Minister stated in this 
House that he would be meeting the 
hon. Minister of Steel, Mines and Fuel 
for consultation in this respect. May 
I know whether he has since met 
him? 

Shri Abid Ail: They have been 
meeting very often. 

8hri Kodiyan: May I know whether 
any date has been fixed for a meeting 
of this bipartite Commlttee? 

Shri Abid Ali: It may be by the end 
of this month or sometime early next 
month. 

.t:zebange of Lockers, Bank Aceo_ts 
etc. 

+ JSMi M. B. Tbakore: 
81trl D. C. Sharma: 
Sh.ri Bibhuti Mishra: 

"6112. ~JIri r. C. P/Jro!IlIJa: 
I 81m.ljij SiNi> 
I SarWJ: 
l 81m ~tb 1iIII1l: 

Will the Minister Qf ,-,Jlllliatlan 
tie pleased to .ta~ the progress made 

in the implementat!on of the agree
ment reached in Calcutta earlier bet
ween the Indian and Pakistani offi
cials on the exchange of lockers, bank 
accounts and :funds? 

The MiDJster 01 Rehabiiitation (Shrl 
Mehr Chand Khanna): The exchange 
of lockers. sate deposits and bank ac
counts was fixed at Lahore, Delhi 
and Karachi on 30th November, 1961. 
India handed over bank drafts of 
Rs. 8'71 lakhs to the representative of 
the Pakistan Government at Delhi 
and Pakistan handed over bank drafts 
of Rs. 2'25 lakhs to the representa
tive of the Indian Government at 
Labore. India also handed over con
tents of 135 lockers and safe deposits 
of Pakistani nationals which were 
sent by train under police escort to 
Pakistan. Pakistan handed over 
eight sealed packages at Karachi 
which will be brought to Delhi by 
plane on 3rd December. They also 
handed over 111 sealed packages con
taining contents of lockers and safe 
deposits of Indian nationals at Lahore, 
which were brought to Delhi by train 
yesterday. The remaining packages 
numbering over 200 were to be hand
ed over by Pakistan yesterday and 
would also be brought to Delhi. 

May I supplement the answer with 
the information that the other pack
ages have also arrh'ed! Their num
ber is 266. So. the total number of 
packages that we have received from 
Pakistan containiIl& the lockers and 
safe deposits is 377 and the number 
of lockers and safe deposits in these 
packages is round about 750. We are 
still to receiv another hundred 
packages and arrangements are being 
made to bring them back to India. 

Shri M. B. Thakore: May I know by 
what time complete exchange will 
take place? 

Sbri Mehr Chanll Khanna: Ex
change has already taken place. 

Mr. Speaker: The han. ~ter has 
stated that out of 700 ape! odd things 
a major portion haa come: What about 
the balance? 
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8hri Mehr Chand Khanna: The 
balance is about 100. We are look
ing into it. The bulk has already 
come to India. 

'Ii ~" fiM : ~;;rr.r;rr ~ ~ 
f'li ~ if lIT(<fG ~«< 'liT f~ ~qm 
OfT 1fT ~ ~T, ~ ~ 'R CI'fi a: 
f~1fT ~lTT , 

'Ii ~ 1!r.1IT: 'ii.~ 'fiOf 
~ ~ ~h: ~~ i!lTiT ~T~ ~,~r.r 
.. ~ 0 OfT'fid ~ ~ f~f"TG~ ~'lPf 
~ ~iPfr¢\' '!it ~~m i"if ,'<f Ofm n, 

~ ~ 'f,f CI'fi ~'<f;;m: ~ ~ I ~l'f ~if ~ 
'fi"~1]- f'fi" <f v.n1 ~h: f"ffiifT ~r ~ ~~ 
Wf'f ~ frof~,," it;;rrf' I 

Shri D. C. SIlarma: May I know if 
this is the end of the chapter so far 
as this matter is concerned, or is thiJ 
going to lead to some other agree
ments also? 

Shri Mehr Chand Khanna: The 
movable property agreement was ar
rived at between India and Pakistan 
a number of years ago, and it has 
been under constant review all these 
years. There were a number of pend
ing items to be disposed of. This is 
one of the very important items that 
has been settled. The next meeting 
of the Implementation Committee is 
scheduled to be held at Karachi after 
about a week when we would be tak
ing up the remaining items. 

Shri M. B. Thakore: May I Know, 
Sir, what hap!)ened to the bank ac
counts? 

Shri Mem Chand Khanna: I am 
afraid, the earlier part of my answer 
was not listened to with attention by 
the hon. Member where I referred to 
this. 

8ml M. B. Thakore: I wanted to 
know whether there are any pending 
cases? 

Shri Mem Chand Khanna: Not to 
my knowledge: There may be a few 
here and there. 

'Ii ~n.-~ : ti· "Il'RT ~ ~ 
f'li~ <f~ifif~~fmR<tT'ifWlPf 
:t ~ <tiT ~ .m: f.licrif 'lif 
qrf~ if lPf <tiT ~r , 

'"~\!fft\'r:~CI'fi~ 
ti'm ~h: m'fi"{f' 'liT ~ ~,i!r'!i 
f~~aT~~ ~'~CI'fi~ 
'liT ~ ~, ~if <tT lPf :t liI'\m" , 
;;ft~ <lW~ ~'fi't~m <rn1~mIf 
~ f~ it f'fi"allT ~, ~ ti· ~ ~ 
~, itf'fi"if ;WT ~ ;i f~~ ~ ~ 
f~ ~~~~~~~~, 
;;iT ~ ~ Cfli~ ~ ~ ~ ,,~o 
~, 1111: ~ GfT'tt "IlT r I aT Jrt ~ 
it ;;rT ~Ilit ~ ~'h: ~ f6<l1f~ 
~ ~ ~ffi ~~ "lJro ~ , itf'fi"if 
ti· ifga C!'Ii~m ~ ~~ ~ lfiq.IT 

~ ~Rif1f,i ~'IiT~ ~ I 

Sbri D. C. Sharma: There were 
some major and some minor out
standing problems between India and 
Pakistan. May I know if the hon. 
Minister is taking any steps to solvEt 
the remaininl;; major and minor pro
blems? 

Shri Mehr Chand Khanna: I have 
just now stated that there are still 
a large number of problems which 
remain to be resolved and we are 
having a meeting of the IpTementa
tion Committee in Karachi on the 11th 
December when we will take up the 
other matters. I can assure thEt 
House that we are pursuing the mat
ter vigorously as we want these 
things to be settled and expedited. 

Shri Hem Barna: May I know whe
ther it is a fact that rockers in bank. 
under liquidation are also proposed to 
be exchanged and, it so, what is the 
reaction of Pakistan to this proposal? 

.shri Mehr Chand Khanna: r have 
made a personal reference to th& 
Rehabilitation Minister of Pakistan 
and brought it to his notice that the 
agreement also coveted those lock
ers and .ate deposits which were ly-
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ing in banks which have gone into 
liquidation. My information is-al-
though I have not receiv~d it officially 
-that they are looking into the mat
ter. I do not apprehend any difficulty 
there. That is the present position. 

Bebate 011 IlaDclspuil S1Ik Yam 

*503. Shrimati Benuka Bay: Will 
the Minister of Commerce and Indus
try be pleased to state: 

(a) whether any rebate hi ~ven 
On handspun silk yarn; 

(b) if so, what is ~ value of the 
rebate; and 

(c) if not, whether Government 
intend to introduce any such scheme 
to encourage cottage industry in 
"ilk? 

The Deputy MJnister 01 Commeree 
and Industry (Shri Satish Chandra): 
(a) to (c). No, Sir. 

Shrimati Rcnuka Ray: Was any 
auch rebate given earlier? 

Shri Satish Chandra! 'No rebate is 
given on hand-spun silk yarn but 
a rebate is given at the time of retail 
sale of the cloth produced from hand
spun silk yarn. 

Shrimati Renuka Ray: Is it still 
being continued? 

Shri Satish Chandra: It is being 
continued. 

Sbrimatl Benuta Bay: So, there is 
no question of stopping that rebate? 

Shri Satish Cbandra: There is no 
question of stopping that rebate, but 
there is a proposal to reduce the rate 
of the rebate. Silk cloth is usually 
purchased by well to do people and 
it is felt that there is room for reduc
tion. That may be eff~cted from the 
1st April 1962. 

Bbrlmati Renuka Ray: What will be 
the repercussions of this on those who 
produce silk? 

Sbri Satlah Chandra: 
and Vlllag~ IndUltri9 

The Khadi 
CommissiO!! 

have considered the proposal and they 
think that there would be""oo reper
cussion. 

Shri Tangamani: May I know whe
ther any proposal has been received 
from the handloom weavers that re
bate should be extended to those 
handloom cloth spun out of artificial 
silk yarn imported-from foreign coun
tries? 

Sbri Sallih Chandra: This relates to 
hand-spun khadi yarn and not to the 
varieties produced from imported 
artificial silk yarn. 

All India Radio 

+ r Shri SUJlll.kAr: 
I Shri Barish Chandra 

*5M.i Mathur: 
Shri Aurobmu Gti.oSal: 

L Shri Shree Narayan Das: 

Will the Minister of InformatJoa 
and Broadcasting be pleased to state: 

<a) whether Government have 
come to a final decision to permit 
political parties to broadcast from 
the All India Radio Stations in the 
next general elections; and 

(b) whether any detailed scheme 
has been chalked out? 

The Minister of State in the Minis-
try of Home AffaIrs) (Shri Datu): 
<a) and (b). Government is not in a 
position to take any decision without 
getting a definite proposal from th~ 

Election Commission. The Chief 
Election Commissioner had a discus
sion with the Minister of Information 
and Broadcasting regarding the 
matter. It is understood that the 
Election Commission is discussing 
certain proposals in this regard with 
representatives of political parties and 
its recommendations on that basis are 
awaited. 

I may say, by way of addition, that 
there has been already such a discus
sion. 

Some hou. Member: Where is the 
Minister? 

Mr. Speaker: Nobody ~xpected that 
yesterday would be a holiday and 
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today would be a v:J~kin~ cay. H03t 
of them had fixed up engagements for 
today which they did not want to 
IUsturh. Therefore, some of the 
Ministers wrote to 'me in the matter 
and I have allowed them to be repre
sented in this House by other Minis
ters or Parliamentary Secretaries. 

Shri S. M. Banerjee: Whoever depu
tises for him must answer all the 
questions. 

Mr. Speaker: Not everything. One 
Minister cannot take up the portfolio 
of another Minister overnight. Further, 
1 will allow them opportunities. 

Shri Supakar: May I know if the 
hon. Minister is in a position to say 
what will be the total time allotted 
for these broadcasts, both in English 
and in regional languages? 

8hri Datar: Let the hon. Member 
wait for some time. The whole point 
will be cleared, a proper decision will 
be taken and duly announced here. 

Shri Supakar: May I know whether 
that announcement is going to take 
place before the House adjourns, as 
the next session will be after the 
general elections are over? 

Skri Datar: It will be as early as 
possible after the recommendations 
have been received. 

Mr. Speaker: Even if the session has 
adjourned, there is nothing to prevent 
the Government from making an 

'announcement before the election 
takes place, 

Shri TY~Ji: May I know if some 
nlles have been framed to check 
bitter mutual criticism between par
ties? Will they criticise only the 
policies and "programmes of other 
parties or also the Government? 

Shri Datal': This aspect of the 
matter will be fully tak"n ,into 
account. In fact, the Cbief Election 

, . Commissioner is also trying to evolve 
a reasonable agreement 80' far as the 

. ,contents of the broadcast are concern
• ed. 

Smi D. C. Sharma: Last time the 
meetings of these parties took pl~ 
with the Election Commission and the 
negotiations broke down. May I know 
if those things which were responsible 
for the break-down of those negotia
tions last time have been taken into 
account this time? 

Shri Datar: I would request the 
hon. Member to aee today's papen;. 
The news appears to be more promis
ing. 

Shri S. M. Banerjee: This particular 
concession will be given to political 
parties only. What will happen to 
the progressive independents? Will 
they also be given the opportunity? 

Shri Datal': This is a bout the 
parties. 

Shri T~amaui: In the course of 
th" discussion with the Election Com
mission were representations made 
by almost all the parties, except the 
Congress Party, that the t;)'Ie for the 
Congress Party should be reduced in 
view of the fact that many statements 
of hon. Ministers and others Wf!re 
already being reporten? 

Shri Datar: The discussion 
taken place very recently and 
not have before me a copy of 
substance of the discussion. 

has 
I do 

the 

m ~~ m ~ : li' ~ orr;r;n 
"ITj1qT ~ f'fo "';iT'!' ~ if; WI<f 
mmr ;nvrT 'i,i{!qlfo;m ",f~ ~ 
~ if;:'rt 'fo'!f1Jm'f mmr ;;m:r ~ ~ 
crt {~it ~ lfIIT ~'" ir'fr? 

~r. S}Ie!ll<er: This does not arise 
out of this. 

s~ T. B. Vittal ~: May I know 
if it is a part of the facility Jiven for 
broadcasting that while reporting the 
procf!edings over the All India Radio 
Opposition Membf!rs are completely 
blacked out? 

.... ~"u~r: 1'h~~ d~s npt ari8e 
out of this queRlon. 
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fctfJ!ltill~on of ~~ p~ 

·5~. PaneW D. N. Tiwari: Will the 
Mj~ster of pJanning to pleased to 
state: 

(a) whether tAe Planning Com
mission has decided to formulate 
annual plans within the framework 
of the Third Five Year Plan; and 

(b) whether the formulation of 
1962-63 Plan has been completed? 

'.file Deputy Minister of PJanning 
(Shri S. N. lmshra): (a) and (b). The 
Annual Plan for 1962-63 is at present 
being formulated. Proposals in the 
Annual Plans of the Central and State 
Governments are embodied in their 
annual budgets. The preparation of 
Annual Plans has been a nonnal pro
cedure in planning for several years, 
and methods and techniques connected 
with them are being steadily improv
ed. 

Pandit D. N. Tiwari: What is the 
experience of the last few years in 
the formulation of the yearly plans? 
The hon. Minister has been pleased 
to say that the methods are being 
improved. What is the improvement 
that has been made? What are the 
precise terms on which these plan. 
are made? 

Shri S. N. Mishra: The experience 
has been that it has been of great 
advantage so far as e1\'ective imple
mentation is concerned. It also helps 
us in reviewing the progress made in 
the past year and in assessing the 
resources that would be available in 
the next year. So, from all points of 
view it has been of great advantage. 
So far as the details of the technique 
are concerned, it would take me more 
time to explain them than the Ques
tion Hour would permit. 

Paadit D. N. Tiwari: May I know 
whether any change is made in the 
1>I"iorities of the schemes also? 

~. Speaker: Would the priorities 
set out in the Plan be modified in the 
yearly plans? 

SJni 8. iN. Misbra: No, Sir; within 
~ everall priorities laid down in the 

Plan the annual plall3 are being for
mUlated. But it may well be that in 
II particular year emphasis may have 
to be laid on certain programmes. For 
example, I might state that during the 
next year the stress might be on 
agricultural production, minor irriga
tion and employment-generating 
schemes or things like that. But all 
these have to fit in within the over
all priorities set out in the Plan. 

Shrimati Renuka Ray: Is it a fact 
that the Planning Commission has 
asked the State Governments to 
include in their next annual plans 
certain important subjects which had 
not been included in the beginning 
when the Plan was formulated? If 
10. what are those subjects? 

Shri 8. N. Mishra: I am unable to 
visualise any such schemes just now, 
but what I can say is that there were 
certain schemes which were in a very, 
very tentative stage then and 
required more details to be formulated 
for implementation. When thOlle 
details are spelt out they might look 
like something new. But they are 
bound to be related to some such 
schemes which were then under pre
paration. 

Shri Ra.nga: Are the proposals that 
are incorporated in the Budget and 
are associated with it to be superseded 
by any kind of an annual plan that 
the Planning Commission is to make 
01' will the Planning Commission's 
plan be incorporated in the Budget 
which will be presented to flarUa
ment? 

Shri S. N. Mishra: The latter part 
of the question of the hon. Member 
precisely conforms to what we are 
doing. The annual plans are fitted 
into the annual Budgets. 

~hri B.aqa: May I know whether 
it is the hon. Finance Minister or the 
Planning Commission who takes the 
final decision on behalf of the Gov
ernment? 

8hri S. N. Misbra: The hon. Finance 
14inister also happens to be a member 
.of tile Planning Commisaion. So he is 
apociated with the tDrmulation of the 
annual plans in a befitting manner. 
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Shri Bup.: The hon. Finance 
Minister is only one of the many 
members. When the hon. Finance 
Minister prepares the Budget and 
presents it to this House, he presents it 
not only in his individual capacity but 
on behalf of the whole Government. 
Is the hon. Finance Minister having 
the final say in setting out priorities? 
Who decides it, the hon. Finance 
Minister or the Planning Commission? 

Mr. Speaker: The hon. Finance 
Minister is a member of the Planning 
Commission. It is open to him to seek 
advice from any quarter including the 
hon. Member and the Planning Com
mission. 

Shri Ra.nga: No, Sir; he can be 
overruled by other members of the 
Planning Commission. 

Mr. Speaker: Certainly he can do 
so; it is open to him to do so. 

Shri Ranga: He can be overruled by 
the Planning Commission but I can
not overrule him. 

Shri D. C. Sharma: Sir, the hon. 
Member is against planning. 

Mr. Speaker: I will explain it. 
There is a Planning Commission which 
goes into this. Then the other Secre
taries are there, Nobody claims that 
the Planning Commission is a super
Ministry or Cabinet. The hon. Finance 
Minister is also a member of the 
Planning Commission. He discusses 
the matter and includes it in the 
Budget. We must assume that ulti
mately it is the responsibility of the 
hon. Finance Minister. With his res
ponsibility he comes here. We do 
not go into the details of the advice 
which he may accept or reject. If he 
accepts it, it is his advice so far lUI 

we are concerned. We are not wor
ried with the Planning Commission's 
recommendations. 

Pandit D. N. Tiwari: Is the hon. 
Minister in a position to say whether 
the emphaSis on the Gandak projel;t 
has been shifted or remains the 
same' 

Shri S. N. Mishra: This is a matter 
of detail. I do not know whether the 
hon. Member is referring to the next 
annual plan or to the current year's 
plan. As regards individual points, I 
require further notice. 

Mr. Speaker: Next question-Shri
mati Maimoona Sultan: Absent. She 
was here just now. Some hon. Mem
bers give notice of only one or two 
questions and then are absent when 
they come up. Next question-Shri 
H. N. Mukerjee: Absent. Next qua
tion-Shri Tangamani. He is also 
absent. It is really surprising, Next 
question-Shri Prakash Vir Shastri. 

+ 
( 11ft Sf'tirn ~~ ~ 
o..iT~1 

*~Ol.lo..iT '1ft : 
o..iT~~: 

o..iT~lIf: 

'1m' ~ ~!f~ .r.r1 liQ o/fl'f 
~ ~~'1T 'f>'~iT fiI; : 

('f>') '1m' Wf~ ~Oflf if 'IllT-
'ifT1:: ~T 't ,!C'5I1~fl<: 't~ ~lIf 
~~ ofi .-.rhr 'Ef~m 'f>'<: R<!T 
~ ; 

("') lfR ~t. <f1 'f1.IT ~{'fiT f<1'ifT'l: 
~ ~ l\' <Fit :;:.q-n ~ ~A' 
'fiT ~ ; m<: 

(11') ~<1<1' ~m ~<rnr m 
"f"rfisra' fij;q ;;rr;l if; ~n: 'lllT ~ 

'!~~. ~ if ~-~ (o..iT 
m-R) : ('f>') lfu: (if). 1ffiCf if; 
Wf~ nnm Oflf ii' 'I1lT'ifT1:: -<r-'!' (1f"f 
~,!':o) :>~. ~t~f, 9;l'R ~ 
orm- 'l\il' ;tf.f'fi. ~<: ~ ('t~ 
.lfu:~) m~(. ~tf,o of; ~~"Tf~ 
9;l'R ~ ~ morn: 'l<: 'iiifire' fiI;lfr.~.fiI; 
il''IfroTij;~<t't!{T'U ~t(n(l!i} 
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~ lINR ~r ifrft ~flfllf lIr( linr-
slff'Ff ~r f'l11rlfi'fT 'l<: ~'f ~ 
~ "- I 

1 shall read out the 
English aJse. 

answer in 

(a) and (c). The Newspaper (Price 
and Page) Act, 1956 and the Daily 
Newspaper (Price and Page) Order, 
1960 framed thereunder have been 
declared unconstitutional and void by 
thes Supreme Court on India on the 
ground that they impinge upon the 
freedom of speech and expression 
guaranteed under Article 19(1) (a) of 
the Constitution of India. 

(b) No, Sir. 

eft 5ll'm m mro : ~ ,"T 
'Ii" ~.1'm: "JY'1 f.f~ ~ ~ 7,;f 

~R it ~ <R'rIT m', ~i lIfll-
f'f11T 'FITii' <Jlf'T <rn iJ;ir 'l'n:uT ;:;'fu'i'f 
i~ ~ f'li f"f<'f ~: ff~ m'f-i''f<f>cIT ',Xi'" 
~7 

Shri Datu: When an Act was pass
ed, certain rules had to be framed. 
That is the reason why rules had been 
framed. But, the moment action was 
taken by way of writ petition, its 
implementation was stayed and the 
whole plan declared void. 

tift SI1mI' ~ m~ : ~ lIf'i;r-
fiflrll ~i "",1;;'1' ;!lTlff~ :rm q
~q-rf'f~ 'El'if!ffl' fit;~ ;;rr# ~ ~ 
'flIT m:~R ifii ~~ ~\:r ~f'f'I' srM sif 
~ rort; sr-tm ~iJT ~ fit; W mm~ 
<it fiI;;: ~~..f~ <.iT i '-F1 <IT ~tr lIf'i;r-
fin'!' <it lIm~i'fT ~T ~T 7 

Shri Datu: At present, the Gov
ernment do not intend to bring in any 
legislation in this behalf. 

Shri Goray: The whole idea behind 
this Price Page Schedule was to pro-

tect the small newspapers from com
petition with big newspapers. Hav
ing regard to the decisbn of the 
SuC'reme Court, does not the Govern
ment think that it is very necessary 
and very urgent also that they move 
in this matter and see to it that the 
small newspapers are protected? 

Shri Datu: Any way, we have got 
the Supreme Court's decision in this 
respect. All the same, the Govern
ment would take into aecount what 
the hon. Member has su~gested. 

Shri Supakar: May I now whether 
the Government, after the deCision of 
the Supreme Court. has re-examined 

. the problem with a view to see whe
ther, within the limits of the provi
visions of article 19 of the Constitu
tion they can bring in another legis
lation to solve the problem for which 
the original Act was initially passed? 

Mr. Speaker: The same question as 
Shri Goray's in another form. 

Shri Goray: If the Government find 
it difficult to introduce another legis
lation at this stage, will it not be 
pO>3ib!e for the Government, keeping 
in view the Price Page Schedule, to 
allow so much quota to big news
papers which is in keeping with the 
price that they have fixed? 

Shl'i Datar: That is again a sugges
tion. 

Shri Tangamani: May I know whe
ther, keeping in view the Supreme 
Court decision also, the Government 
will at least pass necessary orders for 
language papers, not newspapers 
generally as was done in the past? 

Shri Datar: The Government are 
going to keep themselves within the 
purview of the orders of tbe Supreme 
Court. Whatever can be done will 
certainly be done. I cannot make any 
commitment. 

SIL"'imati Renaka Ray: Considering 
that the Government had brought in 
the Price Page Schedule with a cer
tain intent, although the Supreme 
Court has held the Act to be invalid, 
what about the intent behind it? Is 
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it not going to be carried out in aome 
other manner? 

SMi Datar: For the time being, 
nothing can be done. 

Extradition Treaty with Pakistaa 

"510. Shri Agadi: Will the Prime 
Minister be pleased to refer to the 
reply given to Unstarred Question 
No. 129 On the 7th August, 1961 and 
state: 

(a) whether the Government at 
Pakistan have since approved the 
Draft Extradition Treaty and have 
lIigned the same; 

(b) if not, whether any "Objections. 
have been raised; and 

(c) if so, the details of the objections 
raised! 

The Deputy MinIster of External 
Affairs (Shrimati LakshmI Menon): 

(a-) No, Sir. 

(b) No, Sir. The draft, apparently, 
is still under consideration with the 
Government of Pakistan. 

(C) Does not arise. 

Shri Agadi: Is there any objection 
for any type of category of criminals? 

Mr. Speaker: What is the objec
tion? What is the delay due to? 

Shrimati Lakshmi Menon: I do not 
know what the delay is due to. It is 
with the Pakistan Government. We 
have submitted the draft in 1959. We 
are yet to hear from them. 

Mr. Speaker: He wants to know if 
there is any specific objection raised? 

Shrimati Lakshmi Menon: They 
have not said anything. 

Shri Tan,.ooama.ni: Will a fresh com
munication be sent after the Extra-
dition Bill which is now before the 
House is passed? 

8hrimati Lakshmi Menon: After the 
passing of the Bill. we may think 
about it. The Extradition Bill is not 
yet passed by the House. 

Mr. Speaker: He asks whether the 
request will be renewed. after the 
Extradition Bill is passed. 

Shri T. B. Vitta\ Rao: The Com
monwealth countries are given spe
cial facilities. 

Mr. Speaker: The matter i. with 
them. 

Time Table for the Budget SClS!liou 

"513. Shri Naushir Bharucha: Will 
the Minister of Parliameutary Affairs 
be pleased to state: 

(a) whether in view of the General 
Elections, 1962, the time-table for the 
Budget Session, 1962, and for the 
presentation of the Budget win be 
changed; 

(b) if so, what will be the dates on 
which the Budget Session, 1962 will be 
held and what is Government's pro
gramme for presentation of the Bud
get; and 

(c) whether there are any changes 
proposed consequent on the general 
elections? 

Shri Satyanarayan Sinha: (a) to 
(c). A statement was made by the 
Prime Minister in the Lok Sabha on 
23rd November, 1961 in which it was 
stated that the present Lok Sabha 
will meet in the latter half of March, 
1962 "for transacting the minimum 
financial business such as the pre
sentation of the Railway· and Gene
ral Budgets and the obtaining of the 
necessary Votes on Account." 

Shri Thirumala Rao: Will there be 
Question-hour for the session in 
March? 

Shri Satya Narayan Sinha: Yes; 
certainly. 

Shri T. B. Vlttal Rao: Am I to 
understand that the Railway Budget 
and the General Budget will be pre
sented during that lame duck session? 

Shri Satya Narayan Sinha: Yes; 
Vote on Account. 

Shri T. B. Vlttal Bao: Not Budget. 
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Shri Satya Narayan Sinha: Vote on 

Account: I have made it clear. 

Mr. Speaker: Vote on Account is 
al,o a part of the Budget Next ques
tion. 

Shri D. C. Sharma: May I know 
why it is called a lame duck session? 
It should be called by a better name. 

Mr. Speaker: The hon. professor 
would suggest what a better name 
will be. Shri Aurobindo Ghosal: 
absent; Shri Indrajit Gupta: abaent. 
This itself is becoming a lame duck 
session Shri Ram Krishan Gupta. 

Fertilize r Factory In U.P. 

(8hri Ram Krishan Gupta: 
·516.~ Shri M. B. Thakore: 

l8hr! P. C. Borooah: 

Will the Minister of Commerce &ad 
Industry be pleased to refer to the 
reply given to Starred Question No. 
302 on the 10th August, 1961 and state 
the progress since made regarding the 
setting up of a fertilizer factory in 
U.P.? 

The Depa'y Minister of Commerce 
and Industry (8hri Salish Chandra): 
All details about the Plant and pro
cesses and final products have been 
settled. The division of work and 
reponsibilities as between th e Ferti
lizer Corporation of India and the 
Japanese Consortium who will sup
ply the plant and equipment has been 
settled. Quotations tor undertaking 
the job are awaited from the Con
sortium On the basis of agreed arran
gements. A Project Report has been 
prepared. 

8hri Ram Krishan Gupta: May I 
know what are the details of the 
terms offered by the Japan~se firm? 

Shri Satish Chandra: Those terma 
are awaited. This is what I have 
said. 

Slui Ram Krishan Gupta: The hon. 
Minister just now said that an offer 
has been received. May I know what 
are the details of the offer? 

Slui SaUsh Chandra: I said, the 
offer is awaited. Details have been 
settled as to what will be produced, 
what the processes will be and what 
would be the location. The project 
report has been received. How much 
money will have to be paid to the 
Japanese Consortium for giving us 
technical collaboration for the pro
ject is yet to be decided and offers 
for that are awaited. 

8hri Tyagi: Is this factory going to 
be established in Bareilly or Debra 
Dun? May I know in whiCh of the 
two places? 

Shri Satish Chandra: At none of 
the two places belonging to the hon. 
Member and myself. The proposal is 
to establish this factory at Gorakh
pur. But, If I may take the House into 
confidence, some difficulty has cropped 
up very recently. This selecteti fac
tory site near an aerodrame. There is 
difficulty whether a factory with high 
towers can be put up in the immediate 
vicinity of an airport. Some other 
site may have to be selected. 

Shri Tyagi: Will it need limestone! 

8hri Satish Chandra: It does not. 
This will produce urea which does 
not require limestone. 

Mr. Speaker: It is in the U.P. 

Shri S. M. Banerjee: . want to 
know what amount is being sanc
tioned by the Centre for this parti
cular plant. 

8hri Satish Chandra: The estimated 
total cost would be about Rs. 26 
crores out of which Rs. 12 crores 
would be in foreign exchange. 

Shri S. M. Banerjee: want to 
know whether the preliminaries of 
this plant will start during the Third 
Five Year Plan and whether it is 
likely to be completed within the 
Third Five Year Plan. 

Shri Satish Chandra: It is likely to 
go into production before the end of 
the Third Five Year Plan. 

Shri T. B. VittaI Rao: May I know 
whether the foreign collaboration that 
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is being sought from Japan for this 
f~rtiliser factory is going to have any 
new technique of production? 
Because, how long are we going to 
have foreign collaboration for ferti
liser plants? 

8mi Satish Chandra: There is no 
major urea factory working in the 
country at present, except a small 
plant which has been added to the 
Sindri plant. Moreover, the produc
tion of urea in this factory will be 
based on naphtha from Barauni, which 
is absolutely a new process for this 
country. The fertiliser which will be 
produced at Gorakhpur is very 
,different from the fertiliser produced 
at Sindri, Nangal etc, 

Shri T. B. VittaI Rao: May I know 
whether the Trombay factory and the 
factory that is coming up at Visakha
patnam are not going to manufacture 
from naphtha? 

Shri SatilOa Chandra: Yes, they 
will, but they are also in the procesa 
of being erected. We have no ex
perience of those processes so far. 

Export Incentives to Manganese 
Mine-ownelll 

+ rShri Bam Krishan Gupta: 
Shrimati Da Palchoudhuri: 

*519. ~ Shri Damani: 
I Shri P. C. Borooah: 
LShri Vidya Charan Shukla: 

Will the Minister of Commerce an4 
'Industry be p!eased to state: 

(a) whether a proposal to give 
certain export incentives to manganese 
mine-owners is under the considera
'lion of the Government of India; , 

(b) if so, the details thereof; and 

(c) the progress made in this con
nection? 

'the Deputy Minister of Commerce 
and Industry (Sh:i Satish Chandra): 
(a) Yes, Si~, 

(b) and (c). The decision will be 
.;announced shortly. 

Shri Bam Krishan Gupta: May I 
know whether Government have re
ceived any memorandum from the 
manganese mine-owners. and if so, 
what their demand is? 

8mi 8atish Chandra: The manga
nese mine-owners have represented 
their case on many occasions, and they 
make all kinds of demands. The pre
sent proposal is, as 1 said in answer 
to an earlier question, to give some 
additional concession in railway 
freight, and a decision is likely to be 
a,nnounced very shortly. 

Mr. Speaker: Next Question. All 
the fiive Members who have sponsor
ed this question are absent. In order 
to facilitate hon. Members and not to 
elbow out anyone. 1 am adding the 
names of all hon. Members who have 
tabled the question along with the 
main questioner, but 1 find that not 
one of them is present here now. 

Then, Q. No. 521. Both Shri P. C, 
Borooah and Shri D. C. Sharma are 
absent. 

Shri D. C. Sharma: I am here. I 
put the question. 

Shri ThirumaIa Rao: Can a Mem
ber withdraw from the House at the 
time of being called? He was present 
here a little while ago, but he went 
into the background when you were 
about to call him. 

Shri D. C. 8harma: I had to go out. 

Mechanisation of Small Scale 
Industries 

+ 
*521 { Shri D. C. Sharma: 

. Shri P. C. Borooah: 

Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether a technical meeting on 
small scale industries was held in 
Delhi in October, under the auspices 
of the I.L.O.; 

(b) if so, whether it recommended 
mechanizatiOn of small industries; md 

(c) if so, what action has so far 
been taken thereon by Government? 
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The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes, Sir. 

(b) The Meeting recommended 
general mechanization of small scale 
industries taking into account the 
special circumstances of the countries 
concerned. 

(c) Our development programmes 
already introduced by the GoveI'lUJU:nt 
are in keepmg with this recommenda
tion and no further action is called for 
on the basis of this recommendation. 

Shri D. C. Sharma: May I know 
in what ways the Government of India 
have already implemented these re
commendations, and also the details at 
those implemented already? 

Shrl Satish Chandra: The hon. 
Member is aware that there is 
a large programme of mechaisation of 
small-scale industries. Thev are 
springing up all over the country. 
More than 100 industrial estates have 
been established or are being estab
lished. Their number is being doubl
ed and trebled in the present Plan, 
and all those industries are based on 
machines and power. 

Shrl D. C. Sharma: May I know 
Whether the Government of India are 
helping some neighbouring countries 
or countries in South-East Asia. so far 
as this mechanisation is concerned? 

8hrl Satish Chandra: It depends on 
the arrangements entered into with 
the particular countries. So far, we 
have received some requests for the 
training of technical personnel, and 
those are being looked into. We are 
prepared to offer such facilities to 
the negihbouring countries in the mat
ter of training etc. as we can possibly 
give within our limited resources. 

Folk Sonp 

-lIZ2. Shri Tangamani: Will the 
Minister of Information and Broad
easting be pleased to state: 

(a) whether there is a programme 
for folk songs in the different stations 
of All India Radio; 
1544 (Ai) LSD-2. 

(b) if so, the nature of the same; 
and 

(c) what is the modus operandi in 
Trichinopally station? 

The Minister of State in the Minls
try of Home Affairs (Shrl Datar): (a) 
Yes Sir. Folk Songs are broadcast 
from every station of All India Radio 
and also 1n thl" Vividh Bharati pro
gramme. as well as in the National 
programme series. 

(b) The nature of these songs differs 
from Station to station, but these 
generally mclude seasonal occupa
tional ceremonial, legendary anJ 
herOlc songs. 

(c) The modus operandi at Tiruchi.. 
rapalli Station 1S the same as at other 
Stations of All India Radio. Some
times parties are invited to the stu
dious for recording and sometimes re
cording teams of All India Radio are 
sent to rural areas to collect and re
cord folk music for subsequent broad
cast. 

Shri Tangamani: Has it been 
brought to the Il()tice of the Govern
ment that certain folk songs which 
were sent to the Tiruchirapalli station 
Were rejected. but subsequently they 
were sung from another station like 
the Madras station! 

Shri Datar: I am not aware of this. 

8hrl Ta.npJD3ni May I know whe
ther it is not a fact that a certain Mr. 
Varadarajan: 

Mr. Speaker: Order, order. I am 
not going to allow this question. The 
main question is a general question. 
(f any particular case comes to the 
hon. Member's notice, he must inti
mate to the bon. Minister and he will 
certainly try to look into it. U in 
spite of such requests . . . 

8hrl Tangamani: I had referred the 
matter to the officer concerned there. 
But now, the matter becomes compli
cated, because the artist belongs to a 
particular party. He was asked to 
go to Tiruchirapali station to sing the 
FOngs. Then, somebody must have 
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pointed out that he belonlrs to a par
ticular group. Immediately, the songs 
were returned to him. But, about a 
week later, the same thing was broad
cast in the Madras station. That was 
why I wanted to know whether a 
part'cular modus operandi is adopted 
in this particular station. 

Mr. Speaker If really on acrount 
of some kind of partiality or preju
dice, this kind of thing happens, I 
would not hesitate to allow a question 
of that kind, or if there is a kind of 
nepotism or discrimination, I would 
not hesitate to allow the question; but 
even if the hon. Minister who is in 
charge of this portfolio were present 
here, he might not havt: been ahle tv 
answer the question without notice. 
He is not expected to know everything 
about everything. 

Shri Tangamani: have specifi-
cally mentioned Tiruchirapa~li station, 
so that the hon. Mi'llster may know 
how these !olk songs have been broad
cast. 

Mr. Speaker: That does not arise 
cut of the main question. The general 
question with regard to Tiruchirapalli 
station has been !Inswered. 

Sub-Division of Plots of Land in Delhi 

-523. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pleased to refer to the 
reply given to Starred Question No. 
514 on the 16th August, 1961 alld stat.e: 

(a) whether the seven-member 
Committee appointed to study the pro
posal for sub-dividing larger plots 
of land in developed residential areas 
in Delhi, has submitted its report; and 

(b) if so, the details thereof and 
actio!!. taken thereon? 

The Deputy MinIster of Rehabilita
tion (Shri P. S. Naskar): (aj No, Sir. 

(b) Does not arise. 

8M Ram Krlshan Gupta. May 
know whether these areas ar~ being 
held by co-operative societies or they 
are in the possession of Government? 

Shri P. S. Naskar: The terms of 
reference of this committee are to 
make a survey of the existing built-up 
areas of Delhi and look into the ques
tion of the division of those plots not 
exceeding 1200 square yards. 

CommlUlW IDflltfttion IDto Sikklm 

+ r Shri D. C. Sharma: 
-524, -{ Shri P. G. Deb: 

l Shri Assar: 

Will the Prime MInIster be pleased 
to state: 

(a) whether his attention has been 
drawn to the press reports that com
munist infiltration was taking place 
from India into Sikkim; and 

(b) if so, the reaction of Govern· 
ment of India? 

The Deputy Minister of ExtemaI 
Mairs (Shrimatl Lakshmi Menon): 
(a) /IIld (b). We have seen press re
ports stating that the Maharajkumar 
of Sikkim had referred to the visit to 
Sikkim of certain Nepalese commu
nists. 

We have no Intormation about the 
visit to Sikkim of communists from 
India. Indians and Nepalese move 
freely in and out of Sikkim and conse
quently no records of their movement 
are kept. 

The siutation in Sikkim is said to 
be normal. 

8M D. C. Sharma: May I know 
whether those persons who visited 
Sikkim fram Nepal did any kind of 
propaganda there, and if so, what kind 
of propaganda? 

ShrImatl Lakshml Menon: We have 
no information whether they have 
done any propaganda or not. 

Ceylon Imigration Act 

-526. Shri Tangamani: Will the 
Prime MinIster be pleased to state: 

(a) whether it Is a fact that a con
siderable number of persons are 
detained in Talaimannar, Ceylon under 
Ceylon Immigration Act; 
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(b) if so, what ~eps are taken for 
lesseDint the inconvenience to th_ 
persons; 

(c) whether it is a tact that in the 
Ceyolon Parliament the Ceylon Prime 
Minister stated on the 15th Novem
ber, 1961 that there are "over a 1akh 
of illicit immigrants and annual in
flux from India is 3,000"; 

(d) whether the Governmel\t of 
India have been informed of the Im-
migrant and Emigrant (Amend
ment) Bill now pendint before Ceylon 
Parliament; and 

(e) if so, reaction of Government 
to this measure? 

The Deputy Minister of Edema! 
Mairs (Shrlmati Lakshm1 Menon): 
(a) According to the latest informa
available the number of persons de
tained at the Talaimannar Camp in 
Ceylon is 150. 

(b) Our High Commissioner in 
COlombo keeps in constant touch with 
the Ceylon authorities and all efforts 
are made to complete as expeditiously 
as posisble the necessary enqUIrIes 
about the nationality, date of arrival 
etc. of these persons who are detain
ed as suspected illicit immigrants. 
As soon as the authorities are satis
fied about the nationality etc. of these 
persons, they are released or repatri
ated to India. The number of such 
persons detained at the Talaimanner 
Camp at the end of August 1961 was 
427 and, as already stated in answer 
to part (a) has now come down to 
150 only. 

(c) Government have seen press 
reports to this effect. 

(d) Yes. 

(e) We have no comments. 

Shrt TangamanJ.: May I !mow 
whether Government have checked 
~p from the Indian High Commisison 
there that the figure of 1,00,000 is ex
~rbitant and it will not in any case 
exceed 10,000? . 

M:-. Speaker: Does the hon. Mem
tier mean that it ought not to exceed 
10,000? 

Shrt TangamanJ.: There was a state
ment by the Prime Minister of Cey
lon. I have referred to that specifi
cally in part (c) of my question. 

Mr. Speaker: Does the hon. Mem
ber suggest that it ought not to ex
ceed lO,OOO'1 

Shrt Tangamani: The impression 
that is sought to be created is that 
there is a large number of illicit im
migrants, where actually, the number 
of illicit immigrants cannot by any 
stretch of imagination exceed 10,000. 

Mr. Speaker: What the hon. Mem
ber says is that as a matter of tact, 
the number cannot be more than 
10,000. 

According to the hon. Member, they 
are trying to create the impression 
that a large number of immigrants 
are there. 

Shrimati Lakshmi Menon: Those 
are the only illicit immigrants who 
are apprehended. There may be lots 
of other people who may not be ap
prehended, about whom nobJdy knows 
anything. 

SOO Tangamani: There have been 
representations sent to the Govern
ment of India also to the effect that 
the figure that has been supplied by 
the Prime Minister of Ceylon in the 
House of Representatives was an in
flated figure. I would like to know 
whether Government have received 

any information and they have got 
any comments to make. 

Shrimatl Lakshmi Menon: No, Sir. 
We have not received anything. 

Shri Tangamani: If the Bill that is 
now introduced there is passed, it 
will cause really more harassment to 
those bona fide citizens, even to per
sons with Indian passports. 'That be
ing so, what is the protest or repre
sentation made to that Government 
through the High Commission? 

Shrimati Lakshm1 Menon: We have 
taken up the matter in detail with the 
Ceylon Government. As regards the 
particular clause which is feared to 
cause additional harassment, we have 
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received an assurance that the Gov
ernment have no intention of using 
this clause in order to harass the im
migrants. As far as illicit immigrants 
are concerned, the Government of 
India themselves are aware of it and 
are doing everything possible to pre
vent illicit immigration into Ceylon. 

8hri Tangamani: May know 
whether representations have been 
received by Government from Indian 
residents in Ceylon to the effect that 
the Indran High Commission is not 
helpful in these and allied matters 
like the other High Commissions in 
different parts of the world? 

8hrimati Lakshmi Menon: take 
strong exception to this statement. No 
representation has been made. On the 
other hand, our High Commission in 
Ceylon takes the keenest interest as 
far as the problems of Indians are 
concerned, 'about their citizenship, 
about Stateless persons and about 
illicit immigrants. 

8hri Tangamani: On a point of per
sonal explanation. I myself visited 
the High Commission's office there 
three weeks ago and have written a 
detailed letter to the Prime Minister 
with copies of the various representa
tions made. That is why without 
referring to this. I wanted to know 
whether representations have been 
received by organisations in Ceylon 
to the effect that the High Com
mission in Colombo is the least help
ful to these residents there, parti
cularly those coming from the south. 

8hrimati Lakshml Menon: No, Sir. 

Mr. Speaker: Evidently the han. 
Minister is not aware of the letter 
written by the hon. Member or of his 
having visited Ceylon. 

Shrimati Lakshmi Menon: I would 
like to know who are the bodies that 
have made these representations. 

8hri Tangamani: One is from my
self. I have myself made a repre
sentation. I have also sent copies of 
various representations which I have 
received. 

Shrimati Lakshml Menen: I want to 
assure the House that whenever any 
such representations are received by 
the High Commission, they are exa
mined by him; when any representa
tions are received by the Government 
of India, they are referred to the High 
Commission. We receive his expla
nation. We also find out from him 
whether such a thing has really hap
pened. 

Mr. Speaker: Evidently the han. 
Minister is not aware of the letter 
written by the han. Member. 

Shrimati Lakshmi Menon: Not a 
particular letter. 

Mr. S~er: Therefore, she must 
look into it. 

WRITTEN ANSWERS TO QUES-
TIONS 

Jaldhaka River in Bhntall 

r Shrl D. C. Sharma: 
·493. ~ Shrl Balral Madhok: r Shri Alit Singh Sarhadl: 

Will the Prime Minister be pleased 
to state: 

(a) whether an agreement provid
ing for the utilization of the waters 
of the Jaldhaka river which flows 
through Bhutan into West Bengal has 
been signed between Governments of 
India and Bhutan; and 

(b) if so, the details and terms of 
the agreement? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shrl 
J. N. Hazarlka): (a) Yes, Sir. 

(b) Under the Agreement, a dam is 
proposed to be constructed across the 
Jaldhaka river for generating and 
supplying electricity to the adjoining 
areas of Bhutan and West Bengal. 
The firm power potential is expected 
to be 18,000 KWs, and the project is 
estimated to cost Rs. 4'5 crores, which 
wi!] be met by the Government of 
West Bengal. The West Bengal Elec-
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tricity Board will construct the bar
rage. 

Organic Chemicals 

{ 
Shri Ajlt Slqh Sarhadl: .,t7. Shrimati Da Pa1choudharl: 

Will the Minister of Commerce and 
IDdustry be pleased to refer to the 
reply given to Starred Question No. 
1340 on the 8th September, 1961 and 
state: 

(a) the progress since made in the 
manufacture of various organic chemi
cals like carbon black, P.V.C. etc., and 

(b) at what stage of Implementa
tion each scheme is? 

The Minister of IDdustry (Shrl 
Manubhai Shah): (a) and (b). In res
pect of 3 schemes for P.V.C., carbon 
black, polyethylene and other organic 
chemicals proposals for technical/ 
financial collaboration with foreign 
Firms have since been received and 
are under examination. A request for 
increase in the naphtha cracking capa
city received from another applicant 
is under scrutiny with particular 
reference to the type and capacity of 
the cracker. In regard to the remain
ing 3 schemes for polyethylene, syn
thetic rubber and Phenol etc. we are 
hoping to hear about the definite steps 
taken by the parties, about the middle 
of the next month. 

Textile Industry In Ahmedalla4 

·500. Shrl P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the textile industry in 
Ahmedabad had been facing serious 
threat of closure as a result of short
age of coal ,from September, 1961 on
wards; and 

Eb) -if so, 'what action has been 
taken to avert the crisis? 

The MInister -ottlommeroe (8hrl 
KanUDp): (a) Textile Mills in 
Ahmedabad experienced shortage of 
steam coal during ~ptamber. 11161. 

(b) Coal allocations to the mills 
wen iitepped up and additional trans
port facilities were arranged. 

Slum Clearance in Delhi 

·506. 8hrimati Maimoona Sultan: 
Will the Minister of Works, Housing 
and Supply be pleased to state: 

(a) whether a rupees thirteen crore 
scheme for Delhi's slum clearance has 
been recently finalised; and 

(b) if so, what are the details of 
the scheme? 

The Deputy MiDlster of 
Housing and Supply (Shri 
Chanda): (a) No. 

(b) Does not arise. 

Works. 
Ann K 

Indian Doctors serviq in Burma 

·507. Shri H. N. Mukerjee: Will the 
Prime Minister be pleased to state: 

(a) whether Government of India 
have examined reports regarding the 
difficulties experienced by Indian 
doctors serving in Burma; and 

(b) whether Government of India 
are requesting the Government of 
Burma to offer improved terms for 
their contract of service in Burma? 

The Deputy MiDlster of Externl 
Mairs (Shrimati Lakshmi Menoa): 
(a) No reports regarding the difficul
ties experienced by Indian doctors 
presently serving in Burma have corne 
to the notice of Government. How
ever, a few complaints from doctors 
who served in Burma previously were 
received and have been duly looked 
into. 

(b) At the request of the Govern
ment of Burma, the Government of 
India have approved of the recruit
ment of 104 Indian doctors by the 
Government of Burma. Provision has 
been made in the new Agreement to 
safeguard the interests of the Indian 
doctors. 

Explosion in Southern India Export
l!Ig Company Fireworks at Slvabsi 

·588.SI1r1 Taup.mani: Will the 
Minister of WOrks, Hoaslac and 8up
ply be pleased to state: 



2595 Written Answers DECEMBER 2, 1961 Written Answer. 

(a) whether there was an explosion 
in the Southern India Exportinl 
Company Fireworks at Sivakasi on 
the 7th September, 1961; 

(b) whether there was loss of life 
in the accident; and 

(c) what is the result of the en
quiry into the accident? 

The Deputy Minister of WorD, 
Housing and Supply (Shrl Ann E. 
Chanda): (a) Yes, Sir. 

(b) Five persons died as a result of 
the accident. 

(c) The exact cause of the explosion 
could not be ascertained. It, however, 
appears to have occurred during the 
'plugging operation' of semi-finished 
'wheels' (chakrams) with a wet fire
works composition of Barium Nitrate, 
Potassium Nitrate and pyro Aluminium 
powder. 

Asia Magulne 

*511. Shrl Joachim Alva: Will the 
Minister of Iuformation and Broad
casting be pleased to state: 

(a) whether the Asia Magazine, pub
lished in Hong Kong, has sought the 
permission from the Government of 
India for publication of their periodi
cal in India; 

(b) whether Government are aware 
that the magazine is now being distri
buted freely along with the copies of 
the Times of India, Sunday edition; 
and 

(c) what is the policy of Government 
in regard to such publication or distri-
bution of such periodicals in our 
country? 

The MinIster of Iuformatiou and 
Broadcasting (Dr. Keskar): (a) No, 
Sir. A request has, however, been 
received (rom the Times of India for 
approval to an agreement between MIS 
Bennet Coleman and Co. and the Asia 
Magazine Ltd., Hong Kong, for print
ing and publishing the magazine in 
India. 

(b) Yes, Sir. 

(c) It is the general policy of Gov
ernment not to permit the publication 
of foreign-owned newspapers or perio
dicals in India. Under the Press and 
Registration of Books Act, 1867, it is 
obligatory that the grinter, publisher 
and editor of a newspaper or periodi
cal should ordinarily reside in India. 
The request is being carefully examin
ed in the light of our general policy. 

Displaced Families In Parana 
Qulla, New Deihl 

·512. Shrl Balraj Madhok: Will the 
Minister of Rehabilitatiou be pleased 
to state: 

(a) whether it is a fact that about 
300 refugee families have been living 
in the old rooms in the walls of 
Purana Quila in New Delhi; 

(b) whether Government have made 
any survey about the eligibility of 
these families for rehabilitation; and 

(c) if so, what plans have been made 
to rehabilitate them in view of the 
dangerously dilapidated condition of 
these rooms? 

The Minister of Rehabilitation (Shrt 
Mehr Chand Khanna): (a) and (c). 
The wall rooms in Purana Qila were 
cleared in 1953 and again in 1956 and 
the residents provided alternative ac
commodation. Any squatters who have 
come to these wall rooms subsequent
ly will be dealt with under the over
all problem of removal of slum conges
tion in Delhi. 

(b) No. 

~~~an_tPeanm~ 

"514. Shrl Auroblndo Ghosal: Will 
the Minister of Planning be pleue41 
to state: 

(a) whether Government propose 
to set up any institute for training the 
management personnel; and 

(b) if so, when and why? 

The Deputy MinIster ~ PIaJulJq 
(Shrl 8. N. MJshra): The Question will 
be answered by the Minister for 
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Scientific Research and Cultural 
Mairs on a subsequent day. 

Export of .Jute Bap aDd Hessian Clotb 
to Cuba 

·515. Shri Indrajit Gupta: Will the 
Minister of Commerce aDd lDdustry 
be pleased to state: 

(a) whether a purchasing mission 
from Cuba recently visited India; 

(b) whether it is a fact that the 
mission expressed Cuba's desire to 
buy a large quantity of jute bags and 
hessian cloth; and 

(c) the outcome of the mission's 
investigations in this respect? 

The Minister or Commerce (Shrl 
Kanungo): (a> Yes, Sir. 

(b) The mission's discussions w~ 
of an exploratory character. It did 
not indicate any details of Cuba's pur
chasing programme. 

(c) No information is available. 

IDternational Ore and Pertl1izers COr
poration or New York 

{
Shri Shree Narayan Das: 

·517. Shri Badha Raman: 
Shri Indrajit Gupta: 

Will the Minister of Commerce and 
lDdustry be pleased to state: 

(a) whether it is a fact that the 
State Trading Corporation has con
cluded a barter deal with the Inter
national Ore and Fertilizers Corpora
tion of New York involving the ex
port of jute goods to U.S. and the im-
POrt of fertilizers from different parts 
of the world; 

(b) if so, the cicumstances in which 
this has been done; and 

(c) the advantages and disadvant
ages of the deal? 

The Minister or Commerce (Shrl 
Kanungo): (a) to (c). The deal hal 
not yet been concluded. 

Development or Lane! at Farldabad 

·518. Shri D. C. Sharma: Will the 
Minister of Works, HOUSing and Sup
ply be pleased to state: 

(a) whether Punjab Government 
have requested for grant of Central 
assistance for acquisition and develop.. 
ment of land at Faridabad; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister of WorD, 
HOusing and Supply (Shrt Anil 1[. 

Chanda): (a) Yes. 

(b) An allocation of Rs. 150 lakha 
has been made to the Punjab Govern
ment for the implementation of the 
Land Acquisition and Development 
Scheme in the State during the Third 
Plan period. The State Government 
can utilise an appropriate part of this 
allocation for the acquisition and 
development of land for Housing and 
connected purposes at Faridabad. 

L.LC. Investments for H~ 
Schemes 

r Shri Ajit Siqh Sarhadi: 
Shri Shree Naray8.B DIIII: 

.S17.1Shri Radha Raman: 
Shri D. C. Sharma: 
Shrt Damani: 

Will the Minister of Works, HOUlIinC 
and Supply be pleased to state: 

(a) whether it is a fact that the 
funds of Life Insurance Corporation 
are going to be invested for Housing 
Schemes; and 

(b) if so, the allocation to be made 
for each State and other details of the 
scheme? 

The Deputy Minister of Works, 
Rousing and Supply (Shrt AnD It. 
Chanda): (a) Yes. The Life Insu
rance Corporation are expected to pro
vide funds to the extent of Rs. 80 
crores for the implementation of the 
Housing programme during the Third 
Five Year Plan. 
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(b) Statewise[She>mewise allocation 
of these funds for the entire Plan 
period has not yet been finalised. 

Manufacture of Itnb1ter Tyres 

·525. Sbri Ajit Singh Sarhadi: W"ill 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Unstared Question No. 2544 
on the 28th August, 1961 and state: 

(a) how far the three schemes re
cently licenced for the manufacture of 
rubber tyres have progressed; 

(b) whether India will become self
sufficient when all these three factories 
go into full production; and 

(e) if not, what st~ps are being 
taken to obtain self-sufficiency? 

The Minister of Indnstry (Shrt 
Manubhai Shah): (a) The parties are 
taking effective steps to implement 
the schemes. 

(b) and (e). The country is likely 
to be self-sufficient in tyres and tubes 
in the Third Plan. Also the question 
of raising, if necessary, the target for 
automobile lyres and tubes for the 
Third Plan is under consideration. 

Small Scale Indm.'tries in Gujarat 

1001. Smi M. B. Thakore: W,n the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 1524 on 
the 13th March, 1961 and state: 

(a) whether the Government of 
India issued any licence to set up 
small scale industries in the State of 
Gujarat during 1957 to 1960 and 1960 
to 1961 so far; and 

(b) if so, the details thereof? 

The Minister of Industry (Sbrt 
Manubbai Sbah): (a) No licence is 
required to set up a small scale in-
dustrial unit. Allotment of raw 
material is, however, made on the 
strength of essentiality certificates 
issued by the State Directorate of 

"Industries. For this purpose, the 
units are advised to reeister them-

selves with the State Directorate of 
Industries. 

(b) Does not arise. 

Training in Business Management 

1002. Shri Pangarkar: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) the number of persons who were 
given training in Business Manage
ment in srnal! IndUstrIes Service 
Institutions in Maharashtra during the 
year 1960-61; and 

(b) the expenditure incurred on 
them? 

The Minister Of Industry (Sbrt 
Manubbai Shah): (a) 166 persona 
were trained in Business Manage
ment in Maharashtra during the year 
1960-61. 

(b) An amount of Rs. 2701-was paid 
as honoraria to the guest speakers. 

Rebate of Bandloom Weavers' C0-
operative Societies in Mabarasbtra 

1003. Sbri Pangarkar: 
Minister of Commerce and 
be pleased to state 

Will th~ 
Industry 

(a) whether it is a fact that hue_ 
amount of arrears of rebate of hand
loom weavers cooperative societies in 
Maharashtra is outstanding for pay
ment; 

(b) if so, the amount outstandin8 
for payment as on 1st October, 19G1; 
and 

(c) the reasons for delay in pay-
ment? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). The informa
tion is being collected from the State 
Government and will be laid on the 
Table of the House. 

f'orelgn Companies m Cotton 'l'extl1e 
Industry 

1004. $br1 'Panearbr:Will the 
Minister of Commerce and tndllStrT 
be pleased to 'Itate: 
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(a) f.e number and names of foreign 
companies in colton textile industry 
in India; and 

(b) the amount of profit remitted 
by them outside India during 1960-61? 

The Minister of Commeree (Shri 
Kanungo): (a) and (b). Such in
"formation and statistics are not main
tained and are, therefore, not availa
ble. 

Refupes from East Benpl 

1805. Shri P. G. Deb: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether the refugees from East 
Bengal living in Orissa were badly 
hit by the recent floods in the State; 
and 

(b) if so, what help was rendered 
to them? 

The Minister of Rehabilitation (Shri 
Mehr Chand Khanna): (a) and (b). 
About 900 agriculturist families from 
East Pakistan settled in Bhusandpur 
in Orissa were affected by the recent 
floods. The Government of Orissa 
are making necessary arrangements 
for gratuitous of relief and test works 
for them as in the case of the local 
population. The Rehabilitation De-
partment in Orissa was closed about a 
year a20. 

Import of Indian Handlooms b,. Ce,.lOJl 

1808. Shri P. G. Deb: Will the 
Minister of Commerce and IndDStr7 
be pleased to state: 

(a) whether Ceylon has removed 
restrictions on the import of Indian 
handlooms; and 

(b) if not, the action taken in the 
matter? 

The Minister of Commen:e . (Shri 
Kanungo): (a) and (b). Government 
are not aware of any restrictions im
posed by Ceylon on imports of Indian 
handlooms. If the reference is to 
handloom textiles, Ceylon has not re-

moved the restrictions. which. how
ever. apply to imports from all sour
ces. This subject was discussed dur
ing the rec2nt trade talks with Ceylon 
as a result of which Ceylon has agre
ed to relax the restrictions on hand
loom textiles to some extent. 

Trade with Ladakh and Tibet 

1087. Shri P. G. Deb: Will the 
Minister of Commeree and Industry 
be pleased to state: 

(a) how much trade was conducted 
between Ladakh and Tibet recently; 
and 

(b) the commodities imported and 
exported to that area! 

The Deput,. Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). Trade between Ladakh 
and Tibet is not recorded separately 
in our trade statistics. 

Import-Export LicelUleS 

1008. Shri Daljit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state the number of 
firms that have been black-listed in 
Punjab for indulging in malpractices 
in obtaining export and import licenc
es in 1961? 

The Minister of Commeree . (Shrl 
Kauunl'O): None, Sir. 

1089. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
the number of Indians who have been 
issued passports to visit China during 

. the last four months? 

The PrIme Minister 8.Dd Mfnlster o. 
External Affairs (Shri J'awaharlal 
Nehru): 103 Indians were issued with 
passports valid for travel to China 
during the four months July, August, 
Sentember and October, 1961. 102 of 
them were official and diplomatic 
passports. 
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1010. Shrl D. C. Sharma: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) the total number of families 
settled in Dandakaranya upto the 
1st October, 1961; 

(b) the number of villages and 
houses that are ready to accommoda
te refugee families; 

(c) whether any villages or houses 
have been built for local tribal popu
lation; and 

(d) if so, what is the number of 
tribal families who have taken ad
vantage of this scheme so far? 

The MiDlster of Rehabllitation (Shrl 
Mehr ChaDd KbaDDa): (a) Upto the 
1st October, 1961, 3463 families had 
moved to Dandakaranya. 2329 of these 
families had been settled on village 
sites. 

(b) 75 village sites have been 
selected in which 357 houses have 
been completed and 1720 are under 
construction by the displaced persons 
themselves. 

(cl and (d). The settlement of tri
bals is being undertaken through the 
State Government. concerned. Out of 
4294 acres of reclaimed land placed 
at the disposal of the Governments of 
OriSsa and Madhya Pradesh, 3906 
acres have been distributed to 4M 
tribal families. 

Tibetan Belu&"ee:s in India 

1011. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
the total number of Tibetan refugees 
living in India at present? 

The Prime Minister aDd Minister of 
'External Atrairll (Shri .JawaharJal 
Nehru): Thp. total number of Tibetan 
refugees living in India at present ill 
S2,~8. 

~ Unemployed iD PaJJJU 
1012. Shrl Daljit Singh: Will the 

Minister of Labour and EmplO3'DleDt 
be pleased to state; 

(a) the number of persons registe-
red in the Employment Exchan&ell 
during 1961-62 so far in Punjab; and 

(b) the number of the registered 
unemployed who were provided with 
jobs during 1961-112 so far? 

The De)l1lty MiDister of Labour 
(Shrl Abid All): (a) 1,36,620 durin.: 
April-Oct. 1961. 

(b) 25,546 during April-Oct. 1961. 
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(if) qlc.f ~if'N '!fR ~~ W 
ii ~'\' tTi.mr ~ ~ tf!!T I 

OCcupational BIBb ID IDclllBtrJ 

r Shrl In4rajlt Gupta: 
1914. ~ Shrl Shree Narayan D .. : 

L Shri Badha Baman: 

Will the Minister of Labour aDd. 
Employment be pleased to refer to 
the reply given to Starred Ques
tion No. 1325 on the 8th September, 
1961 and state the details of the Gov
~rnment's programme for study and 
prevention of occupational rislu in 
industry? 

The Deputy MiDJster of Labou 
(Shri Abid Ali): In order to assess 
workiIlR environments in industries 
with a VIew to eliminating health 
hazards. the Industrial Hygiene Unit, 
in Chief Adviser Factories' Organi
satiOl}. which was set up in 1949, has 
carried out so far 20 comprehensive 
surveys. The Organisation has for the 
present in its programme of work the 
followlDg surveys:-

(al Silicosis in Zawar Lead and 
Zinc Mines, Udaipur; 

(b) Health hazards among dock 
workers engaged in loading of 
manganese ore; 

(c) Occupational health hazards in 
certaIn tYPes of chemical and 
dye-stuff industries; 

(d) Pneumoconiosis in asbelltos 
cement manufacture; and 

(e) Health hazards among coal 
trimmers in Calcutta docks. 

The recommendations made on the 
basis of these surveys are brought to 
the attention of the State Govern
ments and other parties concerned to 
improve workine conditions ID fac
torietl. 

LoaDs to ID4ustrtaHsIII III Eanpur 

1015. Shrl S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether some of the lDdustria
lists in Kanpur have been advanced 
loans from National Industrial Deve
lopment Corporation in 1961 110 far; 

(b) if so, the amounf of loan in 
each case; 

(c) the namu of the industrialisU 
to whom loans have been aiven; and 

(d) the purpose for which 108D.I 
have been advanced? 

The MInister of Commerce (Shrl 
Kanungo): (a) No, Sir. 

(b) to (d). Do not arise. 

Ji'bwacJal Control over PabUe 
Uadertakblp 

1016. Shrl Bam KrIshan Gnpta: 
Will the Minister of Commeree and 
IIldustry be pleased to refer to the 
reply given to Unstarred Question 
No. 667 on the 10th August, 11161 an4 
state: 

(a) whether Government have 
since examined a suggestion to bring 
forward a legislation for the exercise 
of a financial control over and regu
lation of the affairs of public under
takings set up by Government Reso
lutions and those bodies which are 
receiving grants-in-aid from Govern
ment; and 

(b) if so, with what result? 

The MInister of Commerce 
Kanunp): (al The matter is 
under consideration. 

(b) Does not arise. 

(Shrl 
still 

Ion. Shrl Bam Krisban Gupta: Will 
the Minister ot Commerce and lDclus
try be pleased to refer to the reply 
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given to Unstarred Question No. 52 
on the 7th August, 1961 and state: 

(a) whether Government have con
sidered applications received for 
grant of licences to start textile mills 
in Punjab; and 

(b) if so, the result thereof? 

The Minister of Commerce (Shri 
KanungO): (a) and (b). The recom
mendations of the Government of 
Punjab for the grant of licences 
against the allocation made to the 
State have been received. This is 
under consideration and a decision is 
likely to be taken shortly. 

FUm on Removal of Untoucllabilily 

{
S~ Ra~ Krishan Gupta: 

1018. Sh~ KOdl.yan: 
Shrl WarlOr: 
Shri D. C. Sharma: 

Will the Minister of information 
and Broadcasting be pleased to ref&r 
to the reply given to Unstarred Ques
tion No. 50 on the 7th August, 1961 
-and lltate the further progress made 
in the production of a film on the re
moval of untouchability? 

The MInister of Information and 
Broadcasting (Dr. Keskar): The script 
is still being finalised. 

AlamInium Plant in Madhya Pradesh 

1019. Shri Ram Kr1shan Gupta: 
Will· the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
888 on the 23rd August, 1961 and state: 

(a) whether Government have since 
considered the application of a private 
ftrrn for setting up of an aluminium 
plant in Madhya Pradesh; and 

(b) if so, the result thereof? 

The MJDister of Industry (8hr1 
MaDobhai Shah): (a) and (b). A pub
lic Sector pllUlt with Hungarian col
laboration is being actively consi
dered. The possibility of a second 
. private aector aluminium unit in 
":Madhya· Pradesh therefore does not 
eidlt. 
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Geneva Conference on Laos 

r Sbri Radha Raman: 
1023. ~ Shri Kodiyan: 

L Shrl Warlor: 

Will the Prime MinIster be plellllPd 
to state: 

(a) whether the Geneva Conferen~e 
on Laos has concluded; 

(b) if so, the conclusiollJl reachetJ 
there; 

(c) whether tenns and conditions 
tor the appointment and functionina 
of International Commission in Laos 
have been finalised; 

(d) whether India has been asso
ciated in any way with this Commis
sion; and 

(e) if so, the nature of such aSllo
elation? 

The Prime Minister and M1nIster 01 
External Affairs (Shri Jawaharlal 
NehrU): (a) No. 

(b) and (c). Do not arise . 

(d) and (e). India is the Chainnar 
of the original as well as of the re-
convened International Commissiot 
for Supervision and Control in Laos 
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Eeonomic Development at Kerala 

IOU Shri Barish Chandra Mathur: 
Will the Minister of Plannlng be 
pleased to state: 

(a) whether members of any politi
cal party submitted any memorandum 
complainin« about unsympathetic and 
discriminatory treatment by Central 
Government against Kerala State in 
matters of economic development; and 

(b) how this memorandum has been 
di~osed of? 

The Deputy Minister of PlamUng 
(Shri S. N. Mlshra): (a) A memoran
dum on the subject appears to have 
been addressed to the Governor of 
Kerala. 

(b) Does not arise. 

Coal WashfDg Plant 

11211 {Shri S. C. Samanta: 
. Shri Su1Kldh 1Ian!da: 

Will the Minister of Commerce and 
Indll!ltry be pleased to state: 

(a) whether there is any proposal 
to put up project for manufaoturln, 
of Coal Washing plants; 

(b) it so. wnether the project· will 
be lIet up in public 9r private sector; 

(c) what is the present demand of 
coal washing plant; and 

(d) what percentage of this demand 
i. met from in~eri6U8 supply? 

The Minister of Industry (ShrI 
Manubhai Shah): (a) to (d). Govern
ment have no proposal to set up a 
unit specifically for the manufacture 
of Coal Washing Plants. The units in 
the private sector have been licensed 
to manufacture Coal Washing Plants. 
Two other schemes for the manu
facture of these plants are under the 
consideration of Government. As at 
present estimated, the counttr would 
be requiring Coal Washing Machinery 
worth about Rs. 5 crores per annum. 
There is no indigenous manufacture 
at present but the demand is expected 
to be fully met when the schemes 
mentioned above are implementad. 

EXJlClrt at Leathe1' GoGds to 
Switzerland 

rShri Subodh 1IaDsda: 
18M l Shri R. C. Majhl: 

. Shri Nek Ram Neci: 
Shri S. C. Salll&Jlta: 

Will the Minister of COlDlllerce &IlIf 
Indutry be pleased to state: 

(a) whether it is a tact that tlnish
ed leather eoods have very good 
market in Swit2erland; 

(b) whether Government intend to 
export leather eOO<!. to this country; 
and 

(e) it so, what steps Government 
are tak:inI to export the good.? 

The Deputy MInister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) There is a market for superior 
quality travel goods, hand bags, 
wallets, brief cases and the like. 

(b) and (c). Private trade is freely 
allowed to export leather manufac
tures. The usual facilities of draw
back of customs duty on components 
and fittings used in the manufacture 
of the exported product are available 
to exporters. Expo.rters also receive 
additional import licences for such 
components and fittings on the basil 
of their export performance. The 
Commercial Section of our Embassy 
at Berne assists the Indian exporters 
in respect of trade inquiries. The 
Export Promotion Council for Leather 
is also entrusted with the task of 
developing export markets for leather 
and leather goods. 

Paper Plant. 

{
Shri R. C. Majhi: 

1m. Shri S. C. Samanta: 
Shri Subodh 1IaDsda: 

Will the Minister of Commerce aDII 
Industry be pleased to state: 

(a) whether there are proposals to 
manufac:ture biuer paper plant.; 

(b) when the proposals will be 
1I:Da1bec:l; 
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(e) whether these plant. 
manufactured in Public or 
Sector; and 

will be 
Printe 

(d) whether new projects will .. be 
put up to manufacture these plants? 

The Minister of Industry (8hrl 
Manubhai Shah): (a) to (d). Govern
ment have no proposal to set up units 
for the manufacture of paper making 
Plants. Seven firms have already 
been licensed under the Industries 
~Development and Regulation) Act, 
1951, for the manufacture of complete 
paper making plants of a capacity of 
50 tons and above per day. The 
country's demand for large scale 
paper plants is expectmI to be met 
when these licensed units go into run 
production. 

Aid to African Countries 

fDr. Ram Subhac Sinp: 
ltD. ~ Shri P. G. Deb: 

l8hri ArjIlD. SiD&"h Bhac!auria: 

Will the PrIme MJmster be pleued 
., IJtate: 

(a) how much aid hu been given 
by India to African countries durine 
the year 19GO-Gl; and 

(b) the detaili of the AIIle T 

The Prime Minister aDd MinJster of 
External Affairs (Sbrl Jawaharlal 
Nehru): (a) and (b). A statement giv
ing details of aid given by India to 
African countries during the year 
1960-61 is laid on the 'Table of the 
House. [See Appendix II, annexure 
No. 26.] 

Free World Common Market 

1029. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the attention of Gov
ernment has been drawn to the sug
aestion of the Senate-HO\l88 :.c0-
mic Sub-Committee on International 
hchange and Payments in U. S. re
p.rding the formation of a 'free world 
eommon market' to replace the recio-

nal common markets such as European 
Common Market as reported in the 
'Statesman' dated the 29th AuilJ8t, 
1961; and 

(b) if so, what is Governmenfs re
action thereto? 

The Minister of Commerce (Shri 
KanlUllto): (a ) Yes, srt:---

(b) Universal free-trade would be 
feasible only when the-Uisting dis'J)a
rities in economic development bet
ween the different ·countries of the 
world have largely disappeared. -Wool Combine Plant at LudhJana 

1030. Shrl Ajit Singh 8arluuli: Will 
the Minister of Commerce aDd Indus
try be pleased to refer to the reply 
given to Starred Question No. 1327 on 
the 18th September, 1961 and state: 

(a) how far progress has been made 
ia establishing a wool combiag plant 
by the All India Wood Combers' S0-
ciety at Ludhiana; and 

(b) what financial aid has been 
given by the Government of India so 
far? 

The Minister of Commerce (Shri 
Kanungo): (a) The Cooperative 
Society has purchased s part of thEt 
land required for the factory and is 
also taking steps fo import the machi
nery. 

(b) No financial aid has been given. 

Coir Industry in Kerala 

1031. Shrl AUt Sitigh Sarhadi: Will 
the Minister of Commerce and Indus
try be pleased to state: 

(a) the steps taken to mechanise the
matting sector in the coir industry in. 
Kerals; and 

(b) the progress made in that con
nection? 

The Minister of Industry ·(Shrf 
Maaubhat Shah):· (a) and (b). The
selection of the Coir Units engaged in· 
the manufacture of mattings who arCl' 
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to mechanise nart of 1rJeir production 
Is now in hand. 

Trade with Iran 

1032. Shri Ajit Sinll"h Sarhadi: Will 
the Minister of Commerce and Indus
try be pleased to state: 

(a) how far the trade between India 
and Iran progress ad under the agree
ment signed on the 2nd May, 1961; and 

(b) whether any review of the 
tenns of the agreement has been held 
between the two Governments in the 
light of the experience gained? 

Tbe Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) It is too early to make an assess
ment of the prog~ess made as a result 
of the signing of the Agreement on 
2nd May, 1961. 

(b) No, Si>:". 

B_ BuDdUq LaaBs for GonI:DaeI1t 
Employees 

J Shrl Ram Krishan Gupta: 
1133. \. ~hrimali IIa PalchOlldh1lli: 

Will the Minister of Works, DoasiBc 
and Supply be pleased to state: 

(a) whether it is a fact that the 
Union Government have advised the 
State Governments to formulate 
schemes financed from their own re
.ources for granting house-building 
advances to their employees; and 

(b) if so, the action taken by State 
Governments? 

"The Deputy Minister of Works, 
-Dousing and Supply (Shri Ann K. 
Chanda): (a) Yes. 

(b) No replyh"s yet been received 
from the Governments of Orissa and 
Jammu and Kashmir.- All the other 
State Governments are granting 
house-building advances to their em
-ployees under their respective Rules. 

-CoJl8truction of Quartem daring Third 
Plan 

1034. Shri Ram Krlshan Gupta: Will 

Supply be pleased- to refer to the 
reply given to Unstarred Question No 
1609 on the 19th August, 1961 and 
state: 

(a) whether Government have con
sidered proposals for construction of 
more quarters during the Third Five 
Year Plan period; and 

(b) if so, the number of quarters to 
be constructed during Third Five Year 
Plan (year-wise)? 

The Deputy Minister of Works, 
Dousing aUd Supply (Sbrl Anil K. 
Chanda): (a) and (b). Over 9000 
quarters in Delhi and 300 each at 
Bombay and Calcutta, out of-lhe pro
gramme sanctioned'li.uring the second 
Five Year Plan, will be completed and 
available for occupation during the 
third Plan. The programme of cons
truction of more quarters during the 
third Plan is under consideration. The 
construction of quarters is proposed to 
be extended also to Madras and Fari
dabad. Preliminaries like acquisition 
and development of land are being at
tended to. The actual programme of 
construction has not yet been finalis
ed. It is, therefore, not possible to 
indicate, with any degree of precision, 
the number of quarters proposed to 
be constructed each year. 

Survey of the Carpet Industry 

1035. Shri Ram Krlshan Gupta. 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
570 on the 10th August, 1961 and 
state: 

(a) whether the survey of the Car
pet Industry in the country has been 
completed; and 

(b) if 80, the details of the SUI"Ve7 
Report? 

The Minister of ln4nsfry (Shrl 
MaDulthai Shah): (a) Yes, Sir. 

(b) The Report on the 6littay of 
Carpet Industry conducted by the All 
India Handicrafts Board is under 
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lDdastries (Developmellt and Regula
tion) Act, 1951 

103fl. Shrl Ram Krishan Gupta: 
Will the Minister of Commerce and 
Indastry be pleased to refer to the 
reply given to Unstarred Question No. 
1607 on the 19th August, 11161 and 
state at what stage is the question of 
assuming more powers under the In
dustries (Development and Regula
tion) Act, 1951 to take over industries 
which close down or go into liquida
tion on account of internal quarrels 
Of the management? 

The Minister of Industry (Shrl 
Mannbhai Shah): TIle matter is still 
under consideratiori7--'~--"'-

Small Scale Industries Board 

1037 r Shri p. C. Borooah: 
."\. Sardar Iqbal SiD&"h: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Raw Material Sub
Committee of the Small Scale Indust
des Board met in New Delhi in Sep
tember; 1961; 

(b) if so, what 
were made by the 
and 

recommendatiollll 
Sub-Committee; 

(c) what i. Government's decision 
thereon? 

The Minister of lndustry (Shrl 
Manubhai Shab): (a) to (c). K state
IIli!nt is laid on' the Table of the 
House. [Placed in Vbrary, See No. 
LT-3384i61 ]. 

Industrial Estates 

10:\8. Shri Ajlt Singh Sarhadi: Will. 
the Minister of Commerce and Indus
try be pleased to state: 

(a) what directive has been given 
to the State Governments about the 
fixation of quota of Industrial Estates 
in the rural areas during the Third 
Five Year Plan; and 

(b) whether the Punjab Government 
hav~ informed the Centre of location 
of Industrial Estates in the rural areas? 

1544 (Ai) LSID.-3 

The Minister of Industry (SILrl 
Manubhai Shah): (a) It has been sug
gested to the State Goverrunefifs thal 
at least 75 % of the fotal allocation 
for small scale industries including 
Industrial Estates should be spent in 
rural and semi-urban areas, of which 
twa-thirds (i.e. about 50% of the 
total) should be in rural areas with a 
population of less than 5,000. 

(b) The Government of Punjab pro
POSe to establish 72 rural industrial 
estates in the Third Five Year Plan 
period out of which the location of 10 
estates to be established during 
1961-62 is as under:-

Location District 
1. Dharampore Simla 

2. Rurka Kalan Jullundur 

3. Otalon Ludhiana 

4. Sarai Naga Ferozepur 

5. Pani Grain Bhatinda 

6. Ghuman Gurdaspur 

7. Sahana Gurgaon 

8. Barwala Hissar 

9. Banur Patiala 

lO. Jawali Kangra 

The location of the other estates to 
be established during Third Five Year 
Plan will be decided in due course. 

Demand for Indian Glass 

1039. Shri Ajit Singb Sarhadl: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
1234 on the 5th September, 1961 and 
state: 

(a) whether the detailed report of 
the delegation of glass manufacturers 
which visited Pakistan, Middle East 
and East African countries in the 
beginning of the year 1961 has since 
been received; and 

(b) the salient recommendatiollll of 
the delegation? 

The Deputy Minister of Commerce 
and Industry (Shri S'atiSll ChaniJta): 
(a) Yes, Sir. 
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(b) A statement is laid on the 
Table of thc House. 

STATEMENT 

Main Recommendations 

1. Steps should be talien to con
centrate on the Export of bottles, 
vials and phials, domestic glassware, 
glass sheets, mirrors, safety glass, 
glass bangles and to the limited ex
tent laboratory glass and ampoules. 

2. Adequate publicity should be 
undertaken among the overseas 
trade, by forwarding samples and by 
advertising extensively. 

3. A Sub-Committee of the g'lass 
panel of the Chemicals and Allied 
Products Export Promotion Council, 
should formulate standards of export 
packing and ensure that SUCll stand
ards were uniform'any complied 
with. 

4. Prices should be adjusted hav
ing regard to the prices quoted by 
competing countries. 

5. Railway and st"amer freight 
rates need to be lowered. 

6. Exporters should execute fore
ign orders expenditiouslo. 

7. Regular cargo service between 
Calcutta port and Karachi port should 
be made available. 

8. Glass and Glassware should Be 
included as an item exportable from 
India in all Trade Agreements. 

9. Special 
given to the 
articles. 

attention should 
uniformity af 

be 
the 

10. Indian manufacturers should 
appoint sole selling agents in the 
West Asian and East African 
countries. 

Central Park in Connaught Circus, 
New Delhi 

1040 J Shri Ajit Singh Sarhadi: 
. . L Sardar Iqbal Singh: 

Will the Minister of Works, Boasinl 
aDd Supply be pleased to refer to the 
feply given to Unstarred Questien 

No. 3344 on the 5th September, 1961 
and state: 

(a) whether any decision has been 
arrived at on the shortening of Central 
Park in Connaught Circus, New Delhi,. 
with a view to provide more parkinc 
space in the Capital; and 

(b) if so, the decision taken and 
when it would be implemented? 

The Deputy MJnister of Works,. 
Housing and Supply (Shri AD.il J[.. 
Chanda): (a) Not yet. 

(b) Does not arise. 

Taxation during Third Plan Period 

1041. Shrimati lla Palchoudhuri: 
Will the Minister of Planning be 
pleased to state whether it is a fact 
that the Indian Merchants' Chamber 
of Bombay have submitted a memo
randum to the Government of India 
suggesting re-examination at expert 
level of the Government's approach 
to taxation and of the high targets 
fixed for additionarfaxation during 
the Third Plan period? 

The Deputy Minister of Planning 
and LabOur and Employment (ShIt 
L. N. Mishra): The suggestion for 
examination at expert level of the 
Government's approach to taxation 
was made by the President of the 
Indian Merchants' Chamber, Bombay. 
in a speech on September 19, 196t. 
This subject was fully coDStdered be
fore the Third Plan was formulated. 

Appointment of Tea Advisers in West 
Germany and Iran 

1042. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have had 
of late under consideration the appoint
ment of Tea Advisers in West Ger
many and Iran as 8 measure of Tea 
Export Promotion; and 

(b) if so, what decision has since 
been taken in the matter? 
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The Deputy Minister of Commerce 
and Industry (Shri Satisb Chaudra): 
(a) and (b). It has been decided that, 
for the present, no separate Tea Adi
viser need be appointed in West 
Germany. The question of appoint
Ing a similar officer in Iran has not 
been considered recently by the Gov
ernment. 
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Small Scale IDd1llltries 

1046. Shri Ajlt Singh SarhadI: Will 
the Minister of Commerce and lDdus-
try be pleased to state: 

(a) whether it is a fact that small 
entrepreneurs in Small Scale indus
tries Sector have no facility of credit 
when Finance Corporation do not lend 
less than Rs. 20,000; and 

(b) if so, what stePs are 
taken to allow them credit 
their manufactured articles? 

being 
against 

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir. Gov
ernment loans to small industrialists 
are given by State Governments under 
their State Aid to Industries Acts/ 
Rules. Under a liberalis"<i pattern of 
assistance, the State Governments may 
advance loans upto Rs. 1,000 on per
sonal bonds. Loans up to Rs. 5,000 
may be granted by the State Govern
ments against 75 per cent. of the value 
of the security off€red, which may in
clude land, building, machin€ry and 
other assets created out of the loan. 
For better coordination and service to 
small industries, it has been suggest
ed that the State Governments may 
ordinarily grant loans upto Rs. 15,000 

aDd the State Financial Corporation 
may act as Government Agents for 
high€r amounts. 

(b) In addition to the State Aid 
loans, the State Bank of India pro
vides working capital loans on pledge 
of raw material or finished goods. 

L.I.C. Loan for Punjab Government 
for Building Houses 

1047. Shri Ajit Singh Sarhadi: Will 
the Minister of Works, Housinl' and 
Supply be pleased to state: 

(a) whether it is a fact that Punjab 
Government have approached the 
L.I.C. for loan to invest for build
ing houses at Chandigarh; and 

(b) if so, the amount asked for and 
the decision of the L. 1. C . on the 
subject? 

The Deputy Minister 01 Works, 
Housinl' and Supply (Sbri Anil K. 
Chanda): (a) and (b). The Life In
surance Corporation release funds to 
the States under the Middle Income 
Group Housing Scheme on the recom
mendations of the Ministry of Works, 
Housing and Supply. The Punjab 
Government had asked the L.l.C. for 
a sum of Rs. 45 lacs to be disbursed 
as loans under the Scheme for the 
construction of houses at Chandigarh, 
in addition to Rs. 35 lacs requested 
from the Ministry under the same 
Scheme. Having regard to relevant 
factors, such as the demands received 
from the other States and the quan
tum of funds available, a sum of 
Rs. 35: 15 lacs has be€n allocated by 
the Mmistry to the Punjab Govern
ment so far, for the implementation ot 
the Scheme in the State during the 
current year. The State Government 
will decide how much out of the 
money so allocated should be disburs
ed as loans for the construction of 
houses at Chandigarh. 

Transfer of Plots in Delhi 

1048. Shri Khimji: Will the Minis
ter of Works, Housing and Supply be 
pleased to state: 

(a) whether the terms ot lease of 
plots in Diplomatic' Enclave, Jar 
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Bagh, Golf Links, and Defence Colony 
prohibit transfer of plots to others; 
and 

(b) if so, whether Government's 
attention hal been drawn to the fact 
that a large number of plots have 
been transferred in these colonies? 

The Deputy Hillister 01. Works, 
Rousing and Supply (Shri Anil K. 
Chanda): (a) No, Sir. 

(b) Plots can be transferred frDm 
one party to another with the priDr 
sanctiDn of the Lessor i.e., Govern
ment. 

Tea Export to Chile 

1049. Shri P. C. Borooah: Will the 
Minister of Commerce and Iudustry 
be pleased to state: 

(a) whether it is a fact that the 
Indian Embassy in Chile has ureed 
that tea exporters from India and the 
Indian Tea Board must allDt a certain 
amount Df funds for their respective 
agents in that country exclusively 
for cDmmercial publicity, in their 
joint elIDrt for boosting tea exports tD 
that country; and 

(b) if so, the action taken in the 
matter? 

The Deputy MioWer of Comm_ 
and Industry (Shri Satish CbaDdra): 
(a) Yes, Sir. 

(b) Chile is a market fDr cheaper 
teas and SCDpe for any gpecial e1Iorts 
tor publicising Indian teas in that 
country is limited. No specitlc 
amount has been set apart for this 
purpDSe. 

..... uctillll 01. Tea 

1050. Shri P. C. Borooab: Will the 
Minister of Commerce and IucluJU1 
be pleased to state: 

(a) whether tea production jn 
'India this year is estimated to be 
higher than the previous year's pl"(). 
duction; 

(b) if so, what is the estimated pro
·du:ction thia ysr; 

(c) how much of it is estimated to 
be exported; 

(d) whether for realising the ex
port estimates referred to in part (e) 
above Government have been conside
ring abolition of duty on tea exports; 
and 

(e) if so, what is the decisiDn there
of? 

The Deputy Minister of Comm_ 
and Iudustry (Sbri Satish ChaDdra): 
(a) and (b). Tea production in India 
upto September, 1961 is estimated at 
550'6 m. lbs. as compared with 487'3 m. 
lbs. of the corresponding periDd in the 
last year. Based on the present trend 
of production, total production during 
1961 may reach 760'0 m. Ibs. as against 
706'4 m. lbs. in 1960. 

(c) Judging from the present trend 
of exports, it is expected that the total 
exports during 1961 will be abDut 
475'0 In. lbs. 

(d) and (e). The tI\X structure of 
tea industry is revieWed from time to 
time and public announcements made 
whenever necessary. 

SemiDar on Code of DI8clpUDe 

1051. Shri P. C. Borooah: Will the 
Minister of Labour aDd Employment 
be pleased to state: 

(a) whether a seminar Dn the CDde 
of Discipline in Industry was organi
sed by the employers' association in 
September, 1961; 

(b) if so, what main obaervatiooa 
and recommendations were made at 
the Seminar; Bnd 

(c) what decisions it any, Govarn-
ment ,have taken to mOOify the code, 
in the light of these recommenda
tions? 

The Deputy MhUster of Labour 
(Shri Abid All): (a) Yes, jDintly by 
All India Organisation of Industrial 

'Employers and Employers' Federation 
of India. 

(b) (1) Speedy verifieation of mem
bership of the unions for purposes of 
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recognition under the Code of Dis-
cipline should be available in all 
States. 

(2) Managements should have the 
right to suspend or withhold recogni
tion of unions pending consideration 
by the Implementation Machinery of 
I;lreaches committed by them. 

(3) Convention should be set up 
that where agreements concerning the 
general terms of employment are en
tered into between recognised unions 
and the employer these should not be 
disturbed by unrecognised unions. 

(4) There should be immediate and 
on-the-spot enquiries into breaches of 
the Code. 

(5) In no case should the Imple
mentation Committee deal with mat
ters which normally come under the 
purview of the industrial relations 
machinery of Government or those in
volving interpretation of law. Im
plementation Machinery should not 
also take upon itself the work en
trusted to authorities prescribed under 
various labour laws. 

(c) No modification of the Code is 
called for. 

Conference of Asian PIaDllera I SIni P. C. Borooah: 

1052. ~a~di~':' :'u.:!:~1: 
Shri Kodiyan: 

Will the Minister of PJ.anninc be 
pleased to state: 

(a) whether an ECAFE sponsored 
ecnference of Asian PlanneriS was 
held in New Delhi in September this 
year; 

(b) if so, what were the main sub
jects discussed therein; and 

(c) what were the main observa
tions and recommendations made at 
the conference? 

The Deputy Minister of PlaJIJIiDg 
(Shri S. N. Mishra): (a) Yes, Sir. 

(b) and (c). Copies of the Agenda 
and of the Draft Report of the Tech-

nical Committee appointed by the 
Conference of Asian Economic Plan
ners are laid on the Table of the 
House. [Placed in Library, See 
No. LT-3385 61]. 

AtOmic POWer Station near Tarapar 

{ Shri Daman!: 
1053. Shri D. C. Sharma: 

Will t.l:te PrIme MinJster be pleased 
to refer to the reply given to Un
starred Question No. 36 On the 7th 
August, 1961 and state the countries 
where from tenders were received 
for the setting up of the first Atomic 
Power Station to be located at Tara
pur near Bombay and whether a 
decisilm has been taken in regard 
thereto? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehrn): In response to the global 
enquiry for the construction of an 
atomic power station near Tarapur, 
seven tenders have been received 
from four countries, namely, Canada, 
France, United Kingdom and the 
United States of America. The tend
ers are still under scrutiny and no 
decision has yet been taken. 

Janpath Hotel, New. Delhi 

1054. Shri D. C. Sharma Will the 
Minister of Works, Housing and Snp
ply be pleased to state: 

(a) whether Crllvernment have 
considered the question of high ope
rating expenses of Janpath Hotel; 

(b) if so, the result thereof; and 

(c) the ,steps taken for the reduc
tion of expenses"? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnU K. 
Chanda): (a) and (b). No. 

(c) The question does not arise 

Claims of Displaced Pel!loDS 

1055. Shri D. C. Sharma: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) how many claims of the dis
placed claimants from West Pakistan 
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remain to be finalised on 1st of 
December, 1961; 

(b) how long it will take to fina
lise them; and 

(c) whether this work will be com
pleted before the Ministry is wound 
up? 

The Minister of Rehabilitation (Shri 
Mehr Chand Khanna); (a) Out of 
about 5.3 lakhs verified claims includ
ing Rehabilitation Grant-applications, 
'Ilnly about 6000 cases were pending 
disposal on 1-10-19G1. 

(b) Within the next few months. 

(c) No date has yet been fixed for 
the winding up of the Ministry. 

Import and Export Policy 

{ 
Shri Aurobindo Ghosal; 

1056. Shri P. C. Boroeah; 
Shri Damani; 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Ramaswamy 
Mudaliar Committee set up to evolve 
the new import and export policy has 
submitted any report; 

(b) if so, what are their re"om
mendations; and 

(c) if reply to part (a) is in the 
negative, when the report is likely to 
!!Ie submitted? 

The Minister of Commerce (Sbrt 
Kanuugo); (a) Not yet, Sir. 

(b) Does not arise. 

(c) The report is likely to be sub
mitted shortly. 

Cotton S}IInninc" IIlIIs In Ralchu 
District, Mysore Stata 

1057. Shri Agadi; Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether it is a fact that an 
application for a licence for starting 
a Co-operative Cotton Spinning Mill 

in Raichur District, Mysore State, 
has been forwarded with the recom
mendation of the State Government; 

(b) if so, whether any decision has 
been taken in the matter; and 

(c) if not, when the decision will 
be take!!.? 

The Minister of Commerce (Shri 
KanUDIrO): (a) Yes, Sir. 

(b) and (c). 
taken shortly. 

Decision will be 

Exhibition at Seattle In U.S.A. 

1058. Shri Pahadia: Will the Minis. 
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government of India 
have decided to participate in the 
Exhibition "Century 21 Exposition" 
to be keld at Seattle in the United 
States next year; and 

(b) if so, the details of the exhibits 
1.0 be included in the fair? 

The Deputy Minister of Commerce 
and Industry (Sbri Satish Chandra)' 
(a) Yes, Sir. 

(b) A list of important categories of 
goods proposed to be displayed is 
given below: 

1. Raw materials, minerals, min-
erai products, vegetables oilS 
etc. such as:-

Mineral ores, Mica, Shellac, Es
sential Oils, Hides and Skins, 
Raw and Waste Cotton and 
Oil seeds, MyroQalan etc. 

2. Machinery and Engineering goods: 

(i) Telephones and Telephone 
Equipment. 

(ii) Electrical & Engineerlng 
Measuring instruments. 

3. Drinks, Food stuffs, and o.ther 
Comestibles, Tobacco manufac-
turers SUCh as:-
Tea, Coffee, Cashewnuts, Pepper 

and other spices, Tinned food. 
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Canned fruits and Fruit juices, 
Cigars, Cigarettes, Cheroots, 
Sugar, Hydrogenated oils etc. 

4. Textiles. 

Mill-made and Handloom includ
ing, Cotton textiles, Silk and 
Rayon textiles, Woollen tex
tiles, and Khadi. 

5. Handicrafts. 

6. Miscellaneous products such as:-
Coir and Coir products, Jute and 

Jute products, Leather and 
footwear, Sports goods, plas
tic and Linoleum products, 
Musical instruments, Carpets, 
Chemicals and pharmaceuti
cals, Cosmetics and Perfumery. 

7. Tourism and Trade Intelligence: 

Books and Publications, Models, 
Charts and graphs, Photo
graphs, Paintings and Sculp
ture. 

Accident hi. Delbi Cloth Mills 
Chemical Workll, Delhi 

1859. Shri Kunhan: Will the Minis
ter of Labour and Employment be 
pleased to state: 

(a) whether the findings of the 
magisterial enquiry into the accident 
in the Delhi Cloth Mills Chemical 
Works, Delhi have been received by 
Government; 

(b) if so, the details thereof; and 

(c) the decision taken thereon? 

The Deputy Minister of Labour 
(Shri Abld All): (a) No. The enquiry 
has not yet been finalised. 

(b) and (c). Do not arise. 

Employees' State InsaraDce Scheme 

1060. Shri Kodiyan: Will t1:le Minis
ter of Labour and Employment be 
pleased to state: 

(a) whether any scheme has been 
prepared to establish more hospitals 
under the Employees' State Insur
ance Scheme dll1'in« the Third Five 
Year Plan; 

(b) if so, the main details of the 
scheme; and 

(c) the estima,ed cost thereof? 

The Doputy Minister of Plannin8 
and Labollr and Employment (Shd 
L. N. Mishra): (a) Yes. 

(b) Provision of about 6,000 beds in 
thirty two separate Employees' State 
Insurance Hospitals and twenty five 
annexes in existing hospitals. 

(c) About Rs. 12 crores. 

Raw Film Factory 

1061. Shri p. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the work on the 
scheme for the establishment of a raw 
film factory at Ootacamund in public 
~ector has been taken in hand; and 

(b) if so, what steps have been 
taken for the establishment of factory? 

The Minister of Industry (Shri 
Manubhal Shah): (a) and (b). AJI 
stated in reply to Unstarred Question 
)lo. 1633 on 19-8-1961, a Government 
owned Co. by the name of HindustaD 
Photo Films Manufacuring Co. Ltd. 
has been registered to implement the 
project. 

The levelling of the site for the fac
tory has been completed and steps for 
the construction of production build
ings and access roads, etc., are being 
taken .. Messrs. Bauchet of France who 
are collaborating in this project are 
arranging to supply such of those im
ported items which form part of their 
responsibility. Quotations for other 
plant and equipments have been cal
led for. A testing laboratory is beiJ;lg 
set up to standardise the products and 
materials before commercial produc
tion is undertaken and the same Is 
expected to functiOn by December, 
1961. 

A team of sixteen technical officers 
has been deputed in September 1961 
to the works of M s. Bauchet & Cie . 

. !'rmce for practical training for pe-
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riods varying from six months to ele
ven months and a few more are due 
to leave shortly. 

European Common Market 

1062. Shri P. C. Borooah: W!1l the 
Minister of Commerce and Industry 
be ple,ased to state: 

(a) whether it is a fact that Sweden 
proposes to enter the European Com
mon Market; 

(b) if so, how will it affect India's 
exports to that country; and 

(c) what items are usually exported 
from India to that country? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Government of Ip.dia have no 
knowledge of such a proposal. 

(b) Does not ari~e at this stage. 

(c) A statement showing India's ex
ports to Sweden during the last four 
yaars is laid on the Table of the House. 
[See Appendix II, annexure No. 27]. 

Trade Team from Indonesia 

1063 {Shrl P. C. Borooall: 
. Shri P. G. Deb: 

Will the Minister of Commetee and 
Industry be pleased to state: 

(a) whether an Indonesian Trade 
Team visited India in the beginning at 
November this year; and 

(b) if so, what was the result of 
the talks with that Team? 

The Minister of Commen:e (Sbrl 
Kanungo): (a) and (b). A Fact
fiinding Mission from Indonesi,a visit
ed India from 9th to 26th November, 
1961, with a view to obtaining first
hand knowledge of India's Industrial 
and Commercial possibilities. The 
Mission visited various industrial and 
commercial centres and had discus
sions with the Ministries of the Gov
ernment of India. These visits and 
discussion fuIfIlled the ')urpo5e the 
Mission bad in view. 

Import of Taxi Meters 

1064. Shri Agadi: Will the Minis
ter of Commerce and Industry be 
pleased to state: 

(a) the number of iaxi. meters im
ported, country-wise, during 1959-60, 
1960-61 and 1961-62 so far; 

(b) the landed cost per meter in
cluding customs duty, if any. and 
through whom these meters are im
ported and distributed; 

(c) whether there is any contra) 
on price and distribution of the 
meters; 

(d) if so, the control prices and the 
system of distribution in detail; 

(e) whether it has come to the 
notice of Government that the import
ed matters are sent underground by 
the importers for black-marketing the 
same; and 

(f) if so, what action has been 
taken in the matter? 

The Minister of Commerce (Shrf 
Kan~): (a) and (b). A statement 
showing the number and value of taxi 
meters imported country-wise during 
1959-60 to 1961-62 (upto July '61) is 
laid on the Table of the House. [See 
Appendix II, annexure No. 28]. NC) 
information regarding the landed cost 
per taxi meter is readily available. 
Particulars regarding importers and 
distributors of taxi meters are also 
nGt avail,able as the item is not sepa
rately classified under I.T.C. Schedule. 

(c) and (f). There is no control on 
the price and distribution of taxi 
meters. A complaint was, however, 
received about the prices charged by 
certain firms and this is being looked 
into. 

RouSe Building In SbrInivasPurI and 
PinJarapole In Delhi 

1065. Shrl Balraj Madhok: Will the 
Miinster of Works, Bonsing and 
Supply be pleased to st,ate: 

(a) how long it has taken to com
plete the plans of house buildi!lg in 
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the colonies of Shrinivaspuri and Pin
jarapole in Delhi; 

(b) when the final payments to 
contractors were made; 

(c) when the allotments of the 
quarters were made; and 

(d) when the electricity connections 
were provided after allotment? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnU K. 
Chanda): (a) to (d). A statement is 
laid on the Table of the House. [See 
Appendix II, annexure No. 29]-

Moitammadpur-Munerka Colony 

1066. Shri Balraj Madhok: Will the 
Minister of Works, Housing and Sup
ply be pleased to state: 

(a) how long it has been that the 
,payments to the contractors were 
made on account of construction of 
Mohammadpur-Munerka Colony; 

(b) iww long it has been that the 
final cons truction phases were com
pleted; 

(c) how much expenditure had been 
-incurred for repairs after construction 
for Mohammadpur-Munerka Colony; 
and 

(d) how long it will still take to 
make the allotments of this Colony? 

The Deputy Minister of Works, 
Housing and Supply (Shri ABU K. 
Chanda): (,a) and (b). None of the 
quarters in Ramakrishna Puram is 
yet complete in all respects; work on 
construction or the provision of inter
nal services still continues. Final pay
ment was made to the building con
tractor on the 19th May, 1961 only in 
respect of one batch of 196 quarters. 

(c) No expenditure has been incur
red on repairs. 

(d) The quarters can be occupied 
only when the colony has been pro
vided with the essential civic services 
like filtered water, outfall sewer and 
electricity. Work on the provision of 
these services is proceeding and the 

Municipal Corporation of Delhi expect 
to complete this work by about the 
end of the year. Allotment of the 
quarters will commence soon after 
that. 

Allottees of Upper Storeys in Lajpat 
Nagar, New Delhi 

1067. Shri Balraj Madhok: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether it is a fact that the 
allottees of upper storeys in double 
storey quarters in Lajpat Nagar and 
elsewhere are also being charged the 
price of the land at the same rate at 
which the allottees of ground floor 
are being charged; and 

(b) if so, the reasons therefor? 

The Minister of Rehabilitation (Shri 
Mehr-Chand Khanna): (a) and (b). 
The number of double storeyed tene
ments built in Lajpatnagar and other 
areas in Delhi is very large. If infor
mation is required about ,any particu
lar tenement or a block, it shall be 
supplied. 

'C' Type Quarters in Lajpat Napr, 
New Delhi 

1068. Shri Balraj Madhok: Will the 
Minister of Beb.abilitation be pleased 
to state: 

(a) whether it is a fact that the 
price of land is bein& charged at the 
rate of Rs. 221 per sq. yard from the 
allottees of old double storey C. Type 
quarters in Lajpat Nagar while Rs. 18, 
13l and 15 per sq. yard are being 
charged for land under the Second 
Neighbourhood cottage type quartel', 
cheap tenements and Amar Colony 
plots respectively; 

(b) whether it is also a fact that 
market value of the land in Second 
neighbourhood is much higher than 
in the Double storey colony; and 

(c) if so, the reasons for chargine 
higher rates in Lajpat Nagar? 

The MInister of Rehabilitation (Shri 
Mehr Chand KhaJma): (a) to (c). TIle 
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number of double storey 'C' type 
quarters at Lajpatnagar is quite large. 
They were built at different times and 
at varying cost. If infonnation is re

'quired about any particular tenement 
or block it can be supplied. 

QlIarters In Lajpat Napr-U, 
New Delhi 

1069. 8hri Balraj Madhok: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether It I~ a fact that R~. :5,000 
and more are being demanded for two 
room tenements in Lajpat Nagar II 
even though the allottees were given 
clear understanding that they will be 
charged Rs. ~,OOO for e:lch quarter; 

(b) whether it is also a tact that 
widely different prices much above the 
Rs. 4,000 limit are being demanded 
for the same type of quarters In the 
same locality; and 

( c) if so, the reasons theretor? 

The Milnster of Rehabilitation (8hri 
Mehr Chand Khanna): (a) to (c). 
The number of two roomed tenements 
built at Lajpatnagar is quite large. 
They were built at different times and 
at varying cost. If infonnation is re
quired about any particular tenement 
or block it can be supplied. 

Displaced Pel'SOD8 Colonle!l In New 
Deihl 

1070. 8hri Balraj Madhok: Will the 
Minister of Rehabilltation be pleased 
to state: 

(a) what was the price per square 
yard paid by the Ministry of Reha
bilitation for the lands acquired tor 
the displaced pe1'!on~ colonies of 
Rajendar Nagar, New Rsjindar Nagar, 
Lajpat Nagar, Patel Nagar, Nizam
uddin East and We!rt respectively; 

(b) what was the development cost 
per sq. yard in these different colo
nies; and 

(c) what price per sq. yard is being 
charged from the displaced allottees 
of quarters in these colonies? 

The MlnJster of Rehabilltation (Shrl 
Mehr Chand K1umna): (a) to (c). 

The acquisition and development cost 
of land in different colonies varies 
considerably and also differs from 
block to block in each colony. If in
formation is required for any parti
cular block, it can be supplied. 
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Council for Glass IUI4 Ceramlee 

1073. Shri. Kalika Singh: Will the 
Minister of Commerce aDd Industry 
be pleased to state: 

(a) the functions and powers of the 
Council for Glass and Ceramics in 
India; 

(b) the overall position of glass and 
ceramics as compared to the develop
ment reached in some of the important 
countries engaged in manufacture of 
glass and ceramics; 

(c) the extent to which develop
ment of glass and ceramics is likely 
to be achieved in the Third Five Year 
ruan; and 

(d) the impertant centres of class 
and ceramies in India with their capa
city of production! 

The Minister of Industry (Shri 
Manulthai Shah): (a) A Development 
Council was established On the 28th 
October, 1961 tor the Scheduled In
dustries engaged in the manufacture 
or production of Glass and Ceramics. 
All the functions enumerated in the 
Second Schedule to the Industries 
(Development and Regulation) Act, 
1951 have been assigned to the Coun
cil. The Development Council for 
Glass and Ceramics like all other 
Development Councils is only an ad
visory body set up to advise the Gov
ernment on the development and re
gulation of the industry. 

(b) The indigenous Glass and Cera
mics industry has made tremendous 
progress in the last decade. Except 
tor very specialised types like vitri

-fled sanitaryware, translucent table
ware and electrocast refractories, oph-
thalmic glass, heat resisting table
ware etc., practically all other items 

are manufactured in India. It is ex-
pected that by the end of the Third 
Plan period almost all items of Glass 
and Ceramics would be indigenously 
produced. 

(c) With the implementation of the 
already approved schemes or those 
which are under consideration, it is 
hoped that the country will not only 
be self-sufficient in most of the items 
of Glass and Ceramics by the end of 
the Third Plan period but also be in 
position to contribute substantially to
wards earning of foreign exchange by 
way of exports to the neighbouring 
produced. 

(d) A statement indicating the 
States where Glass and Ceramics in-
dustry in flourishing with their capa
city and production is attached. [See 
Appendix II, annexure No. 30]. 

1074. Shri Kalika Singh.: Will the 
Minister of Commerce IUI4 Industry 
be pleased to state: 

(8) the working of the 'Guarantee 
Organisation' of the Reserve Bank of 
India; 

(b) the districts covered so far by 
the GuarIllltee Scheme; 

(c) whether credit institutions 
receiving advances from the Reserve 
Bank are all established institutions at 
repute; 

(d) methOd of scmtiny of the appll
cations tor ruarantee and the eriterill 
for extending guarantees in specifte 
cases; 

(e) whether aft\davits of credit 
institutions as regards the applicant. 
being small-scale ind~al units are 
eOIlllidered snfficient proofs tor extend. 
ing guarantees; 

(1) if so, whether it has come to the 
notice of the Reserve Bank that aftI.-
davits are in .ome cues false; ad 
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(g) how the Guarantee Organisation 
helps backward industrial areas under 
the scheme? -

The MiDister of bdusUy (Shri 
Manubhai Shah): (a) and (b). A 
note giving the information is laid on 
the Table of the House. [See Appendix 
n, annexure No. 31]-

(c) The credit institutions do not 
receive advances from the Reserve 
~ank o~ India under this scheme. The 
InstitutIOns specified for the grant of 
facilities under the scheme are all 
established institutions of repute. 

(d) A speci,aI cell in the Reserve 
Bank of India, Bombay, scrutinises the 
applications received under the guar
antee scheme. Following are some of 
the important criteria for extendina 
the guarantees in specific cases:- ~ 

(i) The applicant industrial unit 
must be a "Small Scale Industrial 
Unit" as defined in the scheme i.e. the 
unit's investment of a capital nature 
including the value of rented premise; 
if any, but excluding the amount~ 
spent on housing and amenities for 
workers should not be in excess of 
five lakhs of rupees; 

(il) The principal place of manufac
ture, processing or other operation of 
the unit should be loc.ated in the dis
trict or districts specified under the 
scheme; 

(iii) The application of the unit con
cerned should be sponsored by a Cre
dit Institution. specified by Govern
ment under the scheme or by any 
other credit institution jointly with 
the Credit Institution so specified; 

(iv) The advance, in respect of 
which the guarantee is claimed, shall 
have been sanctioned on or after the 
1st July, 1960 for the purpose of en
abling the industrial unit to acquire 
fixPd assets or equipment or for pro
viding working c,apital. If however, 
an advance has been sanctioned before 
1st July, 1960, any normal or bona 
fide renewal or enhancement of the 
advance after that date, if the record 

o~ advance is good, such renew~ etc. 
WIll also be eligible for a guarantee 
under the scheme; 

(v) At the time of the application 
for a guarantee, the advance or ex
pendi~re. incurred by the Guarantee 
Orgamsatlon under .any earlier 
guarantee in respect of that unit 
should have been fully recovered. 

(e) and (f). The credit institutions 
are not required to submit affidavits. 
'nley are only required to certify that 
the applicant unit is a small indus
trial unit. 'nle details mentioned in 
the application including the statement 
of accounts of the unit concerned as 
well as its latest balance sheet, are 
carefully examined before extending 
the guarantee. No case of false dec
laration has come to the notice of ~_,e 
Government. 

(g) 'nle Credit Guarantee Schenw 
has not been extended to backward 
industrial areas so far. 

Newsprint 

1075. Pandit J. P. Jyotishi: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the quantity of newsprint im-
ported during the palJt two years and 
the amount spent on the same; 

(b) the total quantity consumed 
during the two years and the amount 
spent on the same; 

(c) the quantity of aewsprint indi
genously produced during the two 
years and the contribution of the Nepa 
Mills towards the same; and 

(d) the steps Government are taking 
to meet the deficiency? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). The 
quantity imj)()rted ilnd their value are 
shown below. The entire quantity 
imported is taken to have been con
sumed and there is no separate infor
mation available on this point: 



2043 Written Answers DECEMBER 2, 1961 Written Answers 

Quantity 
(in tons) 

1959-60 
1960-61 

Value 
(in '000' of Rs.) 

83,308 65,547 
73,363 59,464 

(c) The entire imUgenous produc

tion is that of the Nepa Mills and the 

production of these Mills during the 

past two years is given below: 

1959-60 22,411 Tons 
1960-61 23,029 .. 

(d) The gap between the demand 

and indigenous production is met by 
imports. 

To make the country self-sufficient 

three new units have been licensed to 

produce 1.8 lakh tons of newsprint 

per .annum. This is in addition to the 

capacity of 30,000 tons per annum 
licensed to Nepa Mills, which is al

ready in production. 

Quarters in Kasturba Nagar 

10'76. Shri Balraj Madhok: Will the 

Minister of Works, Housing and SuP

ply be pleased to state: 

(a) whether it is a fact that Class 

IV employees living in first floor 01 

quarters built in Kasturba Nagar can
not make use of the roof for sleeping, 

etc. in summer for want of staircases 
and that they have since long been 

demanding that staircases should be 
provided in their quarters; 

(b) what steps Government have 

taken to meet this yery eelluine 
demand; Ill'ld 

(.) if Mt, why not? 

The Deputy Minister of Works, 
HoasiDg and Supply (Shri Anil )[_ 

Chanda): (a) Yes; in 1528 quarters. 

(b) and (c). AP. earlier explained 

in the reply given to Unstarred Ques

tion No. 1684 in the Lok Sabha on the 

26th March, 1958, it is not possible to 
provide staircases in these quarters as 
the roof are not strong enough to 

take any superimposed load. 

Beorram-tloB of Cd. Boud 
1&77. Shrl Balraj Madhok: Will the 

Minister of Commerce and Industry 

be pleased to state: 

(a) whether the CoJfee Board has 
'prepared any plan for re-organisatioa 
of its activities; 

(b) if so, what are tke details there
of; 

(c) whether the employees of the 

Coffeee Board have been consulted 

while drawing up the plan for re
oreanisation; and 

(d) whetBer it is a fact that the 

planned re-organisation will lead to 

retrenchment of a large number of 

employees of the Coffee Board; 

(e) whether the employees of the 

Coffee Board have made any repre

sentation against the proposed reorga
nisation; and 

(f) if so, what action has been taken 
thereon? 

The Minister of Commerce (Shrl 
Kanungo): (a) to (f). Following 

Government's acceptance of one of the 
recommendations of the Expert Com

mittee on Marketing about the merger 

of the Marketing and Propaganda De~ 

partments of the Coffee Board, the

Board constituted a Reorganization 
Sub-Committee to look into the work

ing of the two Departments. This 

Sub-Committee has submitted its re

port on the Marketing Department, 
and their report on the Propaganda 

Department is awaited. The recom

mendations of the Sub-Committee 

will be referred to an expert commit
tee for suggesting measures for imple

menting them. Thus, it is too prema·· 
ture at this stage to say whether any 

retrenchment will have to be effected 

and if so, to what extent. The Indian 
Coffee Board Employees' AP.sociation, 

which had represented on the appre

hended retrenchment, have been ap

prised of the position as stated 

above. 

Small Scale IDdustries fa Punjab 

10'78. Shrl Hem Raj: Will the Minis
ter of Commerce and Industry be 

pleased to state: 

(il) the amowat given to Punjab 
Government for the development of 
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seri-culture, cottage, and small scale 
industries during the years 1956 to 
1960; ", 

(b) the amount that was earmarked 
for the same purpose for their deve
lopment in the Punjab Hill areas dur
ing these yeal s out of the said amount; 
and 

(c) the amount that is proposed to 
be given for their development dur
ing the Third Five Year Plan and 
how much out of it will be earmarked 
for Punjab Hills? 

Th ~ Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The 
material is being collected and it will 
be placed (IT} the Table of the House 

National Awards for Safety in 
Industries 

1079. Shri P. G. Deb: Will the 
?v1'nist.er of Labour and Employmeut 
be pleased to state:' 

(a) the conditions for the national 
awards to be given for ensuring safety 
in industries; and 

(b) to which industries this will 
apply in the first instance? 

The Deputy Minister er Labour 
(Shri Abid Ali): (a) and (b). A draf~ 
scheme for National Safety Awards is 
under the consideration of the Gov
ernment; details have not been fina
lized. 

Export of Onions and Dried Fish 
to Ceylon 

lOBO. Shri Tangamani: Will the 
Minister of Commerce and Industry 
·be pleased to state: 

. (a) whether Government of Ceylon 
have recently restricted the import 
of onions and dried flsh from India; 

(b) if so, from which date; and 

(c) whether this has affected the' 
export of these articles to Ceylon? 

The Deputy Minister of Commerce 
and Industry (Shr; Salish Chaudra): 
(a) to (c). The Government !)f 
Ceylon fixed the prices of onirms by 
their Notification dated 2nd March, 
1961. This, however, has had no per
ceptible effect sO far on exports ,)f 
onions from India. The Government 
of Ceylon also fixed maximum whole
sale prices for different varieties of 
dried fish bv their Notification dated 
6th April, 1961. These priee3 were 
found to be unduly low by IndIan ex
porters and exports of dried fish have 
been adversely affected. Impr-rts of 
dried fish into Ceylon have been eana
lised through Cooperative Wholesal", 
Establishments. 

Wall'e Boards for Plantation 
Industry 

1081. Shri Tangamani: w:a the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the Walle Boards for 
Plantations have submitted an interim 
rep<1r1: for interim relief; 

(b) if not, by what time is the 
interim and filnal report e:xpeded; 

(c) whether it is a fact that bonus 
all1'eement was reached with U.P.A..S.I. 
in the South; and 

(d) if so, the details thereof? 

The Deputy M'mister of LabOur 
(Shri Abid AU): (a) No. 

(b) Not possible to indicate t1cIe time 
likely to be taken by th~ Boards. 

(c) and (d). Information is not. 
available as the matter falls in the 
state sphere. 
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12.04 hrs. 

MOTION FOR ADJOURNMENT 

ALLEGED POLICE EXCESSES AT NIPANI 

Mr. Speaker: I have received notice 
of an adjournment motion from Shri 
Nath Pai and Shri Goray. Normally 
this is a matter of law and order: 
Anyhow, it refers to a four-man 

'Commission appointed by the Union 
'Government. It reads thus: 

''The police excesses at Nipani 
on November 27, 1961, when the 
four-man Commission appointed 
by the Union Government visit
ed Nipani to report on the bound-
ary dispute between Mysore and 
Maharashtra, wounding more 
than fifty people along with the 
Chairmiin of the Nipani Munici
pality and the President of the 
Merchants' Chamber". 

What is the position? 

8hri Nath Pai (Rajapur): I quite 
~gree that normally such a subject 
.does not come within the purview of 
-this House. I have received a repre
sentation from an MLC who belongs 
::to the Congress Party, 8hri Dev 
·Chandra Shah. They say in their 
-telegram: 

"Urgently request judicial in
quiry into nusbehaviour and 
police excesses. Deliberate un
provoked lathi charges on citi
zens including the Chairman of 
the Municipal Council. Not less 
than 50 persons were injured 
who had assembled to accord cor
dial reception to the Government 
of India Commission and to make 
representations to them 

Mr. Speaker: Who sent the tele
gram? 

8hri Nath Pai: This telegrah has 
been sent by an MLC of the Cong
ress Party, Shri D. C. Shah. I have 
'Sheafs of papers with me. These are 
mostly from Congress-owned. direc
ted or controlled dailies. There are 
two from the Times oj India. 

May I say that the Commission has 
been appointed by the Government 
of India to report on this unresolved 
dispute? Here they go to bear the 
people. But there is the police lathi 
charge on those who come to submit 
their claims and have their say. 

Mr. Speaker: Has any member of 
the Commission sent a telegram or 
any such thing? 

Shri Nath Pal: No, not yet. We may 
get it. 

May I say that this is very regret-
table? This is particularly so be
cause right now we are threatened 
on every side. We cannot haye such 
internal disputes among ourselves. 
Our efforts should be to see that 
there is no bitterness. Only a few 
miles from Nipani, the Portuguese 
are persecuting people and commit
ting atrocities. The police excesses 
justify Mr. Justice Mulla's descrip
tion of them. My submission is on 
the admissibility of the motion . 

Mr. Speaker: If really, when the 
four-man Commission has been going 
there to conduct its inquiry, people 
are prevenfed from making repre
sentations or having their say, I 
would certainIytake it up as a mat
ter about which this House is entit
led to find out. He need not elabo
rate on that. 

Shri Nath Pai: Thll,t"e is one point. 
Inter-state disputes are entirely the 
responsibility of the Union Govern
ment. 

Mr. Speaker: Who denies it? 

8hri Nath Pal: This also arises out 
of maintenance of integration. The 
Police are interferring with it. 

Mr. Speaker: The hon. Member has 
not heard me. 

I take it that the Commission ap
pointed by the Union Government 
has gone there to settle the inter
State dispute. All people who want 
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to make representations should be 
allowed free access, subject to regu
lations, order and other things by the 
police in order to avoid clashes b~t
ween one party and the other. To 
that extent, they are entitled to main
tain order. But otherwise, free ac
cess must be given to people to make 
the:r representations. That is admit
t~d. I am not rejecting it on the 
ground of want of urgency or want 
of seriousness. I wanted to hear the 
hon. Minister. 

The Minister Of State In the MInIs-
try 01 Bome Affairs (Shri Datar): 
The Government of India have no 
information in this case. In iact, 
from the papers it beromes clear that 
the hOh. Home Minister of the Mysore 
Government made a detailed state
ment on this very question in the 
Mysore Legislature only three or four 
days ago. Then I would also like to 
point out that SO far as the Commit
tee is concerned, it was appointed by 
an agreement between the two Gov
ernments, of Maharashtra and Mysore. 
That is the present position. 

Shri Nath Pai: Such incidents have 
btEn occurring very often. They 
cause bitterness between two States. 
It is our responsibility to see that 
Stich bitterness is not caused and 
they do not quarrel among them
selves. I know how the police be
have. Last year, I ,had personal 
experience of that. But I do not go 
into that. I only say that till this 
festering wound is healed, the Gov
ernment of India should send some 
observers who will be taking note of 
any complaints from either side as 
reg"rds excesses. They should be 
there till this dispute is finally re
solved. They will be watching the 
development of events there. 

Shri Datar: This is not the proper 
time for making any suggestion. So 
tar as the four-man Committee is 
concerned, it is seized of this affair. 
It is carrying on its work. Under 
these circumstances, I do not know 
how the Government of India would 
come into the picture. This is a law 

1544(Ai) L.S.D.--8 

and order matter. The position has 
been clarified by the Home Minister 
there. 

Shri Nath Pai: They cannot carry 
on their work when people are not 
allowed to meet them (IntErruptions). 

Some Bon. Members rose-

Mr. Speaker: I will not allow more 
than one hon. Member to get up at a 
time. 

The four-man Committee consists 
of two from each side. Two are ap
pointed on the suggestion of the 
Mysore Government and two on that 
of the Maharashtra Government. We 
will assume that this law and order 
situation is in the hands of the 
Mysore Government for the present, 
until the matter is decided. The 
other two, that is, the representatives 
of the Maharashfra Government, are 
not a party to the improper conduct 
of the Mysore Government on 
account of their one-Sidedness, as 
alleged by Shri N ath Pai, preventing 
people from seeing the Committee 
and closing their eyes to this. What 
do these two members do? 

Shri Goray (Poona): Only the 
Mysore delegates were on tour. The 
Maharashtrian delegates were not 
there at all. 

Shri Nath Pal: It is therefore 
said that the Government of India 
must intervene, because the commit
tee could not even undertake a com
mon tour. 

Mr. - Speaker: Why? 

Shri Nath Pal: That is so. 

Mr. Speaker: That is a different 
matter altogether. 

Shri Nath Pal: First. the Maha
rashtra side went. Now the Kannada 
side is touring it. When these things 
go on, is it not the Government of 
India's responsibility to see that mat
ters do not develop like this, at least 
that matters do not deteriorate by 
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this kind of incidents? Therefore. 
there should be some people to go 
there and investigate into this, whe
ther these excesses are really being 
perpetrated. 

Sbri Shankaraiya (Mysore): Both 
the Mysore Members and the Maha
rashtrian Members of this four-man 
committee. including Shri Pataskar, 
who is the Chairman, have been tour
ing for the last six months or one year. 
There are touring as a body, as a 
.committee. Sometimes the Maha
rashtrian Members have toured by 
themselves. and the Mysore Members 
have toured by themselves, and they 
have received memoranda etc. Till 
now there has not been any trouble. 
Even here. in this particular incident 
there was' not much disturbance or 
any such th'ng. They are deliberate
ly ca,rying on propaganda by exag
gerating it, and giving all sorts of 
rumours before the elections. 

Sbri KhadUkar (Ahmednagar i : 
What my hon. friend said is not the 
truth, or the whole truth. The truth 
is that when Shri Pataskar tried to 
persuade the representatives from 
Mysore State on the committee to 
undertake a joint tour of the border, 
they declined to Jom. So, Shri 
Pataskar and Shri Bhatt, the two 
representatives of Maharashtra State, 
went round. Their cars were stoned. 

Mr. Speaker: We are not going into 
all those matters. 

Sbri Khadilkar: Just a minute, Sir. 
I want to make it dear because the 
hon. Home Minister, unfortunately, 
is not giving all the facts, and when 
we are very much seized of national 
integration, these things must be 
taken very seriously. 

Later on, two representatives of 
the Mysore Government have been 
touring the border area, and it is the 
right of the minority for the time 
being of the Marathi-speaking peo
ple to make representations. If they 
are prevented, it is a serious matter. 

Shri M. Bampare (Gulbarga): ~y 
hon. friend, Shri Khadilkar, made a 
reference to the stoning of the car 
of the Maharashtra Members of the 
Committee when they were touring 
the border area. I was touring WIth 

them. The information that has been 
provided to my hon. friend is not 
correct. Nowhere were they stoned. 
I was there with them. I was tour
ing on the border, because it is my 
constituency. 

Shri Goray: Shri Pataskar has 
made a statement. He is a respon
sible person. 

Sliri Mahagaonkar (Kolhapur): 
have got proof it> show police atroci
ties. (Interruptions). 

Mr. Speaker: Order, order. 

Sbri Goray: The complaints are 
from the Congress side. 

Sbri T. B. Vittal Rao (Khammam): 
Why don't you appoint a boundary 
commission and finish with it? 

Mr. Speaker: I am really sorry that 
in this House. also there seems to be 
a border dispute. I do not want hon. 
Members to lose their patience over 
this matter. Enough has been said. 

All that I can submit is that, so far 
as this matter is concerned, of course 
it is a serious matter. When a joint 
rommittee is appointed with the con
sent and on the recommendation ot 
both the States. the Union Govern
ment is interested in seeing that this 
matter is settled as amicably as pos
sible. A!! opportunities must be 
allowed. 

Shri Datar: May I make a slight 
correction, that the committee was 
appointed by the two States them
selves, not by the Government of 
India? 

Sbri Manay (Bombay City Central 
-Reserved-Sch. Castes): How can 
the two States appoint a commission? 

Shr! Nath Pai: Earlier, there were 
efforts, during the time of tbe late 
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Pandit Gobind Ballabh Pant, to solve 
the dispute by mutual consultation. 
When these efforts failed, it was by 
the Union Government-we have it 
on the authority of the Prime Minis
ter whom we had approached-that 
the committee wag- appointed. The 
two representatives are nominated 
by the two Stafes at the instance of 
the Union Government. 

Shri Datar: It was the good offices 
of the former Home Minister that 
had this committee appointed through 
the State Governments, not the Gov
ernment of India. 

Shri D. A. Katti (Chikodi): How 
can it be? It is a badler disp~te. 

Sml Aehar (Mangalore): There is 
no complaint by the members of the 
committee. Complaints, of course, we 
hear from the other people, but not 
frem a single- member of the com
mittee. 

Shri Yadav Narayan Jadhav 
(Malegaon): Shri Pataskar has issued 
a statement. 

Mr. Speaker: I have heard suffi
ciently. In answer to what Shri 
Achar has said, I may point out that 
I put the question: when it concerns 
the representatives of both the States 
how d023 it happen then that the re
presentative of Maharashtra has not 
complained? In answer I was in
formed that the two Members were 
not present, ..... . 

Shri Goray: I take the responsibi
lity for it. 

Mr. Speaker: ...... and thaf only 
members from Mysore State went 
there. And it is alleged that the police 
or some others prevented them from 
haVing access to these members. This 
matter was brought up in the Mysore 
legislature and an answer seems to 
have been given that no such obs
truction had been caused. 

Whether the Central Government 
directly appointed these four mem
bers or whether they used only the 
,ood offices of the former Home 

Minister, I would only advise that 
even if we send observers from here, 
they would not be observers outside, 
but observers who tour along with 
the members of the committee. So 
Why not they go and decide it as mem
bers of the committee itself? There
fore, I am not accepting it. A stranger 
may not he able to do as much as 
those who are interested. 

I would only advise that instead of 
coming to this House from time to 
time, all the four members should go 
together wherever they go, in which 
case we will have a definite version 
from the other side also. They will 
be interested.. Nobody could be 
browbeaten. Instead of coming to this 
House after the incidents, they w:U 
do well. having accepted the job, :-tot 
to divide themselves into groups. At 
any rate. if only two can go, there 
be one from Mysore and one from 
Maharashtra. sO that we may have 
both the sides represented. 

I do not find it necessary to give 
mv consent to this adjournment 
motion. 

Shri 1\1anay: Before you dispose of 
the point ..... . 

Mr. Speaker: I have disposed of it. 

Shri Manay: .... we want to know 
whether it is .a fact that the four
man committee has been appointed 
by the Government of India, or, as 
the hon. Minister has said, by the 
two States. 

Mr. Speaker: Already enougn has 
been said. 

Shri Punnoose (Ambalapuzha): 
have given notice of an adjournment 
motion, and you have given me the 
answer.' It is a very important mat
ter in which the Planning Commis
sion has a direct voice, and they have 
a role to play. If an agrarian law 
is passed .... 

Mr. Speaker: I have held that ad
journment motions whiCh I have 
refused should not be brought up 
here. If he wants, he can tell me and 
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I will call it on Monday. Let me 
be satisfied. I will certainly call it on 
Monday if I am satisfied. 

12'16 his. 

CALLING ATIENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

PROVISION OF A SPECIAL TRAIN TO 

HINDUSTAN MOTORS 

Shri Tangamani (Madurai): I beg 
to cal! the attention of the Minister 
of Railways to the Eastern Railway 
having provided a special train to 
Hindusian Motors from Howrah to 
Hind Motor Halt to take people for 
breaking the strike at their workshop. 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Sir, on 
17.11:61 an application was received 
from the Hindustan Motors to run a 
special train for 600 workers from 
Howrah to Hind Motor Halt on Mon
day the 20th November, 1961. Special 
train was arranged .rlter recovery of 
full charges and the special train was 
arranged to leave Howrah at 00' 30 
hours on 20·11-61. A second applica
tion was received from the Hind Mo
tors on 21-11-61 to arrange a special 
train for 500 Workers from Howrah 
Station on Wednesday the 22nd Nove
mber, 1961. Accordingly, a'Iter reali
sation of full charges the special train 
left Howrah at 00-30 hours on 22-11-61. 

2. The Railways do not and cannot 
exercise any check as to who travels 
by the special trains arranged at the 
request of the parties concerned. 

Sbri Tangamani: Was it not brought 
to the notice of the Ministry that a 
strike involving nearly 6,000 workers 
at Hindustan Motors had been going 
on for over two months, and that this 
request by the management was not 
a bona fide request? 

Mr. Speaker: The hon. Member is a 
lawyer. No common carrier may re
fuse, whatever may ,be the intention 
of the persons who apply. 

Sbrl S. M, Banerjee (Kanpur): May 
I say a word? 

Mr. Speaker: No. 
questions. 

12:19 hrs. 

I do not allow 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF INDIAN REFINEIIII:S 

LIMITED AND REVIEW BY GOVERNMENT 

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): On 
behalf of Shri K. D. Malaviya, I beg 
to lay on the Table a copy each of the 
following papers: 

(i) Annual Report of the Indian 
Refineries Limited.for the year 
1960-61 along with the Audit
ed Accounts and comments of 
the Comptroller and Auditor
General thereon, under sub
section (1) of section 619A of 
the Companies Act, 1956. 

(ii) Review Uy the Government at 
the working of the above 
Company [Placed in LibTa1ll, 
See No. LT-3379/61]. 

ANNUAL REpORT OF THE NATIONAL 

INDUSTRIAL DEVELOPMENT CORPORATION 

LTD. 

Tbe Deputy Minister of Commerce 
and Industry (Shri Satisb Chandra): 
Sir, on behalf O'f Shri Manubhai Shah 
r beg to lay on the Table a copy each 
of the following papers:-

(i) Annual Report of the National 
rnd ustriaJ Development Cor
poration Limited for the year 
1960-61 along with the Au
dited Accounts and comments 
of the Comptroller and Audi
tor-General thereon, under 
sub-section (1) at section 
619A of the Companies Act, 
1956. 
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(ii) Review by the Government 
of the working O'f the a '>ove 
company. [Placed in Library, 
[See No. LT-3380/61]. 

REvIsION APPLICATIONS (PROCEDURE) 
RULES 

The Deputy Minister of RehabiJita
UOD (Shri P. S. Naskarl: Sir, on be
half of Dr. B. Gopala Reddi, I beg to 
lay on the Table a copy af the Revi
sion Applications (Procedure) Rules, 
1961 published in Notification No. 
G. S. R. 1171 dated the 23rd Septem
ber, 1961, under sub-section (2) of 
section 28A of the Indian Boilers Act, 
1923. [Placed in Library, See No. 
LT-3381/61] . 

NOTIFICATIONS UNDER DELHI SHOPS AND 

EsTABLISHMENTS ACT AND EMPLOYEES' 

PROVIDENT FuNDS ACT. 

The Deputy Minister of LabolU' 
(Shri. Abid All): Sir, I beg to lay on 
the Table a COpy each of the following 
N otifications:-

(;) Notification No. F. 20 (6) 161-
Lab. 0) published in Delhi 
Gazette dated the 14th Sep
tember, 1961 making certain 
amendments to the Delhi 
Shops and Establishment 
Rules, 1954, under sub-section 
(3) of section 47 of the Delhi 
Shops and Establishments Act, 
1954. [Placed in Library, See 
No. LT-3382161]. 

(ii) Notification No. G. S. R. 1382 
dated the 18th November, 
1961 under sub -section (2) 
of section 4 <tl the Employees' 
Provident Funds Act, 1952 
making certain amendment to 
Schedule I to the said Act. 
[Placed in Library, See No. 
LT-3383/61]. 

lUI bra. 

MESsAGES FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(1) 'In accordance with the pro
vision. of rule 125 of the Rules 

Sabha 
o~ Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok Babha 
that Rajya Sabha, at its sitting 
held on the 29th November, 1961, 
agreed without any amendment 
to the Maternity Benefit Bill, 1961, 
which was passed by the Lok 
Sabha at its sitting held on the 
20th November, 1961.' 

(2) 'In accordance with the pro
visions of rule 125 af the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am direct
ed to inform the Lok Sabha that 
the Rajya Sabha, at its sitting 
held on the 29th November 1961 
agreed without any amendm~nt to 
the Coffee (Amendment) Bill, 
1961, which was passed by the Lok 
Sabha at its sitting held on the 
21st November, 1961.' 

(3) 'In accordance with the pro
visions of rule 125 af the Rules 
of Procedure and Conduct of Busi
ness in the Rajya Sabha, I am di-
rect~d to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 29th November, 1961, 
agreed without any amendment to 
the Apprentices Bill, 1961, which 
was passed by the Lok Sabha at 
its sitting held on the 21st Nov
ember, 1961.' 

(4) 'In accordance with the pro
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sit
ting held on the 29th November, 
1961, agreed without any amend
ment to the Assam Municipal 
(Manipur Amendment) Bill, 1961, 
which was passed by the Lok 
Sabha at its sitting held on the 
23rd November, 1961.' 

(5) 'In accordance with the pro
vsions of sub-rule (6) (jf rule 162 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
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herewith the VolWltary Surrender 
of Salaries (Exemption from 
Taxation) Bill, 1961, which was 
passed ·by the Lok Sabha at its 
sitting held on the 21st November, 
1961, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no 
recommendations to make to the 
Lok Sabha in regard to the said 
BilL' 

(6) 'In accordance with the pro
visions of rule 97 of the Rules 
of Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Indian Succession (Amendment) 
Bill, 1961, which has been passed 
by the Rajya Sabha at its sitting 
held on the 30th November, 1961.' 

(7) 'In accordance with the pro
visions of rule 97 of the Rules at 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Air Corporation (Amendment) 
Bill, 1961, which has been passed 
by the Rajya Sabha at its sitting 
held on the 30th November, 1961.' 

(8) 'In accordance with the pro· 
visions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to infonn the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 30th November, 1961, agreed 
without any amendment to the 
Industries (Development and Re
gulation) Amendment Bill, 1961, 
which was passed by the Lok 
Sabha at its sitting held on the 
21st November, 1961.' 

BILLS PASSED BY RAJYA SABHA 
LAID ON THE TABLE 

secretary: Sir, I lay on the Table 
at the House the following Bills, as 
passed by Rajya Sabha:-

( 1 ) The Indian Succession 
(Amendment) Bill, 1961. 

(2) The Air Corporations 
(Amendment) Bill, 1961. 

ARREST OF A MEMBER 

Mr. Speaker: I have to inform the 
House that I have received the fol
lowing telegram, dated the 1st De
cember, 1961, from the Judicial Sub· 
Magistrate, Trichur:-

"Shri K. K. Warior, Member, 
Lok Sabha, was arrested and pro
duced before me today, the 1st 
December, 1961 at 11'30 A.M. A 
case Wlder sections 143, 145, 147, 
341, 353 and 447 read with sections 
109 and 117 of Indian Penal Code 
was registered against him at Tri
chur Cusba POlice Station and he 
was arrested at 7'30 P.M. on 30th 
November, 1961. He has been re
manded to custody for seven 
days pending investigation at the 
Special Sub Jail, Viyyur." 

U'Z4 lin. 

STATEMENT RE: FUNCTIONS AND 
ACTIVITIES OF THE STATE TRAD-

ING CORPORATION OF INDIA 

The MiDIster of COIlllDfll'CO (Shri 
)[anllDCO): Sir, this is a long state
ment. May I be permitted to lay it 
on the Table? 

Mr. Speaker: Yes. 

8hri )[anlUll'II: Sir, I lay the state
ment on the Table. [Placed in Libra.'l/. 
See No. LT-3386/61]. 

Mr. Speaker: Copies will be made 
available in the Notice Offtce; bon. 
Members who want them may have It 
from there. 

U.u lin. 

BUSINESS OF THE HOUSE 

The Minister of ParllamentarJ 
Affairs (Shri SatyaJllU'ayan Sinha) : 
With your permission, Sir, I rise to 
announce that Government Business in 
this House 'for the week commencing 
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Monday, 4th December, 1961 will 
consist of-

1. Discussion on the latest Chinese 
incursions into Indian territory 
to be raised by Shri Atal Bihari 
Vajpayee and others on Mon
day, the 4th December, after dis
posal of questions. 

2. Consideration of any item of 
Government BUSiness carried 
over from today's Order paper. 

3. Consideration and passing of

The Indian Tariff (Amendment) 
Bill, 1961. 

The Iron Ore Mines Labour Wel
fare Cess Bill, 1961. 

The State Financial Corporations 
(Amendment) Bill, 1961. 

The Constitution (Eleventh 
Amendment) Bill, 1961, to be 
taken up on Tuesday the 5th 
December, after disposal of 
questions. 

The Dock Workers 
of Employment) 
BW, 1961. 

(Regulation 
Amendment 

The Extradition Bill, 1961, as 
reported by the Joint Com
mittee. 

The Delhi University (Amend
ment) Bill, 1961. 

The Visva Bharati (Amendment) 
Bill, 1961. 

The Indian Succession (Amend
ment) Bill, 1961, as passed by 
Rajya Sabha. 

The Air Corporations (Amend
ment) Bill, 1961, as passed by 
Rajya Sabha. 

4. Discussion on the Resolution 
given notice of by Shrl 
Nityanand Kanungo regarding 
seeking approval of the ex
port duty levied on lac. 

S. Discussion on the licence granted 
to the Kalinga Airlines to 
operate a scheduled air service 
between Bombay and Baroda to 

be raised by Shri Nath Pai 
and others on Tuesday, the 5th 
December, at 4 P.M. 

6. Discussion on the international 
situation and the policy of the 
Government of India in relation 
thereto, on a motion to be 
moved by the Prime Minister 
on Thursday, the 7th Decem
ber, 1961, after disposal ot 
questions. 

Shri Goray (Poona): May I make a 
submission, Sir? On Monday this 
question of Chinese aggression is go
ing to be discussed. Today the Times 
of India has published a map in which 
it has been shown is great detail how 
the Chinese have progressed westwards 
since 1954. I would like to know 
from Government whether they 
would make it available for the Mem
bers of Parliament-a map in the 
Central Hail which would show how 
the Chinese have been pogressing 
from year to year. It is a very dis
turbing thing and it seems from the 
map which has been published in 
the Times of India today that there 
has been no stopping of this inexor
able march of the Chinese westwards 
and southwards. If a map is made 
available it would be of very great 
help to us in discussing the situation. 

Shri TaDpmaJll (Madurai) : The 
Prime Minister promised that. 

Shri Goray: Sir, will you have this 
made available'? 

Mr. Speaker: When a White Paper 
was placed on the Table of the House, 
a map attached to the White Paper 
would immensely benefit the hon. 
Members, who would like to know 
what exactly the portions are. The 
han. Minister of Parliamentary 
Affairs will convey this to the hon. 
Prime Minister. 

Shrl Satyanarayan SIDba: I will 
do so, Sir. 

Shrl T. B. Vitta! &ao (Khammam): 
The hon. Minister of Parliamentary 
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Affairs has said that about a dozen 
Bills have to be taken up next week. 
Can we complete them next week? 

Shrt Satyanarayan Sinha: The 
Business Advisory Committee is meet
ing today for the allotment of time. 
We will decide there. 'According to 
priority, whichever Bills we are not 
in a position to put through next week 
will naturally be dropped. 

Shri T. B. Vittal Rao: May I request 
the han. Minister to put the Iron 
Ore Mines Labour Welfare Cess Bill 
on top priority. 

Mr. Speaker: He can raise it there 
in the committee. In future I pro· 
pose to issue a statement of order of 
priorities, a statement in two parts, 
for the benefit of han. Members, one 
part relating to questions and papers 
laid on the Table and other such 
auxiliary matters and another with 
respect to Bills, giving their priority 
for a whale week. As soon as the 
han. Minister of Parliamentary Affairs 
places the work for the week before 
the House the priorities will be decid
ed, along with the fixation of time in 
the Business Advisory Committee
with his assistance. Thus, the han. 
Members may, a week in advance, be 
prepared with a particular subject 
when it comes up. In exceptional 
cases the priorities may be re
adjusted. 

Shri Satyauarayan Sinha: So tar 
as priority of Bills is concerned we 
can give it for a week; but we may 
not be able to discuss it in the Busi
ness Advisory Committee. I will 
assist you, Sir, in fixing the priorities 
but not in the Business Advisory 
Committee. 

Shri T. B. Vittal Bao: The han. 
Minister do~s not plan the business 
properly. Originally the Session was 
to end bv the 15th December; then 
he advanced it by a week for, he said, 
there was no work. Now he brings 
forward a lot of Bills. We should 

CorpoTations (Amendment) 
Bm 

plan our work properly. 
sorry to say this. 

am very 

Mr. Speaker: 
we will finish 
possible. 

It does not matter; 
whatever work is 

Shri Satyanarayan Sinha: It is 
true there are a number of Bills. 
Let us know how much time they 
will take. I hope han. Members will 
have patience. Han. Members know 
that most of the Bills for which 4 
hours have been allotted have been 
finished in 4 minutes. (Interruption). 

Mr. Speaker: There is no need for 
recrimination at this time. Han. Mem
bers need not get agitated over this 
matter. It is for Government to get 
through the Bill which they want to 
be passed. We shall finish whatever 
work we can by the 8th. Nobody will 
be asked to sit beyond the 8th. 

IUS hrs. 

STATE FINANCIAL CORPORATIONS 
(AMENDMENT)· BILL 

The Deputy MJnJster of FiDaDoe 
(Shri B. R. Bhagat): Sir, on behalf 
of Shri Morarji Desai, I beg to move 
for leave to introduce a Bill further 
to amend the State Financial Corpo-
rations Act, 1951. 

Shri Tangamaut A few Bills are 
being introduced now. I would like 
to have an explanation from the han. 
Minister whether it is necessary that 
this Bill should be passed in this 
Session. If so, what are the reasons? 

Mr. Speaker: I am not going to 
ask him that. The hon. Member can 
ask that he shOUld be given reason
able time for considering this. Of 
course, when the consideration motion 
comes I will give him reasonable 
time. 

·Publiahed in the Gazette of Indis Extraordinary Part 
dated 2-12-61. 
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Shri Rajendra Singh (Chapra): The 
question is this. N ow the Bill is in
troduced. He may not remain Finance 
Minister in the next Parliament. 

Mr. Speaker: Nobody can be sure 
of himself. Why talk of the Finance 
Minister? 

The question is: 

"That leave be granted to intro
duce a Bill further to amend the 
State Financial Corporations Act, 
1951." 

The motion was adopted. 

Shri B. R. Bhapt: Sir, I introducet 
the Bill. 

12'30 Ms. 

DOCK WORKERS (REGULATION 
OF EMPLOYMENT) AMENDMENT 
BILL· 

The Deputy Minis'ter of Labour 
(shri Abid Ali): Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Dock Workers (Regu
lation of Employment) Act, 1948. 

Mr. Speaker: The question is: 

"That leave be granted to intro
duce a Bill further to amend the 
Dock Workers (Regulation of 
Employment) Act, 1948." 

The motion was adopted.. 

8hri Abid Ali: Sir, I introduce the 
BilL 

DELHI UNIVERSITY 
(AMENDMENT) BILL· 

The Deput,' MiniSter of ExtemaJ 
Mairs (Shrimati Lakshmi Menon): 
Sir, on behalf of Dr. K. L. Shrimali, 
I beg to move for leave to introduce 
a Bill further to amend the Delhi 
University Act, 1922. -

(Railways) 
lIIr. Speaker: The question is: 

"That leave be granted to intro
duce a Bill further to amend the 
Delhi University Act, 1922." 

The motion was adopted. 

Shrimati Lakshmi Menon: Sir, 
introduce the Bill. 

12.31 hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1961-62-
Contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the supplementary demands for 
grants in respect of the Budget (Rail
ways) for 1961-62. Shri Tekur 
Subramanyam is in possesssion of the 
House. Thereafter the han. Railway 
Minister will reply. 

Shri T. Subramaayam (Bellary): 
Mr. Speaker, under supplementary 
demand No.2, they have asked for 
some miscellaneous expenditure and 
the survey of some railways is ·pro
POsed to be undertaken during the 
current year. The note here says: 

" .... these surveys are proposed 
to be undertaken during the cur
rent year, in view of the further 
picture of the Railways' works 
programme in the Third Plan 
which has emerged since the Bud
get." 

[MIl. DEPUTY-SpEAKER in the ChairJ 

In the Southern Railway, there is the 
survey for doubling by BG. line 
between Guntakal and Hospet. This 
has been necessitated by the need to 
transport iron are from Bellary dis
trict to the ports in the east and west 
coast. Bellary has got the richest 

tIntroduced with the recommenda tion of the President. 

·Published in the Gazette of India Extraordinary Part 
dated 2-12-61. 

II-Section 2 
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iron ore in abundance and I am sure 
that the demand for transport will be 
so great that this doubled line will 
have to be extended to Hubli and 
Karwar. The final location survey for 
.Mangalore-Hassan line has been pr0-

vided a sum of Rs. 215,000. But this 
'has been linked up with the recetpt of 
.a communication from the Ministry 
'<If Transport and Communications 
which is expected shortly, indicating 
"the programme of development of 
Mangalore port. The hon. Minister of 
·Transport and Communications is also 
here and he has been taking very 
keen, active and earnest interest in 
this matter and I appeal to him that 
"this indication may be given as early 
'as possible. I hope that the awaited 
-communication will come speedily and 
the work will not be held up. 

To maximise the transport of iron 
ore, the Mangalore port is proposed to 
De made into a first-class port, with 
the provision of other facilities. It is 
'Proposed to export two million tons 
of iron ore from this port and the 
Hass,an-Mangalore line assumes very 
great importance and significance in 
this context. As I said previously, 

-aellary district has got the richest iron 
ore in abundance. If this iron ore Ie 
to be sent to the Mangalore port by 
the proposed new line, Hassan
Mangalore line, then there is another 
line Kottur-Harihar line to be linked 
up with this which will shorten the 
distance considerably. I feel it is of 
very great importance and urgency. 
In fact in 1956-57. the then Railway 
Minister had incb';ded the survey of 
"this line in the Railway Budget speech 
'of that year and it is only a month 
back at the State development council 
meeting held in Bangalore the Chief 
Minister indicated that the Mysore 
Government had recommended this 
railway line to be taken up. There
tore, I appeal to the Railway Ministry 
that this Kottur-Harihar railway line 
should be linked up with the taking 
'up of the Hassan-Mangalore line. 

1 will refer to another survey-final 
location survey for Salem-Bangalore 
line. I welcome this because it w!ll 

help the development of both Mysore 
cUld Madras State. I am looking for
ward to the rich iron ore of Bellary 
district going to Salem and other 
areas of Madras and the coming of the 
lignite brickets to Bellary so that in 
these areas good iron and steel 
plants may be started. In this con
nection, I only make this personal 
appeal. Usually, there is a time-lag 
between the survey that is to be taken 
up and the actual laying or construc
tion of the railway lines. I appeal to 
the Ministry that the completion of 
this survey shOUld be expedited as 
early as possible and the time-lag 
between actual completion of the sur
vey and the laying of the line should 
not be much because if there is a too 
long time-lag, the estimates etc. 
become out-dated. Therefore, I appeal 
again that these surveys may be 
expedited and the actual construction 
of the railway lines should also be 
taken up and expedited. 

Shri Moraro (Jhunjhunu): I will 
ask only one question and not make 
a speech. I would refer to page 4 
of the explanatory note where a 
provision of Rs. 24,000 has been made 
for reconnaissance engineering and 
traffic survey for Khetri-Chirwa line 
in the Western railway. This line 
is meant for serving the copper 
mines developing in Khetri and 
also to meet the requirements of the 
copper smelting plants. Traffic and 
other engineering surveys are no 
doubt necessary formalities. I hope 
that the fate of this line would not 
depend upon the finding of the traffic 
survey because even if it is otherwise 
uneconomic from the point of view 
of traffic, so far as the development 
of these mines is concerned, this is 
a must and the Planning Commission 
and the Ministry of Mines had been 
pressing this point again and again. 
I have also asked several questions as 
to what the decision of the Govern
ment on this matter is. I would like 
the hon. Minister to say when this 
work will be started and when the 
service would be completed. By what 
time they expect this line to be com
pleted? The Planning Commission Is 
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very particular that the work of 
development of the copper mines and 
the copper smelting plant should not 
suffer for want of these lines. I 
would be grateful if the hon. Minis-
ter can give a reasonable assurance 
about the starting of the work and 
also the completion of the work so 
that the work on the copper mines 
and the smelting plant may not suffer. 

The Deputy Mbrlster of BaIlwaJB 
(Shri Shalmawaz Khan): Sir, the total 
supplementary demands aggregated to 
Rs. 8:30 crores and they have been 
placed before this House. The5e 
demands are in addition to the Bud
get demands totalling Rs. 892'78 
crores for th e year 1961-62; it is only 
'93 per cent of the total sanctioned 
grants. Therefore, these supplemen
tary demands are by no means exces
sive. Before I start replying to the 
individual points made by hon. Mem
bers, I would like to bring specifically 
to the notice of this House two 
demands, namely, Demand Nos. 15 and 
16. Demand No. 15 is for Rs. 3 lakhs 
and Demand No. 16 is for Rs. 1 lalth. 
A number of hon. Members, parti-
cularly. Shri Vittal Rao, Shri Tanga
mani and others wanted to know why 
such measure allocations have been 
made for these surveys. I should 
like to point out that these supple
ment<uy demands are not to secure 
additional funds but are only in the 
nature of token demands to bring 
speci1l.cally to the notice of this 
House certain new Jines and new pro
Jects which constitute a new service 
for the purpose of article 11IHl) (a) of 
the Constitution of India. 

The tpken provision under Demand 
No. 15 is to enable a beginninc to be 
made in the current year in the con
struction of certain new lines, that is, 
Panvel-Apta, Bangalore-Salem, 
Manamadurai-Virudhunapr, and 
Singrauli coalfields to Ohra on the 
Garhwa-Robertsganj new rail link 
which had been approved after the 
budget for inclU9i.on in the railways' 
programme for new lines and projects 
In the third Five Year Plan. 

My hon. friend, Shri Vittal Rao, 
was not quite sure when the actual 

Granu (Railwa1/s) 
work of construction will start or how 
long it will take. Shri T. Subra
manyam also wanted that there should 
be no time-lag bewteen the final 
location surveys and the actual start
Ing of the work. As I have stated, 
these token grants have been asked 
tor only to bring to the notice of this 
House that the actual work of con
struction will start during the current 
year. Therefore, we will not allow 
any grass to grow under our feet, and 
I can assure hon. Members to that 
effect. Shri Vittal Rao was not sure 
whether the Salem-Bangalore line 
would be completed during the third 
Plan. This line would take three to 
tour working seasons and he can rest 
assured that the line will be com
pleted during the third Plan period, 
and God willing, very much before 
that, depending on the availability of 
material for the track, etc. 

Shri T. B. Vlttal Reo (Khammam): 
We would greaUy appreciate if the 
Minister is successful in that. 

8hr1 Shalmawu Khan: Since hon. 
Members are very mUch interested in 
these new lines which are being 
taken up. I seek your indulgence to 
give the House more details about 
these lines and I am sure hon. Mem
bers will be interested. 

ShrI Nath Pal (Rajapur): We would 
like to hear about the Konkan line 
also. 

ShrI Shalmawas KhaJa: Shri Tanga
mani referred to the Manamadural
Virudhunager line. The position is 
that provision is made for the pre
liminary engineering and traftlc and 
final location surveys for this line 
which is approximately 41 miles in 
length and is estimated to cost Rs. 
2 '50 crores, as its construction is an 
urgent operating necessity to obviate 
the doubling between Madurai and 
Virudhunagar section. This will also 
facilitate the handling of tNffic for 
south of Madurai during the third 
Five Yeat Plan, by providing an alter
native link between Manamadurai and 
Virudhunagar, thereby relieving the 
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pres,ure on the existing line from 
Madurai to Manamadurai and from 
Madurai to Virudhunagar. This line 
is also included in the railway's pro
gramme for the new lines indicated 
in para 28, page 548, of the third Five 
Year Plan. Provision for the survey 
and for the construction of this chord 
line has been made in the current 
year it~lf. This link is relatively a 
short one and the construction can be 
undertaken immediately following the 
final location survey. There will be 
delay in this respect. 

8hri Tangamani: How long will it 
take for the completion Of the 41 
miles? 

8hri Sbahnawaz Khan: It should 
not take more than two working sea
sons. 

A number of han. Members spoke 
about the Mangalore-Hassan line, 
particularly my han. friends, 8hri 
8ubramanyam, 8hri Tangamani and 
8hri Vittal Rao. All of them were 
very much interested in this line. 
The positi()n is that provision for the 
final location survey of this line 
has been made but the survey will be 
undertaken after the receipt from the 
Ministry of Transport and Communi
cations of an indication of the pro
gress in the development of the 
Mangalore port, which is necessary 
according to the reconunendations of 
the Planning Commission. Although 
we would very much like to go ahead, 
this is one of the instructions that we 
have received from the Planning 
Commission. The Secretary of the 
Ministry of Transport and Communi
cations has been addressed for the 
requisite information, and it is expect
ed that it will be furnished shortly by 
that MInistry. 

8hri T. B. Vrttal Bao: It wu 
addressed a fortnight ago. 

Shri Shabnawaz Khan: We are 
expecting a reply very soon. The 
position is that although we' are 
awaiting their reply for the develop-

ment of the Mangalore port, I can 
assure hon. Members that we are 
going ahead with the final location 
survey as soon as we hear from them. 
We would like to construct this rail
way line as early as posible, but until 
and unless the port is ready, to take 
the increased traffic and the increased 
traffic is actually utilised, there would 
not be much point in completing the 
railway line and our railway assets 
would not be giving us any good 
returns. But we will make .pretty 
sure that we will not lag behind the 
development of the port itself. 

8hr! Achar (Mangalore): No token 
demand or grant is made for the 
Mangalore-Hassan line, though, for the 
other lines, supplementary demands 
for grants have been made. 

Mr. Deputy-Speaker: Why should 
he insist on a token grant? 

8hri 8hahnawaz Khan: should 
like to make it clear to the House 
that these demands are being made 
only for the interim period till the 
presentation of the next budget which 
is only a few months ahead, and the 
construction may be decided after a 
few months. So, it will be included 
in the next budget. 

My hon. friend 8hri Aurobindo 
Ghosal spoke about the Haldia Port
Kharagpur line. The position is that 
this also is one of the lines which is 
provided in the railway's programme 
tor new lines in the third Plan. A 
rail line in the mining area of Orissa 
is required in connection with the 
export of iron ore through Calcutta. 
For the proposed port at Haldia and 
the port of Paradip, it is necessary 
to proceed with a survey, 80 that the 
construction of this line may be un
dertaken as early as possible. A pro
vision for the survey of this Une W&5 
not included in the budget for lk1. 
62 as the taking up of the related pro
jects for the port during the third 
Plu had not been finally approved. A 
survey has now been provided in the 
rupwemeniarY demands for ~tII for 
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the project and the port has since ~n 
finally included in the third Plan. 

The last speaker, Shri Morarka, 
wanted to know something about the 
Khetri-Chirwa line. The position is, 
even for this the survey has been 
made for the exploitation of copper de
posits in Khetri. It was recently cla
rified by the Planning Commission 
that this line will fall under the 
general heading "railway facilities to 
he provided in connection with irriga
tion and power and mineral projecta 
mentioned in the third Plan." Weare 
fully seized of the importance of this 
line and we are going to go ahead. 

Shri I\lorarka: When will the work 
start? 

Shri Shahnawaz Khan: ~ soon as 
we get the demand. 

Mr. Deputy-Speaker: After we go 
ahead. 

Shri Nath Pai: Has he finished with 
the new lines? We were expecting 
something about the Konkan line. 

~ 'E~ ~ ("fI'II ~ 
~~f c) : Ij' "fT if 'IT 'ifTQ:7rr ~ fifi 1fU 
"lfi ~ :;fqTif fu,;f- -IT t 

~iIl ~ : ';PIT qf{ 'l([rtf 

if 'fir Oil rr "1Tli f, B"ofi 'f~ ii ~ 
ifg-<f ~ 

~ ~ q~ : l{ lfll: ;;r<ITif 

"!Tiff ~ f<f; c:rr«Cf i'if qfflf /ft'f";rr 
~; ~'j' <f~ v-:~'l: 'lfn: ~~lfl<:: oiji" ~<1 
i't ""fllTr 1fT ;:rfT I 

~ ~ : ~ if If:ff ~H!, 
;r<t- 'ffii 'l([r~i q;: ""HT ~~ ~ 

liT'Tf 

Shri Shahnawaz Khan: I would like 
to remind the hon. Member that the 
delay in the construction of the line 
cannot be placed entirely on the rail
ways. We are awaiting the final de-

cision of the St.ate Government as to 
whether the railway line alignment 
should be to the east or to the west; 
the question is under correspondence ... 

Shri Naushir Bharucha (East Khan
desh): The question of alignment does 
not affect the construction of the main 
line. 

Shri Nath Pal: Are we to under
stand that it is the Maharashtra Gov
ernment which is responsible for the 
delay more or less? Silence means 
agreement. 

Shrl Shahnawaz Khan: The broad
gauge line between Panvel and Apta 
-10 miles--is required to be taken 
up immediately in view of the setting 
up of the basic chemical and interme
diate plants near Apta, which has 
been considered an industry. of 
national importance and it is expect
ed to go into production towards the 
end of 1962. So, weare going to go 
ahead with it. 

Shri Vittal !'tao wanted to know why 
the cost of Singrauli-Obra line-36 
miles long-is going to be Rs. 9' 2 
crores, i.e. approximately Rs. 25i 
lakhs per mile, compared to other 
lines which are going to cost us very 
much less per mile. The reason is 
that this entire line lies in difficult 
plateau area cut across by deep 
ravines of rivers and rivulets. The 
cost of earth work formatiOn itself is 
expected to be Rs. 8'8 lakhs per miie. 
The cost of bridging is expected to 
be Rs. 6' 9 lakhs per mile, as the 
bridging is heavy and includes a 
bridge over the river Rihand., which 
alone will cost Us nearly Rs. 1 crore. 
The final location survey is yet to be 
done. The detailed estimate will be 
based on the final location survey. 
Every effort will be made to build 
the line as economically as possible. 
But it is the terrain which is m3.inly 
responsible for this high cost. 

A number of hon. Members have 
spoken about the fire in Dhilwan tim-
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ber depot. This matter has been fully 
explained before the House on a 
number at occasions. A regular in· 
quiry has been held into it. I would 
not take much time of the Houae 
over this matter, but I would bnly 
subm t that this depot has been there 
tor more ~ than 50 or 60 years and 
there has never been a case of fire in 
that depot. The conditions that exist
ed at the time of the fire had been 
prevailing for 50 Or 60 years preced
Ing. Some hon. Member made an in
sinuation that this fire was deliberate
ly set, because here was something 
wrong with the accounting system of 
sleepers or the stocks were short and 
the shortage could not be explained. 

Shrl Rajendra Singh (Chapra): 
object to the word 'insinuaton' because 
fuat is the opinion of an hon. Mem
ber; he has certain facts and on the 
basis of those facts, he arrives at a 
certain conclusion. So, I object to 
the word 'insinuation'. 

Mr. Deputy-Speaker: Why should 
he object to that? 

Shri Shahnawaz Khan: If he has got 
any facts different from mine, I would 
very much like to have them. 

Shrl S. M. Banerjee: I do not object 
to that. 

Mr. Deputy-Speaker: The hon. Mem
ber does that deliberately and there
fore he does not object. 

Shrl Shahnawaz Khan: A detailed 
report has been placed in the library; 
hon. Members can see that. The 
stocks were verified only one month 
before the fire took place and two 
sleepers were found to be surplus; 
there was no shortage. 

Shrl S. M. Banerjee: Were only 
those two burnt? 

Shrl Shahnawaz Khan: A number of 
hon. Members said that the eXPendi
ture in the Industries Fair incurred 

by the railways on the railway stall is 
excessive. The total amount is appro
ximately Rs. 113 lakhs. Out of that, 
Rs. 9i lakhs is the cost of the build
ing itself. This building is gomg 
to be a permanent railway museum 
Where WI! will display all the things 
produced by the railways, sO that the 
foreign tourists and other people can 
see what the Indian railways are doing. 

Mr. Deputy-Speaker: The complaint 
was that the details should have been 
given in the statement. 

Shrl Shahnawaz Khan: I am glVlDg 
them now. The new siding is going 
to cost Rs. 50,000 and the payment of 
ground rent is about Rs. 3 lakhs. 

Shri Vittal Rao also was critical 
about the accounting system of rail
ways. He said the bill for the ground 
rent for the Railway Centenary Cele
brations of 1953 was being paid only 
recently. There bas been delay, but 
the matter was continuously under 
correspondence between different de
partments. The raHways were not 
quite sure whether they should really 
pay for this ground rent, because 
after all, the ground belongs to the 
Government and it was merely making 
payment from one department to 
another. This was thrashed out and 
it took some time. 

Shrl T. B. Vlttal Rao: It took 8 
years! 

Shri Shahnawaz Khan: Shri Vittal 
Rao also wanted to know why the 
diesel locomotive works was being 
put up at Varanasi. I have explained 
that already in reply to a question 
that was put to me in the House 
previously. I gave the reasons fully. 
If you want me to repeat them, I will 
do that, but the han. Member is fully 
aware of the reasons; I explained 
them to him only the other day. 

Shrl T. B. Vlttal Rao: When the 
Railway Board could come to such 
an independent decision, they could 
have come to it a Jlttle earlier Instead 
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of appointing a committee to go into 
the location of it. 

IS hrs. 

Shrl Shalmawu Khan: We did not 
want to take any arbitrary decision. 
We wanted to leave it to the commit
tee. 

Shrl T. B. Vittal Rao: And the com
mittee's recommendation. . . 

Shri 8halmawu KhaD: It is final. 

Shri T. B. Viltal Rao: The commit
tee's recommendation has been brush
ed aside. 

Mr. Deputy-Speaker: Perhaps the 
hon. Member's argument is that the 
Board could have taken a decision 
earlier. His point is that a commit
tee was appointed but the commit
tee's recommendation was not awaited 
and the Board carne up with a deci
sion. 

Shri T. B. Vittal Rao: The Commit
tee recommended certain sites. But 
that recommendation was ·brushed 
aside and an independent decision 
was taken. I have no quarrel with 
the actual location at all, I am only 
concerned with the delay. 

Shr! Shahnawaz Khan: There has 
been no delay. The House is fully 
aware of the baclcground of this case, 
But the Railways have now agreed to 
put up this diesel 10coIrultive works. 
Previously it was going to be put up 
by he priva Ie sector, but then a deci
sion was taken to put it up in the 
public sector. In order to avoid any 
delay we are putting it up at Vara
nasi because of the facilities available. 
The buildings, the ma"hinery etc. are 
all at the site and as soon as we finish 
negotiations with the collaborators we 
will go ahead with the work so that 
any possible delay is cut. That is the 
only objective, and there is no re
gional or any other feeling, 

8hri T. B. Vlttal Rao: Make up for 
the delay by expeditious 
construction. 

Shrl Shalmawaz Khan: Yes; 
assure the hon. Member about 

I can 
that. 

Then, quite a number of han. Mem
bers spoke about departmental cater
Ing. 8hri Vittal Rao, Shri Bharucha, 
Shri Jaipal Singh and others spoke 
about departmental catering. Shri 
Tangarnani wanted that food packets 
should be encouraged. We are always 
constantly at it and we are making 
experimenls. In some places they 
have succeeded and in some other 
places they have not succeeded. We 
are trying other experiments too. 
We have accepted his principle and 
we will be endeavouring to introduce 
more and more food packets. 

Shri Narasimhan (Krishnagiri) : 
What about Dindigul? 

Shrl S. M. Banerjee (Kanpur): 
wanted food packe's to be introduc~d 
in the north. Has it been tried in the 
north? 

8hr! Shahnawaz Khan: Yes, we have 
tried it at Delhi and Lucknow. 

Mr. Deputy-Speaker: Perhaps it has 
not been tried at Kanpur. 

Shri Shahnawaz Khan: We will try 
at Kanpur also. 

Shri Narasimkan: What about 
Dindigul? 

Shri Tangamani: Departmental 
catering is go'ng to be closed there. 

Shri Shahnawaz Khan: There is one 
Dindigul station where departmental 
catering is going to be closed. Our 
policy is to have a comprehensive de
partmental catering wherever we have 
departmental catering. That is to 
say, we take up the entire catering at 
a station. At this particular station, 
only the vegetarian refreshment room 
Is under departmental catering and 
the other ,things are in the private
sector. The idea of departmental 
catering is to set up a good standard. 
At Dindigul there is a goed standarcT 
from the private caterers and Wit 

want to give them a chance there.. 
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I am sorry my hon. friend Shri 
Jaipal Singh is not here. He did not 
like the koha;i curry. We have fonn
ed catering committees on our rail
ways. The members of the National 
Railway Users' Consultative Commit
tee and the Zonal Railway Consulta
tive Committee are authorised to 
inspect the ca-tering establishments 
-and make their suggestions. We have 
also authorised a numb~r Of ladies 
to go and inspect and make sugges
tions for improvement of departmental 
catering. We take benefit from any 
su-ggestions that are made. Any com
-plaints that are entered in the com
plaint book are also looked into very 
thoroughly with a view to improving 
the departmental catering. 

Shri Naushlr Bhimlcha: Why have 
you reduced the menu? 

Shri Shalmawaz Khan: I will be 
looking into that. 

Shri Naushir Bharucha: To prevent 
over-eating·! 

Shri Shalmawaz Khan: That is on 
an individual railway and we will 
be making enquiries to find out why 
It was done there. I shall look into 
that matter. 

Shri Bharucha wanted to know the 
nBSOns for increaSe in the consump
tion of coal. Under that Demand No. 
7, the amount of arrear-bills which 
had to be unavoidably carried forward 
In respect of one railways is Rs. 25 
lakhs and Rs. 75 lakhs are for greater 
consumption. The Indian Railways 
consume coal worth about Rs. 40 
crores to Rs. 50 crores annually. 
Taking this figure in the light of the 
actual cost of coal consumed, it comes 
to about less than 2 per cent. The 
reason is----and we have explained it 
on a number of occasions before this 
House-that the best quality of coal 
which used to come to the railways is 
now going elsewhere. The type of 
coal that we are getting now is a 
very inferior type of coal mixed up 
with dust and shales. We have 

received complaints from railways that 
in some places 40 to 50 per cent of coal 
supplied to us is dust and we are 
having no end of trouble with our 
locomotives. We have a large num
ber of engine failures because of in
ferior quality of coal that is supplied 
to us, but we are trying to do what
ever we can. The only remedy aP
pears to be to set up washeries. That 
is under consideration and washeries 
are being set up. We are also setting 
up an inspection organisation which 
will carry out the inspection of coal 
that is sent to the railways. I do 
not deny that there is a certain 
amount of pilferage of coal on rail
ways. We are fully aware of it, and 
at the last meeting of the General 
Managers this point was specifically 
taken up. Intensive raids are being 
made on places suspected of pilferage 
of coal. Recently, at Atari, just on 
the border of Pakistan, very intensive 
raids were conducted and we recover
ed very large quantities of coal from 
different people. We are fully con
scious of this and we will try and 
bring down these figures. 

Shri T. B. Vittal Bao: The Fuel 
Economy Enquiry Committee recom
mended that we should draw coal only 
from 200 collieries as against 400 as 
at present. What happened to that 
recommendation, and how far hal 
that been implemented? 

Shrl ShaIlIIawaz Khan: As I said, 
an inspection organisation is being set 
up and we are entering into an agree
ment with the various collieries. 

Shri Bharucha also wanted to know 
the reasons for the increased expendi
ture on power from Chola Power 
House. The reason was, due to floods 
and breaches at Khadakvasala and 
Psnshet -Dam near Poona the Tsw 
were required by the State Govern
ment to divert water from their 
hydro-electric reservoir for meeting 
the city's water requirements in 
Poona. This resulted In shortage of 
water in the Tsta hydro system. The 
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resultant shortage in hydro-electric 
power had to be-made up by augment
ing power generation in the rail
way power house to the extent of 
67 million units. The balance of 20 
nlillion eXU'a units were consumed by 
the two Bombay railwa~ due to in
crease in load on their respective rail
ways. The main reason for the addi
tional expenditure incurred on addi
tional power IS on account of increase 
in power reqwrements of Tatas which 
could not be foreseen. The railwQ¥R 
receive full payment from Tatas for 
all the power supplied to them from 
the railway power house at Chola. 

Shri Naushir Bharucha suggested 
that payment of compensation. eithel 
fOr acquisition of land or accident or 
any other purpose. should be made by 
the railways without any delay. I 
fully agree with him and it is our 
constant endeavour to mmimise de
lays. Shri Ja'psl Singh was very 
vehement about the delay in the pay
ment of compensation for the land 
acquired in his area in connection with 
the setting up of new railway lines. 
The RaCw8" Mini&try is very keen 
indeed to make sure that there is no 
delay in the payment of compensation 
to the land-owners. In many cases, 
We .. ven make advance payments to 
the State Governments so that nobody 
suffers. But the actual payment to 
the land-owner has necessarily to be 
made by the State Government 
through its revenue department of 
land acquisition officer. We have re
quested the State Governments to 
cut out delays, wherever they can. 

My han. friend, Shri Nath Pai, 
stated that the railways must keep a 
very content~d force of railwaymen. 
I am grateful to him for this very 
valuable suggestion and I can assure 
him that it is our constant aim. The 
relationship between the employees 
and the employers in the railways is 
very cordial indeed and we are get
ting on very well. 

He then stated that the employees 
who took part in the strilte are still 
being victimised. We were not res-
1544 (Ai) LSD-5. 

Grants (Railways) 
ponsible for the strike. Even then, 
Government have taken a lenient 
view. We are abidi~ by the decision 
of Government and implementing it 
very faithfully. The hon. RailwlI7 
Minister ies personally looking into 
all the cases that are brought to his 
notice. So, I can assure the hon. 
House that it is far from our intention 
to victimise any of the our railway 
pJoyees. 

Shri T. B. Vitta! Rao: We will be 
happy if you reinstate all. 

Shri Shahnawaz Khan: Shri S. M. 
Banerjee, Shri T. B. Vittal Rao and a 
number of other hon. Members want
ed to know why the increased city 
allowance for Delhi is not being paid 
from 1st July 1959. The decision to 
upgrade Delhi into a Class A city was 
taken only recently after we have con
sulted the latest census figures. Fur~ 
ther, I may inform the House that this 
decision was not taken exclusively 
hy the Ministry of Railways. Other 
Ministries like the M'nistry of Home 
and the Ministry of Finance were con
sulted in this matter and the decision 
was taken jointly for all Central 
Government employees. 

Shri Tangamani wanted to know 
why Madras city has not been classi
fied as Class A city. It has not been 
classified Class A, because it has not 
qualified for that. It depends upon 
population. 

Shri Tangamani: The popUlation of 
greater Madras is not taken into 
account unlike Delhi. 

Mr. Deputy-Speaker: The hon. 
Member should direct the attention of 
the city to this and try to increase the 
popUlation of Madras city. 

Shri Shahnawaz Khan: Then Shri 
Tangamani wanted to know why there 
was delay in the payment of certain 
dues by the railways to the Madurai 
municipality. The current municipal 
demands and taxes we are paying. 
This relates to certain arrears which 
had to be paid with effect from 1st 
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April 1948. The actual figures are 
being worked out. But, as a preli
minary steP. we have made an ad
vance payment. payment 'on account' 
of Rs. 2 lakhs to the municipality. 

My hon. friend Dr. Menon is not 
here. He referred to increased pay to 
officers of the Railway Board, Chief 
Personnal Officer and Directors. We 
have not made any additional demand 
on that account. In the end. I would 
like to thank particularly my hon. 
friends Shri Jaipal Singh and Shri 
Narasimhan who said words Of praise 
in support of the railways for which 
I am very grateful. 
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Mr. Deputy-Speaker: Am I require
ed to put to the vote any of the cut 
motions separately? 

Shri T. B. Vittal Rao: I request that 
cut motion No. 15 may be put to the 
vote separately. 

Mr. Deputy-Speaker: All right. The 
question is: 

Need to take up immediately the final 
location survey for Mangalore-Hassan 

line 
"That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 28,61,000 in respect of 
Miscellaneous Expenditure be re-
duced by Rs. 100." (15). 

The motion was negatived. 
Mr. Deputy-Speaker: I will now put 

all other cut motions to the vote of the 
House. 

The cut motions were PUt and 
negatived. 

Mr. Deputy-Speaker: The questiOil 
IS: 

''That the respective Supple
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1962 ill respect of the following 
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demands entered in the second 
column thereof-

Demand Nos. I, 2, 7, II, 15 and 16." 

The motion was adopted. 

[The motions for Demands for 
Suppl-ementary Grants which were 
adopted by the Lok Sabha are repro_ 
duced below-Ed.] 

DEMAND No. I-RAILWAY BOARD 

"That a supplementary sum not 
exceeding Rs. 3,05,000 be granted 
to the Pres'dent to defray the 
charg-es which will come in COurse 
of payment du,ing the year ending 
the 31st day of March, 1962, in 
respect of 'Railway Board'." 

DEMAND NO.2-MIscELLANEOUS 

EXPENDITURE 

"That a supplementary sum not 
exceeding Rs. 28,61,000 be granted 
to the Pres:dent to defray the 
chargzs which will come in course 
of payment during the year ending 
the 31 st day of March, 1962, in 
respect of 'Miscellaneous Expendi
ture'." 

DEMAND NO.7-ORDINARY WORKING 
EXPENSES-OPERATION (FuEL) 

"That a supplementary sum not 
exceeding Rs. 4,91,32,000 be grant.. 
ed to the President to de
fray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1962, in respect of 'Ordinary 
Working Expenses-Operation 
(Fuel) '." 

DeMAND No. 9-ORDINARY WORKING 
ExPENSES- MIscELLANEOUS 

EXPENSES 

"That a supplementary sum not 
exceeding Rs. 3,02,25,000 be grant
ed to the President to de
fray th·e charges which wiII come 
in courge of payment durilng the 
year ending the 31st day of March, 
1962, in respect of 'Ordina:'y 
Working Expenses-Miscellaneous 
Expenses'." 

DEMAND No. 15--CONSTRUCTION or 
NEW LINES 

"That a supplementary sum not 
exceeding Rs, 3,00,000 be granted 
to thi! President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Construction of New 
Lines'." 

DEMANo No. 16--0PEN LL'<E WORKS
ADDITIONS 

"That a supplementary sum not 
exceeding Rs. 1,00,000 be granted 
to the Pres'dent to defray the 
charg·es which will come in course 
of payment ducing the year ending 
the 31st day of March, 1962, in 
respect of 'Open Line Works
Additions'." 

13,20 hrs, 

MA.TOR RA~LWAY ACCIDENTS 

Shri Rajendra Singh (Chapra): Mr. 
Deputy-Speaker, Sir, I beg to move: 

"That this House takes note of 
the statement made by the Minis
ter of Railways in the House on 
th" 20th November, 1961 on major 
accidents which occurred recently." 

The day this Session began the hon, 
Minister of Railways made a state
ment on three major accidents in 
which several lives were lost with a 
heavy heart. While initiating the 
debate on this matter I assure you 
that it is equally with a heavy heart 
that I am doing so, 

In the course of his statement the 
hon, Minister also recapitulated many 
steps that he decided to take at the 
time he assumed office and subsequent 
to that. A close perusal of the entire 
statement discloses that all the en_ 
deavours Or attempts that the hon. 
Minister or the Railway Board had 
made have proved an utter failure, 
The situation today remains what it 
was when his predecessor resigned, 
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When he S:lys that things may im
prove I look at the matter with a 
dep sense of pessimism. I do not say 
that . these accidents in any way rf'_ 
fleet On the pe .sooality of the han. 
Minister or even on the 'administration 
of the Railway Board. But if a man 
of his stature, intelligence and imagi
nation could not be able to improve 
the situation even to a significant eX_ 
teo:>t, what the future would be is diffi
cult to envisage. 

The most painful thing in this re_ 
gard to my mind has been the state
ment of the Chairman of the Railway 
Board. The Chairman is a man of 
science. To hear from a man of 
science that it has been his bad luck 
to have this series of accidents is pain_ 
ful in thoe sense that he has exhibited 
an unscientific attitude. Much as I 
deplore this attitude I would now like 
to proceed to tell you that the country 
is disconcerted at these three acci
dents. Not only that, in fact the acci
dents on the railways have been so 
numerous and pathetic from the point 
of view of property and time lost that 
it takes ooe's breath away and one 
wonden; how it will at all be a going 
concern. The figures which have been 
giv'2n to us by the hon. Minister in 
the course of his statement reveal that 
in one year there h!l.Ve been ..... . 

Shr; Shahnawaz Khan: Which year? 

Shri Rajendra Singh: I am talking 
of 1960-61. 

Even if you claim that there has 
been some reduction in the percentage 
of accidents, the fact remains that 
every day, according to this calcula
tion, you are having more than 30 
accidents on your railways. 

An Hon. Member: Every day? 

Shri Rajendra Singh: Yes, 8.808 is 
the total number of accidents in one 
year. Divide it by the number of days 
and you will find the result. Similarly, 
if you calculate it in that manner you 
will find that on every three or. say, 
four miles to be exact of your railways 

you are having one accident. Look at it 
from any point of view. The situation 
is really pathetic and abnormal. 

The Minister of Railways (Shrl 
lagjivan Ram): What is the definition 
of an accident? 

Shri Rajendra Silll"h: I am coming 
to that. 

Sh.-i Tanpmani (Madurai): He is 
now talking ooly about major acci
dents. There were about 1,500 minor 
accidents also. 

Shri Rajendra Singh: The han. 
Railway Minister neither at the time 
when the Budget i.s presented to this 
House nOr on any other occasion has 
taken the trouble of giving the real 
state of affairs. Although he has said 
in his statement that he presented to 
this House a review of the accidents 
which took place during the last 
twenty years, if you look at that pam
phlet you will find that enough of 
shrewdness has been shown by the 
Railway Board in not disclosing the 
real state of affairs. For the benefit of 
this House I would like to read out 
the exten t, the 1.~u1!lber and the types 
of accidents which will reveal the true 
and actual state of affairs. To that 
extent I would beg of your indulgence. 
Please let me read out the different 
type of accidents which have happen
ed a'ld are happening with a venge
ance on the railways. 

During the last six months there had 
been 1,883 accidents. The break-up of 
these accid'ents is as follows:-

"The break-up of the accidents 
which took place during April_ 
September this year shows that 
there were 61 collisions, 763 de
railments. 37 ave:"ted collisioos, 70 
cases of trains ignoring danger 
signals. 30 b",aches of block rules, 
787 instances of trains parting and 
135 instances of fires in train&. 
While it is true that a considerable 
number of these accidents was in 
the nature of minor mishaps the 
rest not less numerous were po_ 



Major AGRAHAYANA 11, 1883 (SAKA) Railway Accidents 2690 

tential major disasters. Though 
there has been a small decrease in 
the number of fires in trains, the 
number of train accidents has in
creased in all zones. The rise in 
the number of accidents can be 
traced in the main to more cases 
of train partings ...... .. 

I want to underline it. 

" ...... as well as trains passing 
signals at danger." Two aspects are 
there, namely, mechanical failure 
when the train parts and very serious 
negligence of duty on the part of the 
individual or a set of individuals con_ 
serned when they take or allow to 
take the train against signals. Then it 
says: 

"The category causing the 
greatest anxiety is train derail
ment particularly mid..section de
raHmen ts." 

Most of all, one thing which cannot 
lead to any reasonable squaring up is 
the mid-section derailment. The hon. 
Hinister, or for that matter the Board, 
might say that this is because of the 
weak track or because of some defect 
in the rolling stock. That might be 
so. But when the hon, Minister 
assumed office he assured this House 
that all possible steps would be taken 
to improve the equipment· of all varie
ties, types and nature. I want to 
know what steps have been taken to 
see that the equipment was improved. 
I fear he might say a lot of things. But 
so far as results are concerned. we feel 
and are convinced that no improve
ment has so far taken place. One argu
ment that he might advance is that 
there is rapid development of the 
railways allover the country. That is 
as it should be. But, none-the_less, 
safety cannot be ignored. This can 
"ever be an eXcuse to tell the country 
ihat since development works are 
going on, therefore, the country should 
be prepared to suffer losses in life and 
suffer loses in property. That cannot 
he an argument in an age when 
science and reason are predominant. 
Ta that extent I teal that the Railway 

Board has not functioned with a sense 
of efficiency and responsibility whim 
it should have. 

It is again a regrettable fact that the 
Railway takes all possible care to hide 
away from the sight of the general 
public all these accidents. If they fail, 
then, they try to minimise them. Just 
I am quoting the figure for six months. 
One thousand eight hundred and 
eighty three accidents took place from 
April to September this year. The law 
is that as son as an accident takes 
place, within three months, an en_ 
quiry report should be submitted to 
the Board. Now, 60 per cent of the 
cases have not yet been covered by 
the Inspector's report. Final reports 
have not yet been given. Things are 
lingering on. There is a basic defect 
in the Inspector's enquiry. The Ins
pector does not have the power to call 
witnesses and to cross-examine them. 
No enquiry-whether judicial or quasi
ju'dicial or technical~anbe possible or 
can be adequate or can ,be acceptable 
to a reasonable man unless the en
quiring man has the power to do all 
that a Jlldge has the power to do. All 
these reports, whatever be their find
ings, are full of doubts and full of de
fects. The manner in which the en
quiry IS conducted and the final re
ports that are given to us are such 
that that they take away from the 
sight of the actual state of affairs and 
to that extent, I think, we remain 
ign'orant of what is happening. 

There is another aspect of it. It 
has been whispered sometimes very 
loudly, that quite a few of the acci
dents are because of sabotage. Well, 
Sir, I know a bit of the railways, and 
I do not think that there is any 
reasonable evidence to support it. 
Even suppose you admit it for a 
minute as a hypothesis, the Railway 
Minister, at the very outset, when hI' 
assumed office, said that he has {)ut
lined certain measures which in 
collaboration with the respective 
States he wanted to be taken so that 
sabotage could be detected, minimised 
and if possible, stamped out But, Sir, 
with what results? I have not eome 
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acro~ubject to correction by the 
Minister and his Board-a single case 
of derailment, other than the report 
of the Inspector, proved to be the 
result of sabotage by many judicial 
body or by even intelligence. Railway 
disaster is a great matter. It is much 
more than a case of an individual 
homicide. If homicide cases could be 
detected and the offender could be 
brought to book, is it not thinkable 
or believa:'le that sabotage, not in one 
case, but all over the country, could 
not be detected? The fact is, there 
is nothing to be detected. If the Rail
way does not find any other excuse 
or cannot hide its own faults or its 
failures and shortcomings, they jump 
on one proposition that there has been 
sabotage. One example is Ghatsila. 
The Minister is smiling. Of course, 
you will have your turn. Why are 
you smiling at me? I am saying what 
my feelings are and my feelings are 
shared by a large number of millions 
in this country. 

:\Ir. Deputy-Speaker: Why should 
he object to a smile, because it is 
innocent? 

Shri Rajendra Singh: I am not 
objecting. 

Shri Jagjivan Ram: I am not inter
fering. 

Mr. Deputy-Speaker: He feels that 
even a smile would interfere. 

Shri Rajendra Singh: 
object .... 

cannot 

Mr. Deputy-Speaker: Instead of 
',oticing him smile, the hon. Member 
should look at me. 

Shri Rajendra Singh: There is 
Ghatsila. I had a number of talks 
with people who had been on that ill-
fated train. They told me-thiS is 
something on which you have to 
depend. I have not got the papers at 
the moment before me. I can vouch
safe what I am saying. In the 
Calcutta, the papers, Amrita Bazar 

Patrilca and Statesman, many of the 
people who had been travelling iD 
that train, came out with statements 
and Letters to the Editor that the fish 
plates which were not found in the 
track were found inside some of the 
carriages and they told us that it is 
not a case of sabotage. It was just a 
case of negligence, because, if I am 
not very wrong--subject, again, to 
correction,-half an hour before . . 

Some 
minutes. 

Hon. Members: Fifteen 

Shri Rajendra SiDgh: .... fifteen 
minutes before the train met with the 
accident, another train had passed 
smoothly and safely over the track. 
Within fifteen minutes, a miscreant 
would come and take away the fish 
plate, and derail the train-is it 
believable? 

Then, again. d2-~'ai lmcilt must be a 
purposeful derailment, must have a 
certai" me:ming. What eQuId be the 
meaning? The m0aning could be loot. 
The meaning could be venge:lnce. 
Meani"g could be wreaking certain 
natio""l revenge. For example, some
body may be an agent of some country 
hostile to us and they would try to 
put us to loss. I have not come across 
even a single instance where such a 
thing could be supported by evidence. 
Then, when the train was derailed, 
there would have been looting. I am 
told that for fourteen hours, the 
rescue party Or the medical party and 
those things which are needed on such 
an occasion, could not go to the spot. 

Shri Jagjlvan Ram: Fourteen hours? 

Sh~i Rajendra Singh: That is what 
am told; again, you will correct me. 

They did not go there for at least a 
few hours. When there is a mid
section derailment, news has to go to 
a bigger station, a breakdown van has 
to be brought and it takes time. If 
there had been a case of sabotage 
with the purpose of looting the pas
sengers, there would have been such 
accidents. No such accident has so 
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far been reported. Similarly, when, 
elsewhere, it is said that at Katihar 
there have been cases of sabotage, 1 
take it with a ton of salt-not with 
a pinch of salt but with a ton of salt. 
I refuse rather to believe everything 
that the Railway Board would like us 
ttl believe. It is really a serious 
matter. 

There are all types of accidents
not one type of accident, but all types 
of accidents-sometimes, coupling 
giving way, etc. The most surprising 
thing is which takes one's breath 
away is that a few days before, the 
Railway Minister's own coach caught 
tire. If the Minister's saloon can catch 
fire, then what to speak of the carriage 
in which a poor man like me travels? 

J\lr. Deputy-Speaker: The hon. 
Member's saloon would go all right. It 
would not be touched. It is only the 
Minister's car which would be touched. 

Shri Rajendra Singh: I am coming 
to that, and I shall point out what 
the difference is. The Minister's 
saloon is something which does not 
move constantly; it moves only when 
a very high officer or a Minister has 
to:> go from one place to another. So, 
its life is very much preserved. 
Further, whenever it is to go on the 
line, many checks are made. If, after 
all th~se checkings, axle tire takes 
place, then, can it be' denied that it is 
because of the sheer negligence on the 
part of the railways, whosoever it 
may be? It does not matter whether 
the person concerned is an ordinary 
employee or an officer; both of them 
",." equally responsible. If this kind 
of thing happens with the Railway 
Minister's car, then I do not know 
what will happen to the ordinary cars 
·or carriages. 

have COme across several 
employees who have told me that the 
train examiners who are responsible 
for checking the wheel, the tyre, axle 
etc. and seeing whether they are in 
o"aer, are not given enough time to 
check the carriages, with the. result 
that the carnages roll on and on, . at 

the mercy of God, and when God wills 
otherwise, there is an accident. This 
Is not the way in which such a huge 
organisation which has taken upOB 
Itself such a tremendous responsibili17 
of carrying people safely from one 
place to another should behave. 

About a month before, I was cornine 
in a 'crack' train, and the train came 
to a halt at the outer signal at DobaeL 
It stopped there for fifteen minutes, 
and it was then about to berth itself 
at the station, when it collided 
against an empty engine. What are 
we to call it? 

Shri D. C. Sharma (Gurdaspur): 
Was my hon. friend there? 

8hri Rajendra Singh: Unless it 
collides against my hon. friend's head, 
he cannot understand it. 

Shri S. M. Banerjee: That will be 
a head -on collision. 

Mr. Deputy-Speaker: Heads should 
not collide against one another at 
least here. 

Shrl Nath Pal: Head-on collisions 
are very dangerous. 

Shri Rajendra Singh: The point that 
I am driving at is that such colossal 
negligence cannot be excused. My 
information is that the Railway Board 
are ignoring it. If that is the case, I 
do not know to what extent they will 
carry us to our tinal extinction. 

Having said all these things, I would 
like to make a few suggestions. These 
are the things, bad as they are, but. 
after all, human efforts must be put 
forth to redeem and fo improve. 
According to me, the tirst thing that 
the Railway Minister has to do is to 
order at once a judicial enquiry. 
Whatever be the extent of the acci
dent, whether it be a goods train 
accident or a passenger trains acci
dent, it should be reported to the 
people at large, or throughout the 
country, and judicial enquiries should 
be made with full right to the pre

. siding officer of the enquiry to call fw 
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any witnesses, to call for records, and 
. to report not to the Railway Board 
first but to Parliament; I· want that 
such reports should be made avail
able to Parliament first, and then only 
they should go out elsewhere. Unless 
thi& kind of thing is done by the hon . 

. Minister, the Railway Board cannot be 
inspired, and cannot be whipped into 
the proper attitude. This is my first 
suggestion. 

My second suggestion is that when
ever there is even an averted acci
dent, whosoever is responsible, 
whether he be a locoman, or a man 
in the loco-shed, or a man on the car 
Or the man who has been deputed to 
check or the man somewhere higher 
up, should be dealt with mercilessly. 
One of the correspondents of a news
paper-I do not vouchsafe for what 
he says; I do not vouchsafe for its 
accuracy-says that many of the 
offenders have not only not been pro
perly dealt with, but have been 
excused. If such sort of encourage
ment is given to the employees, I do 
not know what will happen. 1 have 
my sympathies for the urges of the 
employees, but none-the-Iess, the life 
of the nation, the property of thp 
nation, and the safety of the travelling 
public are far more important than 
the grievance of this section or thai 
section of the railway employees. It 
is from that point of view that I wish 
that deterrent punishment should be 
meted out. 

The han. Minister has said in his 
statement that he has a measure to 
educate the people. I am not aware 
of what measure of education he has 
devised and how it is being inj ected 
into the minds of the railwaymen 
wherever they may be in the hier
archy. According to me, there is no 
such thing. 

Therefore, 1 want that there should 
·be swift and deterrent punishment; 
even before the report of the inspec
tor or the report of the judicial 
enquiry is out, such men should be 
~hed and til",. should be given .. 

much punishment as is possible within 
the framework of the railway rules. 

Mr. Deputy-Speaker: The hon, 
Member wants that even before the 
report is out, the punishment should 
be given? 

Shri Rajendra Singh: What 1 mean 
is that the man must be suspended. 
Otherwise, it becomes very difficult. 
Supposing, I am out of this House, 
and a man comes and says that Shri 
Rajendra Singh has committed murder, 
then, before I am ... 

Mr. Deputy-Speaker: The hon. 
Member wants that the punishment 
should be given before the guilt is 
proved? 

8hri Rajendra Singh: What 1 am 
saying is that the man must be sus
pended. 1 say that the punishment 
should be within the framework of 
the rules. 

Mr. Deputy-Speaker: Supposing the 
man commits murder and he is 
executed straightway, then of what 
benefit would the enquiry be? 

Shri Rajendra Singh: Excuse me, 
Sir. You have not cared to listen to 
the full sentence. 1 have only said 
that the punishment possible within 
the framework of the rules should be 
given, I do not say that the punish
ment outside the rule should be given. 

8hri S. M. Banerjee: He may be 
released on bail later on. 

8hri Rajendra Singh: There is nO 
question of bail here. 

8hri Vajpayee (Balrampur): There 
should be summary trial. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. He has already 
taken about half an hour. 

Shri Rajendra Sinch: Have 11 
Then, I would conclude in a minute. 

I feel that at least in the matter of 
enauring safe travel for the pasaen-
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1&8, and in ensuring the safety of 
the railway properties, the Railway 
Board and the Railway Minister have 
severally and jointly failed and failed 
miserably. I do not think that any 
word would be strong enough to pull 
them up. Swift action is needed. 

Mr. Deputy-Speaker: Motion moved: 

"That this House takes note of 
the statement made by the Minis-
ter of Railways in the House on 
the 20th November, 1961, on major 
accidents which occurred 
recently." 

The hon. Mover has already taken 
about half an hour. I believe the 
hon. Minister also would require about 
half an hour. 

Shri lagjivan Ram: Yes. 

Shr; Natb Pal (Rajapur): It is our 
turn to discuss; his is to look after the 
safety of passengers, ,and to avert acci
dents. 

Mr. Deputy-Speaker: Do hon. 
Members not want a reply from the 
Minister? 

Shri Natb Pal: We want him to 
prevent the accidents. 

ShrlS. M. Banerjee (Kanpur): We 
want the reply also. 

Mr. Deputy-Speaker: The reply 
would take about half an hour. So, 
we have got only one hour left for 
those who want to participate in the 
discussion. May I know how many 
Members are desirous of speaking? I 
find that there are eight Members 
who want to speak. 

Shri S. M. Banerjee: At least those 
wh have tabled the motion may be 
«iven a ch,ance. 

Shri Vajpayee: I have an amend
ment also to this motion. 

Mr. Deputy-Speaker: I believe the 
hon. Member 8hri Vajpayee also 
wOIlld like to speak. 

So, we have 60 minutes to be 
dil'ided between eight MemberS; so, 
each 'Member can take 7 minutf'8. 

Shri Vajpayee may move his amend
ment now. He may take about ten 
minutes. 
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~ {r i<f; IAl <'!1lTlIT 'l"llT, ~ WI<: lIQ 
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~ ~ f.!; ~T ~~ <:'im: (; ~ ~'T 
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mt 

14 hrs. 
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~<:'I<m:i.t~if;~~ 
f.!;lrr ~ ~ ? ~ ~ m i<rm 
'iI<'RIT ~ f.f; ~ i!i'T ~ <mf if; 1m!; 
~f~;;rm~f.f;~~i!i'T~ 
<:'I<m: i.t ~ ~ ~ li· ~ ~ I:fIl!m 
m ~ ~ f.!; f;rn" if ~ ~~ if; 
fumq; ~ ~ 'l>'T '!"{ f~ ~ 
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<:'I<m: i.t ~ m ~ ;f ~ f.f; li'. ¥.T 
~ 'l"llT ~, li' ~ <:'I<m: i.t if@ ~ GIl 

~crr ~ irtt ~ if if@ ~ m ;rn 

mof ~ if; ft.<r.rrq; ~ '1ft ~ I 
WI<: 1IT'l ~ ~ i!i'T ~ 
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GIl ~ I 

Ii· ~ m "ITif'IT • f.f; w ~ 
~ ~ ~ fi!; ~ ~ fire" ~ 'R ...,. 

W'n~~~w.f~lfiTmrr~ 
~ ~ tit I ~ ~ to m'6 '1ft "'" 
;;r;rfi!; ~ ~ if; ~ iF 1m!; r~~ 
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~ <tt t-F ~;ft ~ I iflfT ~ iIrn 
~ 'fflT "f1TTlfT ifllT ~ ~ ~ ~'fi <tt 
il"'Ii ~'~ ~ <tt ~ ¥it I IJ:f 'fflT 'fffi' 

~f'fiftt~crRmi'f~~~q;: 

~'fi ~ ~ f<!.<rr lM ~ I ~ 
~'fi ~ ~ if; iIm ~ <tt W'f 
iff" <tt 00 ~, q;: ~ fim~ ~ m<'f 
~ ~ <tt ~ ¥:ft I ito ~o if;f ~ 
'llT~71'fq;:'fii:l!il:A~~~ I 
1{ l{-;f, ;;;rf ~ ~ • f'fi ~ iflfT 

~? m.:<IR~~¥:ft<IT~'foT 
\1T ~ 11m tT<lT ;:r~ if; ~ q;: mu 
~ 'll'f 'Ii<: 't<;;i 1'flft ~ 't1<i ~ 
~~~~~~I 

~'3fr,4' ~~~ 
R' ~ WR ~f ~;;r ~ ~ 'ffl ~ ¥it 
~ ~ 'fiT i'fi <'rTAT 'IT <IT ~ 
~ ~ 'l1ORT ~ f'fi ~ ~ 
~'IT~WR~'fiTi'fi~ 
~ tf~r if; <fu- ~ ~ If,~ ~ 
~ if; m ~ <tt mmr ~f <IT 
~ ~ 'fOIft if ~ 'flI1fif; ~ "1ft 
~ ~ "flif <tt ~ m'l'if <tt "flif 
'fiT f<Rrr fitiij- iflTl: ~ ~ ~ ~ 
!11m: ~ ;rq ~ i'fi wrr-l ~ ~ if; 
;r.g ~ if;f ~ ~ <IT ;wr<: 
~ 'lit "flif ~ ~ I 

-4' ~ +it ~ ~tf1 f'fi iflfT 

~ ~if; q;: ~ ~ ;;n;f ~ ~ ~ 
~ fulfiTl«f ~ 'fiT ¥it f'fi ~ ~ 'Ii iT'fi" 
~~,~it~~'foTwt~~ 
~ I 'q1"f "fiT m:or <IT ~ ~ m:<'r ~ f'fi 
~m ~ ~ ~ <tt ii<ft I l!1R "i ~ cfR ~ 'fflT i'ftf1 ~ f'fi ~ ~ 
;tt~~~:t'l>'\'''fl~ 
;t\'t ~ ~ '1ft ~, ~'fi '1ft ~ 
~~<tt~.rR~"fiT~~ 
tfil;~~~~qrii<ftl 

1l ~ "1ft ~ • ~ iflfT ~ 
~ ~ ~ f'fi ~;;r;ff if; <!;or ~' <tt ?:.~ 
n:m ~ 'fir ;;ncrf I iflfT ~ ~ ~1 ~ 
f'fim-~~~~f~ ;;n~~~ 

iflfT ~ ~ ~ ~ f'fi WR ~ ~ 
~ ~ ~ ~ ~ ~m l;fUif ~ 
li' ~ 'lit ~ ~ ;m;tf1 <IT ~ if; ~ 
"fiTt<nf <tt ;;nffi" ~ I ~ 1fl<11f ~ f'fi 
~ ~ 'fiT i)Jl- fri;f~ tf;;r;r if;r 
~ lji(;f if; ft:rl 'QR ~ if ~ ~ 

if; m 'frof~~ ~m ifllT I 

~~mf:-4~~'fi't" 
~., 

11ft ~qli\' : li ~ 1fTlffi 'fiT ~To:r 

if; ~ ~tf1 I 

~ ~o ~o ~ : it~r f~'fiTl«f 

~ ~ I 

~~:1l~~'IiT 
~~~'WOit~1ft1r~fif;
~ ~ ~ <tt mrmrf ~ if;r 
~I~<tt~~m~ 
if; ~ 1'f~ ~ ~ 9;jf~'fiT<:f 'fiT 
~ ~ it <t1IT ~ ~ 'fiT ~ ~ 
'Ii<: ti'li'<'fr I 

-4 ;f <:f'ifr ~ if; ~ it ~ 
~lfiW~~~if;mit"lft~ 
<tt ~ ~f iI"Rf ~ ; ~'fiif ~ ~c;;rr 
if;~it'ilT~~~~<rifit 
~nq;:-4'fi'il:~~f'fi~~ 
~ 'fiT fu,qr;t '1ft ~ 'Ii<: ~ ~ I 
~ iIrn ~T if; m1A' ~ o;n;f m 
~~~~~'fT'ifq;:~ 
m'I"fT 'if~ ~ I ~ lro f~ ~ 
fiI;~0'Ii~1I'1'1ffl..rr~~ 
~ jfrift ~ ~ ...reT if; ;itq;r 
it; m'f ~ m if; wr.r m- ~ 
'f@ ~ ~6T • 
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~T itt fl:r.f ...n ~ ~ ~ 'IiW 
f~ P.{T ~ ~ ~f nu f~~ ~ 
~ ij; \1<{~ ~r ;q-t~ m 
~ ~ <RflfR 't;r li;rf 'iff <!iJ1T q"Jf 

i I ~ ;;.:r ~ ~T mm ;;@ ~, lMN 
~ <!iJ1T 'I"lf ~ 'liT ~ ~ ~~ 'iAT'f 

m~~ I f"l"~~l!1T~~(tf~ 
f~!fT on :m ~ ~~ 'T!fT on f~ ~ 
~ <1~ff'lfT ~ 'ili<llf Of>""{ ~ 

~ ~R ~ 'liT f""T 'Tier 11m on I ~ 
~ ~ li'lfT ;iT ;f ~ if ~ ll:T if>\: 
~ on: 

"I do teel, from constitutional 
propriety. that we should set an 
example in this matter." 

OTrf'fT "I"T ~ «IT'T'r'f ~!fT 'if ~T 11m f'il 
~ ';;",~r '3".:rft><~ 'il': 7~ ~, <l~ 
~, [if 11'''1'T :;ff ~ 'il~ ~ T fit; ~ lTf'll ;ili fit;"fT 

'I" ~ ~c: "I"A- if,- f<'lT( GllfiFiiJ<! ""1 If 
f:;-<lr m ~ ~ I 1l ;;n;r.rr ~m fiI; 

;q-" if ""i<fi'i'lJTc~ ~t 'Tiff, ~ 
11''1T '3"1. :o~,,"l 'fiT ;q-'j,'l!'R if1ii ~1 
<fmf W1't srmr'f ~h: t<'f'f 'fOlfiflfuft 
~T 'il~ih<ff it f<'lT( .m: 'nfttit 'fiT 

f"i~T ~ ~N f('f<'fi'!T~ 'il':'r if, f;p:; I 
t<'f'f 11''1T "I"T ~ f'<;fo; >r>l!T'fOf'l'!> m'IT 
~~r ~ fof; if ~ ~ ~'f't '1G ~. ~. '10[ 

~ ~. ~h: ~ ~ ~ S:'f ~i''fT1ii 'f.T 

~~;;m1 ~'i'f 'f.T ~r ~ I 

~ "0 fij~ ~~ (:;fiT1ih:) : 
~lfrrfi:'T l1<fi~, lfT'fifT<l torif 11',)[T ~~i~ 

~ t orif ;;'<f c.rJl1t ~ <ITt it W1'fT 'f'RlO!f 

f ~lrr ~ I .q- ~ 'lfGi[ ~:.: '1 'ilT "'fT'f ~ 
t<'l'i ~1~ "'T ~-i,{ f~iIT ~ ~ 
~,' f'f. Z '( ;q-~~"'{ ~ ~ t t. 9 'lfi lfHri", 
~h: ~;r~r ~ ~T~ ~H<l ~ m it 
~trr I H if; ~~ ~. it JJ:'f. '10[ lWTifill 
11''lfT "1"1 ",~. f;;mr, JJ:'" 'I"lf ~;; ~ 

<i;i ~ ft:Arr .m: ~ q"Jf "I"~~ .q.~, 
~-a-q ~c:~ ~, 'If; ~ I lj it ~ ~ 

~ ~ ifT fit; ~'ftftic: ~.'t if; ~ 
'(~ ".{~ ~ 1!~ ~ ~ ~r ~T 
~T I ~ '1"'{ ~TftI;{f <ir 0J"Rf ~ ~ 
fuo; nr« ~ m ~ tl<rT trr ;;"« if; 
~ ifi!T if; ~~ IITm" ~~ tl~ ~ I 

~T;;@W'fif;~~~'llT 
ilcr.rr ~ t fit; l!mm ~ ~ 
~"I"~ if ~R ~ <it ~1<'1-:rr.m: 'fi~ 
it WilT Il:'fi ~T ~r't 't. <mt .m: ~ 
~ 'fiT 'if'fiJT 'f.T ~'il iilfM ~i't if; ;mt 
~h: ~r f:Slj~T ~ 'f<'I ~T ~ ~ 
'116- lru 'f.(\~ l[t 11m "iT I l!mm ;;filf 
'Trf~lif ~i 'if<lT ~iIT ~6- ¥) ~ ~it 
~"I"TR3l[T ~ ~ I ~. it .m: itt ~~. W<f 

f'lflif1 it '3"'1 ii ~r<IT fiI; ~ ~'1i?: 
g~T rn ~ .m: 'TOfiT l[1 'ifr<IT ~1 ~ I 

li· f'f<f~'f 'f."'{'fT ~ ~ fiI; ~ '( 
~<I""{ ~1 u:~rn=c: ~m;q-R ~ ~ iJr"'{m 
ir ~ 0 ri m,T if 'Tlft if~ ~ ;;mI1 ~ 
fir -ilm'!"'{ ii; f<;fQ: I it lfR'11<r 11"IT lIif ~ 
~. srrlfiIT ~m fit; ~ ~T ~'t'ilm Of> ~ 
'l;!R ~ fiI; ~T ~ '<ri'i OTmli'i 'TlfT I 
"I"'f if;;rf.p:r<:: ~ '1"'{ l'f~ ~ ""6~i~ ii'f,j; 

'f"'{ ifiJrlfT fiI; r;~T ~" <ir l[T £, ri, MR 
:.nrif. <TT~ t ri U, ii JfiiM'r fin<: "'~ 
iIlG ~ <Iif Ui:'T ~r <::T~ '1Q f(·i!3·i! 
~ ~ ~<'ffq;t'f <n: <mr 'f."'{;rT 'ifTl[T 
,<ll1f~ ~;;"'I" ~i fftffff <RAT ~ ¥) I 
~'f '3"'1 ~ iifT(f 'f.~ 'liT 'q"iffi"'{ ~w.r;; 

~ it ~~ fro I 'q"1'f ~T'f.T<f 
if.'{ii ff i W'f <i i ~T ilia" 'f.T «'1T{ 'fiT !fflT 

OTr,m I 4' W'f ~ .q;;f 'fi<:ifT 'O"~ ~ fit; 

~ ~ it ~ JJ:'f. 'liT 'f.kc<r ii 'ifmT ~ fit; 
~T ~ ;;r~ orflft 'f.l ~ ~T 
m~ 1~~~if,,¥~T~~ 
~'fT ~ ~R ~ ~=I~ 'liT 9u ll'll: 
'iT<'r~ 'f."'{ifT ~ I ij;m ;;@ ~f'!T ~ 
f'f. itm ~ ~ fG<rr "I"ra fit; i;f Ttl !qR 

~ ~ 1l{~~fiI;~u..rr'1"'{ 
. w.=rr mfT ~ if; 11'mIli ;f.r ~ ~ 
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[~ q-o mo ~''''"] 
'Iii ~ ~ if; ~ ~ w.rr ~ 
~ f~ 'for ~ 'fi': 'IiGll' ~;;rr 

"frf~ I 'fR l{"If<'1""lT ;;roT miT mm ~ ~T 
~q ~'lT ~ f.f; 'fiW <I'Ii ll1l: ,if\;;! 
ti~ ~ I ~<r it ~~ 'OiT'lT "Ai<: ~ '1( WAT 
il:T'ffil 'lit ~ .q WlWIT ~ ~ if; 
'if'fR it ~f;;f:;;r if@' ~ I ~ ~fli 
f~Rif '1( """" <:~ ~ o;;:i<: ~'f f~r.f!l 
'Ii; hl1ll~ ~(~ (t~T "fnr 'for ;;nif al 
'I1l" 'J;j"'T.~J if@' il::nT I 

s<f '1'f .mif <f.,. m ~ lPITU ll1l: 
~ q;;;f o1'lT ~ f.f; il:1f ~ f.f; 
~~<i ~ 'flIT ~ il f'fo f:;r'f <iT ~il: 
~ if fst<;i1c ~q:, 'flIT 'Ii'@ Ii>: ~ 
Ni~~ CIT if@' f'l'!>T<iT lJ{ ~ lfT ~ 
~ :w,~'f ~, :O'f 'foT ~ 'liT 
<nrt[ ~ =iT if ~ ~ ~ ? if <r<T "fT'if ~ 
for'f 'lif ;:n:q; ~ eiWf ~ ~ I ~ ~ 
if;.rr q~IM"'I() ~,~ ~ ~ m '1ft 
~"l<rnr rn ~ ~ ~ 'lit ll1l: 'IiVIT 

"Iff "f~ I 

~ n: ll1l: lii1r 'liT 1J{ ~ f.f; ~~~ 
~ i'f:rr "<:f if i..fr "f~ I .q WffiCTT t f.f; 
~ ~~ ~~ '1ft ~ il:frrT 
<:Ti il:"IJTC l!'A''1fli ~T 'lfT ~r ~ 
it 'Pfj "1fT <f~ ~ ~~ ~ '¥ il:T m.r 
m'fi':~f'fi~~s~il:fl 
~ii!;'1 ~iiTI ll1l: ~ f.f; ;;roT fi~T ~ <ncr 'lit 
il:1f 'fliY ~ ~ ~ cit ~ ~ it ~ 
'lfl~ ~ I ~'f '1'f "fm ~ <r;f.t if; ~ .q 
~TT~f.f; il:1f~H~~'fiT"IJ~ qi<: 
ll1l: ~ fit;.rr!~ "lfTgm ~ '3"« it ~«\'I" 
l'jli[T<ilf '1ft ~ m'RrT ~ I 

lt7~~firJfit'fi"il:T~fiI; 
~TlvrT ~r it mfq;r ~ ~ 'IT ;;roT 'liff 
Q;i iii ~ 5m trr I ~'I'lmf'1T t f.f; q>f.t 
q-:r't ~ if.~:.t if; <rffi; ([Itt ~ I ~ 
~r ifi'lT f.f; ~ ~ "fT'if 'fl1 ~ ~ 

'fi': m ~, W <m~ ~r.t ~fq;]' ~ 
~ I S:~T m<ll<: Ii>: fiRrit "1fT l'jor} ","1l1 
if; "Ill!' ~ ~ ~T 'Iii ~ m'f ~ f.f; 
" mm ~ ~ ffr -4-' ~iTI ~ f.f; {('Ii iJ"a 
"f')'if il:frrT I ~ Cf<:il: ~ <f.;{ "1fT m'IiT<: 

'fil:T~~T~ 

W'1 i'f ~' ~T ~T 'iflf.CfT ~ f.f; H 
.rr<:T "f~T Ii>: m'fl!')<: if.t "A1<: .ri <IT<f 
.q it <:<'IT ~, '3''f 'fir (ffl~ 'fi"f.r "'T 
~.~ ;f,t I 

8hri Tangamani: Mr, Chairman, 
Sir, when the Session commenced on 
the 20th of Nevember, the hon, Min
ister was pleased to lay a statement 
expressing his concern, The House 
was also concerned and we all expect
ed that the discussion will be initiat
ed by the hon, Minister himself, I 
am very sorry to say that this dis
cussion had to be initiated by some ot 
the hon, Members of this House, 

Since the first acciden t took place 
on the 20th October, several news
papers have come out with editorial 
comments about the weak controlling 
of this administration; and the latest 
one is the editorial in The Hindu. of 
Madras, dated the 30th November, 
1961. For want of time I only request 
the hon, Minister and the Railway 
Board to go through this very careful
ly, One of the demands that have 
been made is not only for a judicial 
enquiry but also for an enquiry by 
a high-power committee to consider-

"How far is track maintenance 
adequate to the extra pressures to 
which tracks have been subjected 
because of heavier engines and the 
vastly increased traffic?" and 

"An independent committee con
sisting of senior Members of Par
liament, retired officials and re
presentative public men, with 
special reference to travel safety 
and operational efficiency", 
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This is more or less the gist of the 
demand. This has also been demand
ed by those who wanted this discus
sion to start. We wanted to discuss 
the need for the appointment of 
a high-power committee to go into 
the working of the Railways with 
particular reference to accidents and 
d:inculties of administration; the need 
for judicial enquiry into the accidents 
referred to in the Statement; and the 
need to create a reassuring climate in 
the country regarding the efficient 
working of the Railways. 

In 1956 when the Ar'yalur accident 
took place, there was a judicial en
quiry. I am very sorry to say that 
most of the points wh'ch were referred 
to by the Judge in that judicial en
quiry have not been rectified or taken 
up seriously by the Railway Admin
istration That will be my first sub
nusslon. That is a serious omission 
and serious error on the part of the 
Railway Administration. 

Then the Shahnawaz Khan Commit
tee was appointed. In their report 
also they had mentioned that there is 
a heavy percentage of overdue wagons, 
locomotives etc. on the line. I think 
it is in paragraph 168. And in para
graph 138 they say that there was 
regu~ar want of repair materials. 
These things do continue even to this 
day. That is why, for going into the 
entire question in detail, I want that 
there should be a judicial enquiry, on 
the three major accidents that took 
place, on the 20th October, the 29th 
October and the 9th November, tak
ing the death toll to 76. That, more 
or less, is the record which was creat
~d in 1957-58. 

Coming to the accidents, many of 
the Calcutta papers, irrespective of 
their political affiliations, have pub
lished in detail the evidence given by 
some of the passengers themselves. 
That may be taken into consideration. 
One point to which the han. Member, 
Shri Vajpa}"ee also referred, is the 

death of such an experienced driver 
like A. V. Rao, with 30 years of ser
vice. He had to lay down his life. 
This very engine WP7354 has been 
subjected to severe criticism, shaH I 
say, or severe strictures by eminent 
locomotive drivers. I haVe got the 
names of all these people. They have 
complained about this very engine 
and this has been always known as 
'the mad engine'. 

Shri Ranga (Tenali): Will the hon. 
Minister enlighten Us whether this 
engine is still put into service? 

Shri Jagjivan Ram: It has been 
more Or less dismantled for the exa
mination of the Inspector. 

Shri Tangamani: There are the 
different Schedules. Schedule I is 
about what has happened after the 
locomotive has travelled 2,000 miles; 
Schedule II is what has happened 
after 6,000 or 10,000 miles; and there 
is the MOH about what has happened 
after it has travelled 50,000 m'les. 
May I know whether any of these 
have been followed in the Kharagpur 
Loco· Shed or any of the Loco Sheds? 
That has got to be gone into in great 
detail. 

8hri Ranga: In regard to other 
engines also. 

8hri Tangamani: Having said this, 
I want to disabuse the minds of peo
ple of sabotage. The Mover of this 
Motion also stated that sabotage is 
not possible. It is on record that first 
class passengers travelling by this 
train had said that there was no indi
cation of that. There is also the evi
dence of the RMS employees. They 
have said that they were carrying 
valuables and there was no attempt tG 
loot. Shri S. V. Ramaswami himself 
has stated that 15 minutes before this 
train passed this partiCUlar point there 
was a train which had gone. There 
are about 280 yards before We come 
to the main road. The preliminary 
enquiry has tried to divert the atten
tion of people by saying that there 
was sabotage. Is it not a case of rivet
ted rails? I would like to know whe-
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ther they were wooden sleepers or 
steel sleepers. We have to disabuse 
our minds of the question of sabotage 
because this does not appear to be 
the intention, economic or political
'whatever it is. 

About the second accident I do share 
the feeling of the hon. Minister. In 
this accident about 16 pilgrims from 
Ceylon were killed. I am sure, the 
sentiments expressed by the hon. Min
ister would be appreciated by the 
people of Ceylon. This happened in 
a passenger train. 

Another thing which I would like to 
mention is the wav these locomotives 
are maintained and the conditions of 
the track. Then, in the case of the 
aecond accident and the third accident, 
there has been this telescoping. In 
other words, the bogies that were 
being used were not integrated 
bog'es-integral coaches. How long 
are we going to use these trains and 
old carriages which, when telescope, 
take a heavy toll of hurnan lives? By 
what time are we going to replace 
them? It is on record now that as 
a result of telescoping, a large num
ber of people have been killed. This 
is a point on wh'ch I want a categori
cal reply. Naturally the hon. Members 
are very angry. 75 people were killed 
between 20th October and 9th Novem
ber; it is a very serious thing and we 
do not want the record to go beyond 
76 by the end of this year. I also want 
to refer the hon. Minister to certain 
statements made by responsible mem
bers of the legislature ;n Bengal. One 
such statement was made by Narayan 
Chaudhuri, an M.L.A. representing 
Kharagpur. That may be gone into. 
Several hon. Members referred to the 
question of the resignation of the Min_ 
ister or Ministers. Resignation alone 
would not solve the problem. In 1956, 
an hon. M'nister resigned and we were 
all very happy that at least the hon. 
Minister resigned and the Prime Min
ister made a reference to thls. But 
even after the resignation things do 
not appear to haVe changed very 

much. That is the real point. Haw 
far are we going to tone up this ad
minimat'on and also take into con
fidence the views of those brilliant 
men who had to lay down their lives-
8hri A. V. Rao and others, very senior 
men working in the locos. In thls 
connect'on I say-though with some 
hesitancy-let the members of the 
Railway Boaed spend more time in 
India than outside. Instead of taking 
triPs to the other countries, let them 
go and spend time in various loco 
sheds and workshops. Let not Kharag
pur be repeated in Golden Rock, in 
Perambur. If you go into the whole 
question, you will know that the very 
things which had been raised in the 
Shahnawaz Khan Committee still con
tinue in many of the workshops. 

In conclusion, I feel that it is neces
sary that a judicial enquiry is order
ed into these three majo~ acddents. 
It is also necessary that a high-pow
ered committee should go into the 
whole question of accidents and to 
tone up the administration. In con
clusion, I would like to say, as The 
Hindu has mentioned in its editorial, 
that the assurances of the Minister 
had not allayed the fears of the MPs. 
We want to be told categorically as 
to what he proposes to do beyond what 
he has already stated when he laid 
the statement on the 20th of last 
month at the beginning of this session. 

Shrl S. M. Banerjee: Mr. Chairman, 
I associate myself with the sentiments 
expressed by my hon. friends Shri 
Tangamani, Vajpayee and Sh,i Rajin
der Singh. Accidents in the railways, 
I may say, take place due to failure 
on the part of the hurnall elements 
employed on the operat'on of railway 
transport of failure of permanent way 
and signalling equipment Or failure of 
rolling stock. Now another reason 
had been attributed to the accident: 
sabotage but in these three accidents 
I do not think the sabotage theory has 
been proved nor has anyone been ap
prehended for the act of sabotage. 
After the major accident at Mauri, 
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there was a good atmosphere and 
there were of course nUnor accidents. 
But after some time came the Siliguri 
accident which Shri Vittal Rao want
ed to discuss in this House. After the 
Siliguri accident, came the Ghatsila 
accident and then the Mainpuri acci
dent. 75-76 persons have lost their 
lives I do not know whether we 
shouid demand the resignation of the 
hon Minister. It is no USe demand
nlg . the resignation of the Minister; if 
we are not interested in his continu
ing, we should try our best to see he 
is defeated in the elections. But I 
would surely ask the hon. Minister to 
consider very seriously and soberly 
whether this group of pensioners in 
the Railway Board should continue 
any more. Mter netirement they are 
allowed extensions because they are 
very efficient and I do not know whe
ther these accidents are an ugly or 
glorious manifestation of efficienCy in 
our country. Why should pensioners 
be allowed to function at the cost of 
human life? Are we not getting good 
officers? There are very gOOd officers 
who could be promoted and asked to 
do the work with efficiency. But some 
people are kept on deliberately like 
this and I do not know why, with 
what relations, they are getting along 
like this. I would request the hon. 
Minister to demand the resignation 
of the Railway Board members who 
are responsible directly. The Minister 
after all is an elected representative 
and one can make him resign. But 
the Railway Administration should be 
geared uP. The Railway Board mem
bers must behave not in this fashion 
when the news of the accident ap
pears, they want to wriggle out of it 
by saying that it is a sabotage. Had 
it been any other country, when acci
dent after accident appears to be hap
pening, not only the Members of Par
liament but the people of the country 
would have demanded the resignation 
of the entire cabinet. But we are 
patient and generally contented. We 
do not want that people shOUld die and 
we should be only sorry for it. We 
are equally sorry for the death of the 
BUddhist p'lgrims. 
1544(Ai) LSD-G. 

What has happened to the Shah
nawaz Committee report? Here is a 
glaring instance as to how the recom
mendations of the Railway Accident 
Enquiry Committee has been ignored. 
He was the Chairman of the commit
tee and in para 168 of its report the 
committee mentioned "heavy percent
age of overdue periodical wagons are 
on line." 

What is happenin« in the coal belts? 
It is welcome that new lines are laid 
but they do not take into considera
tion whether those box wagons or big 
engines can go in those lines safely. 
It is true that we are short of wagons 
and we want more trains, But it is 
equally necessary to consider whether 
those lines are capable of bearing 
those engines and wagons, It is a mat
ter to be considered very seriously. 

Much has been said about the Main-
purl accident by my hon. friend 8hri 
Vajpayee and it was said that the train 
was running at more than 30 miles 
speed, I have travelled many times 
in that particular line and I feel that 
I should be happy that these passen
«er trains are running at all, Their 
condition is so bad that it will not be 
a wonder if on some day those pas
senger trains did not run at all, I 
think that we should not attribute 
mot;ves to the poor driver who must 
have spent a major portion of his life 
and his youllh, working for the coun
try either as a driver of a particular 
engine or in some other capacity, If 
there is a j ud' cial enquiry it will at 
least prove whether there was sabotage 
or not and what were the factors 
which contributed or af!gravated the 
accident. A judicial enqu:ry is abso
lutely essential. It is also high time 
that some comm'ttee is appointed 
which should formulate rules and re
gulations relai'ng to the safety of the 
railway transport, and effecting main
tenance of the rolling stock and per
manent wav to a desired standard and 
for effectirig regular inspect:on over 
the Railways in respect of safety. The 
qtrestion has been very rightly put by 
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Shri Tangamani and we do not know 
what is the answer. If an engine is not 
working properly and a driver says that 
he is not going to have that engine, 
he is given a chargesheet. The hon. 
Minister wanted such instances. I can 
give him many instances. If the train 
is late due to bad coal Or due to other 
reasons, he is asked to 20 and reach 
the destination in time. Much has 
been said in this House about the late 
running of the trains. The time table 
has been adjusted in a particular way. 
Suppose a train starts from Delhi at 
a particular time. Supposing it is to 
reach Howrah at 10 A.M., it must reach 
Howrah exactly at 10 A.M. If the train 
is late in between, that is not taken 
into account. The driver should see 
that train reaches at 10 A.M., whether 
with less passengers, or more passen
gers, whether with driver or without 
driver. Drivers have a genuine com
plaint that they are made to work like 
thi, and certain factors which are res
ponsible for the accidents are not 
satisfactorily attended to and there is 
no proper supervision over mainten
ance of rolling stock. 

Of course, we cannot get back the 
lives of thOSe who have been killed 
in these accidents; but we should try 
and see that such accidents do not take 
place in future. I once again associate 
myself with the sentiments expressed 
by my hon. friends and earnestly re
quest the hon. Minister to consider 
seriously whether this group of pen
sinoners should be allowed to be in 
the Railway Board Or whether they 
should not be made to res! gn and that 
will be good for the railway employees, 
whether of class II or class III, because 
they cannot share the responsibility 
of the Board. 

Mr. Chairman: The House will now 
take up Private Members' Business. 

Shrl T. 8. Vittal Rao: I have a sub
mission to make. In view of the im-

Workers (Imp1"ovement 
of Working Conditiom) 

Bill 

pottant nature of the discussion, I re
quest that more time may be allotted 
for this, because many more Mem
bers want to participate. We need 
not adhere rigidly to the rules. 

Mr. Chairman: That wHl be con
sidered the next day by the Speaker. 

14.32 hrs. 

HINDU SUCCESSION (AMEND
MENT) BILL" 

(INSERTION OF NEW SECTION 23A) BY 

SHRl AJIT SINGH SARHADI 

Shrl Ajit Singh Sarhadi (Ludhiana): 
I beg to move for leave to introduce 
a Bill further to amend the Hindu 
Succession Act, 1956. 

Mr. Chairman: The question is: 

"That leave be granted to intro
duce a Bill further to amend the 
Hindu Succession Act, 1956." 

The motion was adopted. 

Shri Ajit Singh Sarhadi: Sir, in-
troduce the Bill. 

FILM INDUSTRY WORKERS (IM
PROVEMENT OF WORKING CON

DITIONS) BILL" 
By SHRl GORAY 

ShrI Goray (Poona): Sir, I beg to 
move for leave to introduce a Bill to 
provide machinery for fixation of 
wages and for improvement of work
ing conditions of workers in the Film 
Industry. 

Mr. Chairman: The question is: 

"That leave be granted to intro
duce a Bill to provide machinery 
for fixation of wages for improve
ment of working conditions of 
workers in the Film Industry." 

The motion was adopted. 

Publ'shed in the Gazette of India, Extraordinary Part II-section 2 dated 
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Shri Goray: Sir, I introduce the 
Bill. 

COIR INDUSTRY (AMENDMENT) 
BILL· 

(AMENDMENT OF SECTIONS 10, 20, 21 
AND 26) BY SHRI S. C. SAMANTA 

Shri S. C. Samanta (Tamluk): Sir, 
I beg to move for leave to introduce 
a Bill further to amend the Coir In-
dustry Act, 1953. 

Mr. Chairman: The question is: 

''That leave be granted to intro
duce a Bill further to amend the 
Coir Industry Act, 1953." 

The motion was adopted. 

Sbri S. C. Samanta: Sir, I introduce 
the Bill. 

ALL INDIA AYURVEDIC UNIVER
SITY BILL· 

BY SHRI A. T. SARMA. 

Shri A. T. Sarma (Chatrapur): 
Sir, I beg to move for leave to intro
duce a Bill to provide for the estab
lishment of an All India Ayurvedic 
University under the aegis of the 
Government of India with a view to 
resuscitate and encourage the study 
and growth of the science of Ayur
veda in India. 

Mr. Chairman: The question is: 

"That leave be granted to in
troduce a Bill to provide for the 
establishment of an All India 
Ayurvedic University under the 
aegis of the Government of India 
with a view to resuscitate and 
encourage the study and growth 
of the science of Ayurveda in 
India." 

The motion was adopted. 

Shri A. T. Sarma: Sir, I introduce 
the Bill 

CIVIL AVIATION (LICENSING) 
BILL· 

BY SHRI AMJAD ALI 

Shri Amjacl Ali (Dhubri): I beg 
to move for leave to introduce a Bill 
to provide for the licensing of certa.iD 
flying and to repeal relevant sections 
of the Air Corporations. Act, 1953. 

Mr. Chairman: The question is: 

"That leave be granted to in
troduce a Bill to provide for the 
licensing of certain flying and to 
repeal relevant sections of the 
Air Corporations Act, 1953." 

The motion was adopted. 
Shri Amjad Ali: Sir, I introduce 

the Bill. 

lU5 hrs. 

RE..c:;>J'()RATION OF PLACES OF 
RELIGIOUS WORSIDP BJLL--.<ontd. 

BY SHRI PRAKASH Vm SHAsTRI 

Mr. Chairman: The House will now 
proceed with the further considera
tion of the following motion moved 
by Shri Prakash Vir Shastri on the 
1st September 1961:-

"That the Bill to provide for 
the restoration of places of reli
gious worship in the possession of 
certain persons or communities to 
the original rightful owners 
thereof be taken into considera
tion," 

The time allotted for this Bill is 
one hour and thirty minutes; time 
already taken is one hour and 31 
minutes. May I know if any other 
hon. Member wishes to speak? 

~~~(~) : 
~;;rr, li'~: fu1:!: m~ ~ 

Published in the Gazette of India Extr,aordinary Part II-Section 2 dated 
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Mr. ChairmaD.: What time will the 
hOn. Minister take! -

The Minister of state ID the MJnIs.. 
try of Home Mairs (Shri Datar): 
About fifteen to twenty minutes. 

Mr. ChIIinDan: We may extend th& 
time by half an hour. I take it, it is 
the sense of the House; no formal 
.motion is necessary. 

Dr. K. B. Menon (Badagara): Mr. 
Chairman, Sir, I listened carefulIy to 
the speech of Mr. Prakash Vir Shas· 
trio I could not follow it very well, 
because it was in Hindi. I studied 
the synopsis of the proceedings. It 
was a good piece of research, but a 
bad piece of legislation, ill-timed and 
Ul-conceived Introduction of such a 

. piece of legislation only deters the 
.progress of integration. 

We gained our freedom in 1947. 
We are still in a formative period and 
the process of reconstruction and reo 
building has to be done very cau
tiously and every step must be care· 
fully taken. In the matter of mate·· 
rial progress I feel that we have done 
fairly well; in the matter of 
social reconstruction our record is not 
very satisfactory. The riots that we 
had after freedom have brought in 
disharmony among religious groups 
in North India. The S. R. C. Report 
has brought about discord, rivalry and 
jealousy among the linguistic groups in 
the various States. Both these factors 
have arrested the progress of integra
tion. They have not only arrested the 
progress of integration; they have 

also created and thrown out new pro
blems for the yOWlg democracy. 

Now we have large minorities of 
Muslims and Christians. Both these 
are the off-shoots of one of the great
est religions of the world-J"udaism. 
In the new set-up of free India we 
must Wlderstand that these minorities 
have new aspirations, new ideas and 
new responsibilities. If the idea of 
our democracy is to set up a secular 
State it should be our aim and endea
vour'to give these minorities opportu
nities for self-expression. We accept 
that the past is certainly with us. The 
past, however, should not be allowed 
to proVe a liability. It is for us to 
mould the past in order to make the 
present more useful. It is a fact that 
we had the Muslim invasion in 1206 
which began with Qutb Ud Din. It is 
also a fact that many things done in 
the flush of conquest, if raked up 
today, will seem very Wlpleasant. 
Hindu temples may have been con· 
verted to mosques; or mosques may 
have been converted into Hindu tem
ples. The suggestion of exchange 
after centuries appears to be very 
fantastic. What I would suggest is 
that Hindu temples which were con
verted into mosques and maintained 
as mosques today, and the mosques 
which were converted into Hindu tern. 
pIes and which are maintained as 
Hindu temples must both be allowed 
to survive as reminders to the pre
sent generation of the sins -of our 
forefathers, Hindus and Muslims. 
Therefore, to assess responsibility and 
then to aJlocate it back, is not, to me, 
the best thing to do Wlder the present 
conditions. Integration is a process of 
slow growth, and in attempting to 
help integration, we should be sympa
thetic and we should be understand
ing and we should be respons'ble, and 
then only a national integration can 
be expected. I therefore OPDQIle the 
Bm. 
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Mr. Chairman: Order, order. We 
will know it from the hon. Minister, 
in his speech. 
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[Shri Datar] 

Shri Prakash Vir Shastri, has brought 
forward this Bill, and, aB has been 
made clear from the debate during the 
last time as also today, this is a high
ly controversial and also an undesi
rable piece of legislation that he pro
poses to Parliament to pass. I may 
point out that it is perfectly possible 
to understand what the hon. Member 
has in view, but the question is whe
ther, at this stage, it would be possible 
to rewrite or rather to unwrite the 
whole history. That is the question 
that We haVe to take into account. 

Before I deal with the merits of 
this Bill, I should like to point out 
to my hon. friend a number of diffi-
culties,~onstitutional difficulties-
that come in the way. The hon. 
Mover desires that the State Govern
ments should take possession of the 
places of worship, naturally with all 
the property attached to them and 
thereafter to transfer them, according 
to him, to that person or that com
munity which owkned those parti~ 
religious institution formerly. That 
would take us through a course of 
research so far as the former istory 
is concerned. Apart from that, the 
question is whether, under the Con
stitution, it is open to the Govern
ment to take possession by force of 
certain properties.' , 

My hon. friend has been careful 
enough not to deal with the question 
of compensation which aspect also 
has to be taken in to account. In all 
such cases, either we take the pro
perty by private force, if that is pos
sible, and then we subject ourselves to 
the liabilities to be imposed by a 
court of law, or . . . 

8hri Bal Raj Madhok (New Delhi): 
Compensation can be paid. 

8hri Datar: If the Government also 
proposes to use its sanctions, that is, 
to take possession of the property 
under a piece o.f legislation that the 
hon. l¥mber wants this Hou,se to pass, 
what will it lea,d to? That is a ques
tion which has to be considered very 

Religious WorBhip Bm 

carefully, firstly, from the coDStitJr 
tional point of view. Therefore, I IIllI:J' 
submit that this intended piece of 
legislation is, to a large extent ex-
propriatory in character. ' 

Also, another concrete or great pr~ 
ciple has been unfortunately violated 
by my hon. friend, perhaps with good 
intentions. I am not prepared to im
peach his gOod intentions. That is, 
a question arises as to whether the 
title over certain religious places and 
lands and other properties can be en
quired into at all. There is no pro
vision even for enquiry. Assuming 
such an enquiry has to be made, it 
has to be done only by the judiciary 
and not by the executive. What my 
hon. friend desires us to do is this: 
all places of religious worship which 
have been in the past converted have 
to be found out and enquired into. 
This ''past'' is an indefinite past; per
haps it is the hoary past. Who are 
to determine what is the past? Who 
are to determine when the property 
was taken possession of from one per
son or one community and made over 
to another? Therefore, the particular 
tribunal that can go into this ques
tion is naturally a civil judicial tribu
nal, but the hon. Member desires that 
the property should be taken posses
sion of forcibly. The wurds "forcibly 
taking possession" have been mention
ed. As an eminent lawyer, you know 
that after a certain time, the law of 
prescription operates. Taking the worst 
case, under the civil law, if I had been 
in adverse possession of a particular 
piece of property for 12 long years in 
spite of my adverse act, in spite' of 
my so-called illegal or immoral act, 
under the law of limitation, I become 
owner of the property. That may bl!' 
right or wrong, but SO far as the ethi
cal aspect is concerned, we haVe got 
the law of prescription or limitation 
It says that if a man is owner of ~ 
property, he should be vigilant and 
protect the property from going into 
the possession of another. It is on 
this ground that the civil law has laid 
down thl1,t there are certailJ periods 
during which . if there are laches on 
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your part and jf there is a positive act 
of an adverse nature on the part f 
the other, yOU lose possession of the 
property. 

Apart from the secular nature of .the 
Government it is perfectly poSSIble 
that certain' forcible dispossessions 
might have taken place in the p~. 
Assuming that, what is the way . m 
which that particullU alleged fOrcIble 
dispossession has to be relieved 
against? There are two or three rem~
dies. There are different laws appli
cable to public institutions and a 
larger limitation period is allowe~ to 
them under section 10 of the Lmuta
tion Act. 

It is open to an aggrieved person or 
community to approach the civil court 
and take necessary action. If there 
are public trusts, then the law of limi
tation cannot take operation in the way 
in which it can do in respect of, say, 
implied trusts or private trusts. I am 
not entering into the question of law 
in general, but my point is whether 
we might clothe the State Govern
ments with such summary powers. It 
should be noted very clearly that the 
Constitution has been based upon cer
tain fundamental principles. The 
House is aware that taking possession 
of a property has been regulated by 
certain provisions laid down in the 
Constitution. Under theSe circum
stances is it open to us to pass a law 
of a s~y nature? 

Assuming for the sake of argument 
that 2000 years ago, some property 
was taken possession at I am not en
tering into the question of a particu
lar community-an hon. Member from 
Punjab has pointed out that there are 
places where mosques have been 
taken possession of by other communi
~ies and they are being used for 
their own religious purposes. We 
need not enter into the question of 
that community or this community. 
If force has been used and possession 
has been taken from a person or 
community, why did that person or 
community remain silent when the 
civil courts were there to adjudicate 
in their favour? This point has to be 
fully taken into account before we 
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proceed with the merits or otherwise 
of this particular piece of legislation.. 

The hon. Member has unfortunatel7 
used very wide words in the clauses .. 
He says: 

"All places of religious worship. 
which have in the past been forci
bly taken possession of by per
sons professing different faiths. 
shall be liable to be restored." 

As some hon. Member pointed out, 
even within the orbit of one religion 
itself, there are different sects and 
different temples. When I was look
ing into the proceedings, I saw that 
a reference was made to Saivtte tem
ples and Vaishnavi:e temples. They 
are both within the fold of Hinduism. 
Assuming that one particular sub
community has taken possession of a 
temple and has been in possession 
thereof, because the law has to protect 
the possession after a number of 
years, in such a case would it be desi
rable, possible or constitutional to 
allow the summary taking possession 
of such a property by the executive 
of a State Government, as my friend 
desires? 

My first objection in principle is 
this. Ur.der the civil law of the land, 
we have got courts of law which will 
go into questions bf a civil natUTe and 
settle th~ matter in respect of private 
property or public property, in res
pect of which my friend has made no 
distinction. So it would be entirely 
wrong to have' a sweeping Bill cover
ing all private religious places or 
public religious institutibns. Techni
cally, public religious institutions come 
under Schedule III, which is in the 
Concurrent List. But public religious 
institutions have got oftentimes ex
tensive properties. Then, they would 
come under the State List. In any 
case this is not a matter on which 
the Parliament can legisiate, so far as 
the jurisdiction of the State GOVeTll
ments is concerned. 

In any case, as I pointed out, in 
respect of concurrent jurisdiction, the 
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practice of Parliament and the Gov
ernment of India is not to pass any 
leg'slation unless we have got the 
views of the State Governments before 
us, because this is a matter which 
mostly concerns them. There are 15 
States and this would affect all the 15 
States. The Government of India's 
jurisdiction is confined to a few terri
tories under their direct administra
tion. So, my hon. friend's bill suffers 
from a number of h'ghly constitutional 
difficulties. 

Coming to the question of merits, as 
to whether it is worthwhile passing 
such a piece of legislati'on, this is like
ly to lead to what he himself has 
stated so far as the other context 
is concerned a sense of irritation. A 
sense of irritation is either present or 
past. For example, if 2,000 years ago 
a temple has been taken possession of 
by another C'ommunity-Christian or 
Muslim~r vice versa, can it be stated 
today that after 2,000 years there is 
a sense of irritation? (Interruptions). 
My hon. friend can wait. I can un
uerstand the sense of irritation, but 
this will be counter-balanced by a new 
sense of irritation. Assuming I be-
long to another religion and I am in 
possession of a temple for 200 years 
and if my possession is to be sum
marily taken away from me, as the 
hon. Member has suggested, that will 
lead to not only a sense of personal 
irritation, but a sense of frustration, so 
far as my valuable rights are con
eerned. Whatever they might be, my 
rights have been perfected by the 
passage of time. 

Under these circumstances, though 
the hon. Member has made reference 
to a sense of irritation, that sense of 
irritation is likely to be unreal and is 
likely to have passed and a new sense 
of irritation is likely to lead even to 
disturbances. He should understand 
that. After all, we require a peaceful 
society and a peaceful solution of all 
questions-personal questions, family 
questions, social questions, national 
and even international questions. 
That is what we have been after. 

Under these circumstances, it would 
not be proper, in my opinion, to pass 
such a sweeping piece of legislation as 
the hon. Member desires. 
15 hrs. 

He does not stop there. He says that 
the State Government ought to make 
a declaration that so and so proper
t! was in the dim past in the posses
SIon of a particular community and 
that thereafter, perhaps after a num
ber of centuries it has remained with 
the followers of another religion. 
Now, it has remained with them for 
some time. In spite of all the research 
that the hon. Member has made into 
the history of certain temples or re
ligious institutions, we have to un
derstand the facts as they are. Apart 
from the question as to whether the 
Government is a secular government 
or otherwise, the question remains 
whether after allowing a thing to re
main as it is for a number of not 
merely decades but centuries, it would 
be proper, whether it would 
be advis,able, whether it would be de
sirable to take such an action or to 
clothe the State Government with such 
wide powers. 

So far as the governments in the 
States or the government at the cen
tre are concerned, we are a secular 
government. The government have no 
religion at all so far as the structure 
of the governmental machinery is 
concerned. Under the circumstances, 
will it be proper-I would put it to 
my hon. friend-to clothe the present 
government, in their present structure 
and their character, with such wide 
powers so far as the religious institu
tions are concerned? I can under
stand a court of law entering into the 
question because what they do there 
is that they adjudicate upon civil 
rights. But here the question arises 
whether it WOuld be proper to give 
all these wide powers to a State Gov
ernment. 

The hon. Member has, unfortunate
ly, not followed one of the principles 
of natural law. When an order has 
to be passed, as the House knows, 
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the first principle is that if an order 
has to be passed against a particular 
person in the first place he 'Ought to 
be given a hearing; and, secondly, 
after the adverse order has been 
passed, he ought to have some reme
dy either by way of appeal or by way 
of revision. These are inherent in 
the principles of natural justice. Un
fortunately, the hOil. Member has not 
even looked into that aspect of the 
matter at alL 

Then, he d'oes not stop there. He 
says that after the State Government 
ultimately declares that a particular 
place is a place of religious worship
I have pointed out the implications
all the properties attached to it also 
will have to be removed from the 
possession of one person and handed 
'Over to another person. That question 
also will naturally arise. Further, 
what the hon. Member wants to do is 
that in case any particular order has 
been passed by the State Government 
then certain penal consequences also 
should follOW, penal consequences as 
pointed but in dause 5 of the Bill. It 
says: 

''Whoever intentionally obs
tructs any person Or community 
in the exercise of the rights con
ferred by this Act shall be punisha
ble with imprisonment which 
may extend to one year, or with 
fine or with both." 

Therefore, we have got a penal pro
visibn also. 

Therefore, I am afraid my hon. 
friend, whatever his particular 
motives may be, which we can under
stand though we might not appre
ciate, has brought forward a Bill 
which, as I have stated is highly con
troversial, is undersirable in its 
contents, and I am hoping that th9 
hon. Member will not persist in 
allowing this Bill to be considered by 
the House and force a divisi'on. 

>.;f\'!f~ ~: ~CI' 'iIT, 
~.~ '1;~ m~ it "fir~~ 

Religious Worship Bil! 

'liT it ;f '3'~ f'lii.TT 'IT eft it't iff~ 
it~'IiT~~IJf'liflflfi"l:W 
'ITforn'lilm<r'Ii<'T'1; ~;fffi" ~ 
~'1;;:mri:t~~~P: ~ 
't~.f1r it Ii·;f ~ f<r~ 'liT ~ '1; 
~ ~ij it f'I;/fT 'IT I 

~~f~'IiT~~~ 
Ii' if m ~ ~ 'liT lWf f'!illT f'li 
~ ~ it f~ ~ mm'{<Rf ;it 
~~~'3'';'!;~~~iff~ 
eft ~ wm: ij; 'f@ ~ f'I; f~ if<'m1: 
fmifwvf~li~fm~ 
~ it <m:<tfiiCl' lfi"l: mr ~ I Ii';t 
1imI' ~ i:t ~ ~;j~ it ~ 
~~R:~~~;f iI~f'li 
'ITflrnrr;; ~ ij; ~, ;it ~ 
m<: ~ ~ <'I'ttff ij; ;srT 'ITflrnrr;; 

~~~~m<:~ro;jfit ~ 
~~~~~crmrf~ 
;;rr ,!iIi ~ I ~ ~ ro;jf i!IT ~~ 
it ~ I ~ iRI<'!Tm flI; ~ 
srm:'1;~o,,,,,,,,,,~~~ ~ 

crmr f.!ro: ~ I ~'" iii m it ~ 
~ ~ if iffiT1rr f'I; ;fm<;r if ~ 
~ ~ ~ n ~ f;;r;r'!ir ~ ~T
~ iI"f;f 'liT ~ ~ ~ s:~ 
~Cflft CI"Ii f.f;m 'lit ~ mrr ;;rr ~ 
~ ~ '3'd(IN'tliU f1r<;r ~ 
eft '3'ifitiT it <nfim lfi"l: mr ~ I 
~.r ~ 'lit ~ 'IiW ~ 
it;f ~'IiT~~~mr 
'ITflj;'~~if~~'IiT 

~ rn '1; ~ ~ ~'Ii<'T f.rorf 
f.r1IT1~)iF~~~·;t~ 

'IiT~~'lT)~ij;~~ 
f.!;Irr 'IT I If;t ~ f.!;lrr 'IT flI; "fir 

~~~~if'3"f~ 
'lit ~ ~ iF ~ if ;;rr;f i:t ~ 
~'1;~iF ~'IiT "I1c ~ 
crmr lfi"l: mr ~, eft ~ it ~ 



DECEMBER 2, leGl of Place, of :l~ 
Religious Worship Bill 

[ 'lit ~qn: ~ITrit ] 
t Ai ~ ~ iF ~ till' ~ 'liT 'Ill" 
~ ~ lim'\" it ~ ~OO ;t 
t!fuIfcrcr ~ f<'I<!T ~ qmr ~ ~ 
\iflll; I ;q'h: IT;t ~ ~ ~ ~ 
+it m;. ~ ~ ~ ~U .; ~ ;;r.lf 
lfffi ~ f;ffi 'l': ~ ~ ~ i£~ 
~ <AT ~ ~ I ;;r<r om lfI'!fi ~U 
iF mr.r 'l': ~ 'llmT m ;;om 
~;q'h: "!T'RT ~ ~ flfi 'll1m.l 
~"IiT~~~'ITm~~ 
'l': ~ ~ l\ft;;R 'liT ~ ~ ~ 
it~~~1 

~ wm ;;r<r ~ m lfI'!fi witelrr 
~~WI"'IiT~~~ 

~~m~+iT~~'fiT~ 
~ ~ ~ lI'i 'fiT ~~ <'PKft ~ I 

~ ~ lPIT i;Jr ;t iRf11l'. flfi ~ 
~~mo;ft;;r~~~~ 
~ cmrmvr d<m: il~ 'IiVlT ~ 
lT~~iF~it~~ 
f1t;WR~it~~~ 
~~ 'liT ~ ~ 'IT ~ ~ 'l': ;it 
~~~~~om~ 
1fif"IiT~~qf~itm 

~~'l':~~~~om 
~ ~ lfffi ;r;:r<rr ~ ~it fijm ~ 
~ ~ ~ iF wmflflif 'fiT ~ ~ 
~m ~ ~1 'liT ~'f lfRff iF 
~ iF 'fiR'IT "llc ~r ~ I ~ 
~iFf~"RiF~f~m 
~ ~ 'fiT qf~ 'Ii"{ R"lIT 
\lFll:!: m ~ ~ iF ~'rrfiPiT 'liT ~ 
~if@~ ~f",~ 
iF ~~ iii qf~ ~ ~ 'fliif'li 
~ ~ 'l': ~ Wr 'liT ~ §m 
'IT I ~ wm WI" ;q'h: ~1\Vf 'fiT ~ 
~ ;tT ;;r.reT 'liT 1:% ~ ~ 'llFT ~ 
~lf1'imt~WR;o;:r~ 

tn: ~ 'JfOl iF ~~ tIT ~ 
<ATtTm~;tT;;r.m~iF~~ 
~ 'llFT iF ~ 'liT ~ <'PKft t I ~ 
W~~ IT;t~'ITfif;~ ~ .. <:(r 

~;itf'li~Ifif~~ 

t "Ih: f'li~r iF ~ qf'f"IiTU 'liT ~ 
if@ ~ ffi ~"Ih: ~ iF ~ 
qfif'li'RT 'fiT ~WUT ~ t ~ ~. 
~'liTqmrf~ I ~~ 
~~m'li~~,~ 
~~~~r~~~ iii mm 
'fiT ~ m ~ ~ 1:% ~1If 
~ ~ iii '!'in;UT ~ ~ ;fm'li" 
<rnClJ' ~ fit; ~~ ~ <'fml 'fiT mlf'li" 
~~ ~ ilR ~ WfiR 'n'iTclf'li" 
~ iii ~ ~ cmrmvr <i<m: 
;it I 

~fu1!;lT:t~'ITf'li"~ ~ 
iFmr~~'IiT~<tor~ 
~R it Gl111; I ~ omr 'liT 4". ~ 
~~~ ~~ I f~arn:~ 
~'fiT~~~~;f 

~ 'ITflfi ~;t W1<ft ~ ~ ft;m 
~ flfi ~ witelrr iF WI" ~ lfffi 'liT 
T'f:~iIi~it~ornili 
~ 19 ¥, 0 0 0 ~ll1fl 'liT arrf~ 
ffi ~ 'IT I ~ lfR<" ffi'if m ~ 
~ffi'ifm~'T<rT1 ~.~ 

f.Wf~~~~~f'lil!ft~~ 
'IiT~. ~ <tor ~ if@ gm m 
~ it ~ m ~ <mrrCR"T ~ ~ • 
f'li" fq;<: ~ ~ trr ~ ~~ f'IitIT 
;;nt{ I ~"'" ~ ;tT ~ qf<ff'llfMl 
it ~ ~ ~ f~ ~ ~~ mfro-
~ ~ ~ f'titIT ;;mIT ~ ~ ~1 iii 
~ 'Ift~T~ I 

1l ~ ~ CfiffiOIf 'liT ~ 
~'lRol~~-m",.mr~~ 



~737 Restoration of AGRAHAYANA 11, 1883 (SAKA) Delhi Rent 2738 
Places of ReliQiouB Control (Amendment) 

Worsrn.p Bill Bm 
~ ~ flI; ~ ~ '1ft ~ ~ certain persons or communities 

to the original rightful owners 
-~ ~ ~ t flI; ~ ~ it; mmr thereof be taken into considera-
~;mrI!i~r>;Jl~l"rtm ~ ~~ tioa" 

iIi~$~~;;rrfu'li't~ 
-~ iii ifrf q;: ~ ~ 'Ii\: mr 
-;;nm t, ~!fi" ~ ~ ;mr ~ mrr.r 
,~it~~ !fit mm' t m ~ 
~1..,.'nf",'11 $ ~ if; Wi!:<: ~ 
-~ffirnClT<'l"r'fl'tl:'Ii\:~ 
mr f~ ;;mrr t I ~ 1{ f.m;r 
-~ ~ ~ f!fi ~ ~ ~ ;;r;rer !IN 

~~~~~~'Ii\:ij"~r 
~ iru ~(f 'fI1ID it; ij"jlf ~ 
l flI; '1l mlflfi 1{ ;t ~ f'!i1IT t 
~~~~ ~~ 
~ ~;;nlf I m it ;t filrn'r Iflf 
-~if;ft:ro: ~~ ~ flI; ~ 
,~ ffilq-~ ~ "fro: I 1{;f '3'ij" 

'~ ~ 'IT f!fi 'Wll: ~ 
.'Ift "!~ ~ ~ it; 'fiO'i if ~ m 
'~~~~~T"fI1t $~m~ 
~ ~ if; "!~ ~-f'Wf ~ it; 
-"If~ if ;f.l" ;ro; ~, m ... '1fT '3"~ 
'~'Ii\:f~"fnfl ~r;mr~ 
~ lfIff it; am: if 'fI'tl:r "1T I "f'!"~

~ ft:!1t ~ 'Ii\: ~ ~ m 11 ~~i; 
r.ro: '1fT ¥.~ ~ 'Ii\: ~(1T ~ 
-fop ~ ~ '1>1{ lf4--f'Wf 'I1'i"{ ~ffff ~ 

m~if~ f~'3"ff~ it.~'-l"I
fl:ni'f ifI't ;fu: ~r ~, <1"T ... 'Iff 'ITf<m 
-~~~ I ~~~'T<f m'-l"iji~ 
$ $ 4-- ~(1T ~ f!fi ~i<: ~m 
~q~ 'Ii\:\lmf I 

~., ~ it. mI!f ti- ~'l>" ~'IT 
'fl~ ~ fiji ~ f~'-l"!fi 'liT ~1'Im: 
~ RIfT:orro: I 

Mr. Cbairman: The question is: 

"That the Bill to provide for 
1he restoration of places of reli
.gious worship in the possession of 

The motion was negatived. 

16.11 1mI. 

DELHI RENT CONTROL (AMEND
MENT) BILL 

(AMmroMENT OF SllCTION 14) BY 

SHRI TANGAMANI 

Mr. Chairman: The House will now 
take up the consideration of the Delhi 
Rent Control (Amendment) Bill. 

Shri TangamaDi (Madurai): Mr. 
Chairman, I beg to move: 

"That the Bill to amend the 
Delhi Rent Control Act, 1958, be 
taken into consideration." 

In the Statement of Objects and 
Reasons I have briefly explained th. 
purpose for whiCh I have brought for .. 
ward' this Bill. It reads: 

"Under the existing instructions 
relating to the allotment of Gov
ernment accommodation, a Gov
ernment servant, who has been 
allotted Government quarter, is 
liable to eviction or in default to 
pay the maximum penal rent, 
as soon as he becomes the owner 
of the house. On the other hand, 
under the Delhi Rent Control 
Act, 1958 (No. 59 of 1958) a 
landlord who has acquired a 
house by transfer and requires it 
for his bona fide residence, can
not file an application for the 
eviction of a tenant unless " 
periOd of 5 years has elapsed 
from the date of acquiring the 
house. This anomalous position 
of law has resulted in hardship 
in a number of cases. Hence this 
amending BilL" 

The purpose is a very limited olle. 
r wanted to find out the exact posi
tion from the hon. Minister of Home 
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Affairs. On the 1st of September 
1960, in reply to my Unstarred Ques
tion No. 1937 the answer that was 
given to me prompted me to come to 
this House and give notice of a Bill 
of this nature on the 4th of Novem
ber. My question was: 

"(a) whether it is a fact that under 
the Delhi Rent Control Act a 
person acquiring a house OIl 
transfer cannot evict a tenant 
for a period of five years even 
though he requires it for his 
own bona fide residence; 

(b) whether it is also a fact that a 
Government servant is not en
titled to retain a Government 
accO'mmodation as soon as he 
becomes the owner of a house 
whether by transfer or other
wise; and 

(c) if so, how the Government pro
pose to reconcile the anomalous 
position resulting from the 
above-mentioned provisions in 
respect of Government ser
vants?" 

The late Shri G. B. Pant was pleased 
to say in reply that no tenant would 
be evicted for a periOd of five years 
it the landlord comes into possess10n 
after the tenancy has been given over 
to the tenant. In reply to part (b) of 
my question he answered: 

"A Government servant can be 
allotted or re-allotted Govern
ment accommodation in case he is 
unable to obtain vacant p'ossession 
of the house acquiTed by him, 
his wife, parents or children." 

In reply to my question what Gov
ernment propose to do to reconcile 
this anomalous position, the reply 
was: 

"Does not arise". 

I wanted to find out whether Govern
ment servants are evicted by tbis 
kind of anomalous position. I 

appraached the Research and Referen
Ce Section to find out as to the number 
of Government servants who were 
allotted houses hut who had acquired 
a house subsequent to that date and 
who were asked to pay penal rent. 
They could not provide me with those 
figures. I hope the bon. Minister will 
be in a position to tell as the number 
of such persons who have been 
brought under the penal provisions. 

We were old that the accomm'odation 
now available and allotted is 28,420 
and the total demand is 69,773. So, 
the shortage will be nearly 41,000. 
There are two aspects here, namely, 
the protection of tenants and second
ly, protection of bona fide Govern
ment employees. These two cannot 
be conflicting issues. One should be 
subordin'ating or supplementing the 
other. Th'at is the real purpose of this 
Bill. 

I will crave your indulgence to g() 
through S'ome of the provisions of the 
Delhi Rent Control Act, 1958. Chap
ter ill of this Act deals with the con
trol of eviction of tenants. Section 
14(1) deals elaborately with the 
powers t() evict, exemptions which Can 
be sought for and given etc. Refer
ring to the grounds on which posses
sion of the premises can be sought 
by the landlord, clause (1) (e) of 
secti'on 14 gives the ground: 

"that the premises let for resi
dential purposes are required bona 
fide by the landlord for occupa
tion as a resident for himself or 
far any member of his family 
dependent on him, if he is the· 
owner thereof, or for any person 
for whose benefit the premises are 
held and that the landlord or such 
person has no other reasonably 
suitable residential accommoda
tion;" 

Then the Explanation says: 

"Far the purposes of this clause, 
'premises let for residential pur
poses' include any premises which
baving been let for use as a re
sidence are, with'out the consent 
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of the landlord, used incidentally 
for commercial Or other pur
poses;" 

That is not v~ material here. There 
is a proviso to sub-section (2) of 
section 14 which reads: 

"Provided that no tenant shall 
be entitled to the benefit under 
th's sub-secti'on if, having ob
tained such benefit onCe in respect 
of any premises, he again makes a 
default in the payment of rent of 
those premises for three consecu
tive months." 

This deals with payment. Then sub
section (6) says: 

"Where a landlord has acquired 
any premises by trans'ier, no 
applkation for the recovery of 
possession of such premises shall 
lie under sub-section (1 ) on the 
ground specified in clause (e)". 

Clause (e) relates to possession for 
his own bona fide residential use. 

" .... in clause (e) of the pro
viso thereto, unless a period of 
five years has elapsed from the 
date of the acquisition." 

So, from sub-section (6) of section 14 . 
the powers of a landlord who ac
quire3 a new property for his own 
residential use are very clear. That 
is to say, for a period of five years 
he does not get the right to move 
the Controller for the eviction of the 
tenant although the premises is re
quired for his bona fide residence un
der section 14(1) (e). 

1518 hrs. 

[MR. DEPUTY-SPEAKER in the ChaiT] 

This is the reason why I wanted a 
new sub-section to be introduced in 
the place of the existing sub-section 
(6) in order to give a right to a Gov
ernment servant who has acqu'red a 
new house for residential purposes to 
approach the Controller to evict his 

(Amendment) Bill 
tenant. Therefore, I have suggested a 
new sub-section (6) as follows: 

"Except in the case of a Gov.ern
ment servant who has been allot
ted a Government accommodati'on 
and is liable to eviction under 
the rules governing such allot
ment, where a landlord has ac
quired any premises by transfer, 
no application for the recovery of 
possession of such premises shall 
lie under sub-sect'on (1) on the 
gl"Ound specified in claUSe (e) of 
the proviso thereto, tinless a 
periOd of five years has elapsed 
from the date of the acquisition." 

The object of this amendment is 
very clear. If Government are not 
going to alter the rules, then protec
tion must be given to the Govern
ment servants. That protection can 
come by way of amendment to this 
particul'ar Act. NoW' there is a blan
ket order which says that no tenant 
can be evicted for a period of five 
y~s although the house is required 
for a bona fide purpose. The position 
is very clear if you read sections 
15(1) (e) and 15(6) of the Delhi Rent 
Control Act. 

I want to find out from the hon. 
Minister whether a Government ser
vant who has been allotted Govern
ment accommodation and who has 
since acCjj.lired a house in New Delhi 
or old Delhi will be a!lowed to retain 
the house which has been allotted to 
him for five years. If that is the posi
tion, I will really be out of court and 
this amendment will be superfluous. 
But if after acquiring the house of 
which he will not n'ot be able to get 
vacant possessi'on the Government 
servant is asked to pay enhanced rent, 
naturally either this amendment will 
have to be accepted or the rules 
governing the allotment of accommo
dation to Government servants will 
have to be modified. 

In reply to the question to which I 
made a reference a little earlier and 
which was answered on the 1st Sep-
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·tember, 1960 by the late Shri ~vind 
&llabh Pant he said:-

~'A Government servant can be 
aJJ.otted or re-allotted Govern
ment accommodation in case he 
is unable to obtain vanca.nt posses
:sion of the house acquired by him, 
,his wife, parents or children." 

'These are the four persons who will 
bring this disqualificati'on. A Govern
ment servant is allotted a quarter, 
Now if after some time either he or 
his wife or his parents or his children 
acquire a house, as soon as this is 
brought to the notice of the Govern
ment certain things will follow. It 
may be asking him to quit. Accord
mg to the Delhi Rent Control Act, 
1958 he will not be able to take vacant 
possession of that particular property 
-which is now being owned either by 
himself or by hiS wife, parents or 
children and will not be able to get 
eviction of that tenant for a period 
oOf five years. That is very clear from 
1Iecti'on 14(6) of the Act. But does this 
'Government servant get a blanket 
order of no eviction from the Govern
ment of India under these rules? My 
humble submissiOn is that it is not so. 

Some representations haVe been re
-ceived and just to show the hardship. 
1 would only take the case of &'ome 
Upper Division Clerk who is draw
ing, say, about Rs. 250 per mf!'nSem. 
lIe is allotted a 'F' type quarter and 
the normal rent payable wi!l be about 
'Rs. 25. If he or his wife, parents or 
children come into possession of ;a 
house in New Delhi or 'old Delhi and 
he is not able to get vacant posses
'sion of the house because he w'll not 
be able to get the eviction of that 
tenant for five years under the Act, 
is he asked to pay enhanced rent? 
That is the simple question that I want 
to pose. I am told that certain Gov
ernment employees are paying Rs. 128 
as rent whereas they were paying 
only Rs. 25 because their mothers or 
farthers have acquired a particular 
bouse. The employee who is drawing 
Rs. 250 is made to pay Rs. 128 as rent. 

If that is the case, the rules require 
drastic amendment. The rules must 
he so amended that protection is ex
tended to that employee for a period 
bf five years. 

I have got the rules in full, but I 
will only make a reference to the 
number of that rule. It reads: 

"In pursuance of the provisions 
of Rule 45 of the Fundamental 
Rules the President hereby makes 
the foll'owing further amendments 
in the Supplementary Rules pub
lished with the Government of 
India in the late Finance Depart-
ment !etter ........ " etc. 

This is the latest amendment which 
was published in the Gazette of India. 
It says: 

''No officer shall be eligible for 
all'otment of Government accomo
dation under these rules or if he is 
already in occupation of such 
accommodation, to its continued 
retention if-

"he owns, or has, since the 
allotment of Government /iccom
modation, become the owner in 
full or in part whether in his own 
name or in the name of any other 
person of, a house in Delhi or 
New Delhi which is located with
in six mi:es of the place of his 
duty and in which he can, in the 
opinion of the Central Govern
ment reside consistently with his 
'official posit'on;" 

The reply that was given to me by 
the then hon. Home Minister was that 
this will extend in cases where the 
house hias been allotted to his wife 
or parents or children. 

The rules provide further:-

''his wife or any dependent 
child owns, or has, since the allot
ment of Government accommoda
tion, beC'ome the owner, in full or 
in part, or a house 'n Delhi or 
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New Delhi which is !ocated within 
six miles of the place of his 
duty ........ " 

The rules also extend the same thing 
to his father, mother or any other 
dependent relation who is likely to 
be the owner of a house. As soon as 
a Government employee is provided 
with accommodation and after he has 
occupied that house, or where he 11 
allotted but is not able to occupy the 
house, ur where the applicati'on is 
pending, restriction is also imposed on 
him. 

For the sake of simplicity I would 
only take the case of a Government 
employee who has been allotted a 
quarter. As soon as anyone Of these 
persons comes into occupation of a 
house through transfer or otherwise 
he is to state that such and such a 
thing has happened. This he has to 
do within seven days. If it is proved 
to the satisfacti'on of the Central Gov
ernment that such a house was given 
out on lease before acquisition by him, 
his wife or any dependent child, or 
father or mother or any other de
pendent relation, the Government may 
consid~r this and allot or re-allot a 
quarter to him. He will have to pay 
standard rent under Fundamental 
Rule 45-B or standard rent under F.R. 
45-A plus 33.1/3 per cent. thereof or 
pooled standard rent under F.R. 45-A 
plus 33.1/3 per cent thereof where the 
rents have been pooled r1r ten per cent 
of his emoluments, whichever is the 
highest, for so long as he or his wife 
Or any dependent child or his fatlll.er 
Or m'other fur any other dependent re
lation, as the case may be, is unable 
to obtain vacant possession of the 
house. This, I submit, is a hardship. 
The fact that they have purchased a 
house is no fault of theirs. Is the 
Government in a position to get 
vacant possession of that h'ouse for 
this employee? Merely because some 
relation of his bas purchased a par
ticular house, the benefit that he has 
been enjoying all along should not be 
taken away. The rule seems to me 
to be very clear. Even though he is 
n'ot able to obtain vacant possession, 
this plus 33.1/3 per cent etc. follows. 

1544 (Ai) LSI).-7. 

Then the rule says: 

"If at any time it appears to the 
Central Government that no 
efforts have been made to obtain 
vacant possession of the house it 
shall be open to the Government 
to give suitable directions as to the 
stepS to be taken to obtain vacant 
possession of the house, and if such 
directions are not compiled with, 
to cancel the allotment and to 
require the allottee to vacate 
the Government accommodation 
forthwith or to charge rent for 
Gpvernment accommodation under 
Government of India decision (2) 
below Fundamental Rule 45-B 
or twice the standard rent under 
F.R. 45-A or twice the pooled 
standard rent under F.R. 45-A 
where rents have been pooled or 
15% 'of his emoluments, which
ever is the highest." 

How can he take suitable action when 
the law provides that no action can 
be taken against the tenant for five 
years, unless either the employee is 
ignorant or the tenant is ignorant of 
section 14 (6) of the Act? It saye, 
'Thou shalt not take any action again
st the tenant merely because you 
have taken this hbuse through trans
fer or otherwise". And you say that 
he has.not taken suitable steps for 
evicting that particular tenant? I was 
understand if through persuasion he 
is able to get the eviction of the tenan. 
because, naturally, if a person baa 
purchased a hOUSe he would like to 
move to that House. Nobody wants 
to remain in a rented house. 
A situation may arise when he is able 
to get enhanced rent from the tenant 
when he is paying only a nominal 
rent to the Government. The rules 
framed by the Government (1f India 
make it very clear that as soon as 
notice is received by them, enhanced 
rent is collected. If the Government 
is satisfied that no steps have been 
taken by him, double the enhanced 
rent is collected. It seems to be a 
very novel state of affairs which needs 
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radical change. IDtimately, 1 find the 
latest rule will be: 

"Where after the cancellation 
ef an allotment under any of these 
rules other than S.R. 317 B-7, 
the residence remains or has re
mained in the occupation of an 
officer to wham it was allotted or 
of anyone cl,aiming through him, 
the full standard rent of the resi
dence under Fundamental Rule 
45-B or twice the standard rent 
under Fundamental Rule 45-A 
or twice the pooled rent standard 
rent under Fundamental Rule 
45-A, if the rent has been pooled, or fi1teen percent of the emolU
ments of the officer, whichever is 
the highest, may be charged for 
the period of such occupation." 

1 have quoted this in extenso just 
to show that it win be impossible for 
a bona fide government employee to 
move to a house although he has ·pur
chased that house so long as this Act 
is in force. This anomaly is there. 
Even the reply of the hon. Home Mi-
nister did not clarify the position. 1 
took pains togo through the rules and 
I had to come forward with this parti
cular amendment. Even if the amend
ment in this form is not acceptable, I 
daresay the purpose for which I have 
brought it is a noble purpose; it is a 
correct purpose. The patent anomaly 
which exists has got to be rectified. I 
will be satisfied if the hon. Minister 
gave me an assurance that for a pe-
riod of five years. there will be no 
question of enhancing the rent which 
is already being paid by the govern
ment employee or there is no question 
of failure to provide him with accom
modation merely because such a thing 
happened. On the basis of his priority, 
he should be allotted a house. If he 
is already in possession of the house, 
the penal provisions af Fundamental 
Rules 45-A or 45-B shauld not apply. 

With these words, I submit that the 
Bill is only seeking ',0 remove a cer
tain anomaly which exists, particularly 
to the government employees living in 

Delhi-the Rules also specify a parti-
cular area-within which area the 
Delhi Rent Control Act is at present 
in force. With these words, I commend 
this Bill .. 

Mr_ Deputy-Speaker: Motion mov
ed: 

"That the Bill to amend tke 
Delhi Rent Control Act, 1958, be 
taken into consideration." 

Shri Bal Raj Madhok (New Delhi): 
Mi. Deputy-8peaker, I rise to sup
port the BilJ which has been moved 
by hon. friend 8hri Tangamani. The 
Bill aims at removing a glaring ano
maly and injustice to a large number 
of government employees in Delhi_ It 
also has a bearing on the wider ques
tion of housing problem in Delhi, not 
only for the government employees, 
but for the general public as well. 

As we all know, Delhi is a growing 
metropolis in which shortage af hous
ing is so glaring. According to the 
master-plan, we need about 31,000 
houses every year in Delhi if the shor
tage in housing is to be overcome. But, 
actually, as a result of the housing 
and land policy of the Government, 
not eVen 1000 houses are being built 
every year. The result is, that this 
problem instead of getting solved is 
becoming more and more acute every 
day. Many people, there'fore, to avoid 
this problem, are taking recourse to 
building ;huggis, unauthorised cons
tructions, thereby creating so many 
new problems, new slums. In a way, 
I 'feel we are ecouraging the people to 
take the law into their own hands 
and make the city idrty. Keeping in 
mind that wider question, I would 
appeal to the Government to review 
the housing and land policy in Delhi. 
Coming to the government servants 
tor whom this Bill is meant, we find 
that in Delhi, governmental activities 
are increasing and the number of em
ployees is also increasing. They also 
require accommodation. According 
to Government figures, the total ac
commodation needed for government 
employees is 69,773, out af which ac
commodation available so far is only 
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28,420, that is, there is is a shortage of 
41,353 houses for government emplo
yees. When they do not get any Gov
ernment built accomodation they have 
to live outside. We must encou
rage even those who have got govern
ment accommodation to build houses 
independently because after retire
ment, they will need them. For that, 
so 'many schemes have 'been made: the 
low income housing schemes, etc. 
When some enterprising government 
servant saves trom his meagre salary 
and builds a house or acquires a small 
house, then, according to the rules 
made by the Government, he cannot 
remain in the house that has been 
given to him by the Government. Or, 
it he continues to live there, he has 
to pay penal rent, which sometimes 
goes up to three times the ordinary 
rent, and sometimes comes to halt of 
his salary. One set of rules made by 
the Government puts a penal rent on 
bim because he has a house. By anG
ther set of rules or laws made by the 
same Government, he cannot get that 
!louse. H you want him to quit be
cause he has has got a hOlDe, you must 
also provide that he gets that house 
to live in. According to the DeIhl 
ltent Centrol Act. he cannot go to that 
!lOUSe for II years. Therefore, that 
poor man is 'beaten trom both sides 118 

they say in Hindi: 

The poor man is .being subjected to 
all kindS of hardships, price, etc. In 
fact, the problems ot a clerk, a small 
man working in the Government 
Offices in Delhi are innumerable. The 
Government, instead of trying to 
solve his problems, is trying to add 
to his problems. That, I say, is unfair 
and unjust. Therefore, the Bill that 
has ben moved is very fair and just. It 
says, either you amend the Rent Con
trol Act so that, if he acquires a house, 
he can go into that house, or it you 
Cannot amend that Act-in fact, that 
Act should be amended for other rea
'ons alsO--at least do not charge penal 
,ent trom the man who is living in a 
~ovemment accommodation, even 
:hough he has got a house of his own. 

, (Amendment) Bill 

I go a step further. Not only do gov
ernment servants-who are in service, 
have acquired a house, need some pro
tection. There are a number of gov
ernment servants who have retired. 
They were serving somewhere and 
they had government accommodation. 
They coine back to Delhi to which 
place they belong or they would like 
to settle here. They have a house and 
that house is rented out. They are 
not able to get back the house. The 
worst part otthe thing is, many pe0-

ple who have rented a house, have 
built their own houses. There are 
~ot hundreds, but thousands ot cues 
where a tenant is paying a rent of Rs. 
ioo, and he is baving his own house for 
which he is getting a rent ot Rs. 500 or 
its. 1000. He does not want to go to 
his own house because the rent that 
he is paying is little and for the hew 
hOuse that he has built, there 
is the rent holiday and he can charge 
any amount of rent tor five years. Here 
is a man who is living in a house on a 
smalI rent while he is ·gettig a higher 
rent elsewhere. He cannot be evicted. 
If you 10k into the case, you will find 
it is a glaring injustice. It is neither 
equitable nor just. TherE!lore, not only 
in the interests of persons who have 
acquired a house, .but in the interests 
of others, persons who have retired or 
even those people who have got a 
particular house on rent and who have 
.built their own house, the Delhi Rent 
Control Act needs to ·be amended. 

There is another aspect of this pro
blem. In respect of allotment otthe 
houses that the Government have 
built, a lot of difficulties have been 
created. As I said, there is a lot of 
shortage. There are government ser
vants who have applied for govern
ment accommodation and there are 
waiting for years. Whenever a new 
Government colony is built and appli
cations are invited, 10r allotment, we 
lind that as many as 50 per cent of the 
houses are reserved for out of tum 
allotment. One can understand, there 
may be special circumsmances where 
there is a man who is ill or something 
has happened and he applies on this 
ground that he should .be given out at 
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tum allotment and it may be taken as 
a special case. But when you begin to 
allot 50 per cent out of turn,-gener
ally those who get out of ·turn allot
ments are people who have some kind 
of a pull-people who have no pull 
may be waiting for 10 years or 15 
years. There are hundreds of such 
cases and they cannot get 
accommodation. 

So, here is a problem which needs 
to be looked into not purely from the 
legalistic point of view or from the 
point of view of the rules that bave 
been framed but :from the human point 
of view. If he looks at the 
problem from that angle, then I 
am sure the hon. Minister will 
find jt quite easy to accept the Bill 
that has been moved. I would request 
him not only to accept this Bill but to 
go through the entire Delhi Rent Con
trol Act and amend it in the light of 
the suggestions that I have made. 

Shri S. M. Banerjee (Kanpur): I rise 
to support this amending Bill moved 
by my hon. .friend Shri Tangamani. I 
would like to take this opportunity to 
place before the House certain diffi
culties experienced by the Government 
servants in general in Delhi in regard 
to housing. After all, why have these 
difficuties arisen? If all Government 
servants are assured a quarter in Delhi 
when they come from outside or they 
are appointed here in Delhi itself, then 
this question wilJ not arise. But this 
difficulty is experienced by nearly 50 
per cent or more of the office clerks or 
other who are working in the Cent
ral Government undertakings, because 
they have not yet been given any hou
,""s. In reply to many of my questions, 
I have been told that houses are com
ing up in Delhi, and that new colonies 
are being built up. That is true. All 
the same, the difficulty is also there. 
There is difficulty about conveyance, 
there is difficulty about accommoda· 
tion and so on. 

After all, an employee in this coun
try has to care :for his old mother, 
father, and sometimes unmarried 
sisters and dependent brothers. So, 
the accommodation given to him 
must be at least two-roomed 
or three-roomed. Otherwise, it is 
impossible for him to keep the 
entire family consisting of his wi!fe 
and his mother and other members of 
his family. In a joint Hindu family, 
it is not possible for the employee to 
ask his mother to remain separately. 

There is also another question to be 
considered. Supposing a particular 
Government employee resides in a lo
cality which has nO Government 
accommodation but which has rented 
accommodation for him, and in 
the meantime, he gets a quar
ter, he loses financially: I shall give 
an illustration to point out how much 
he loses. Supposing the rent for the 
particular house where he was livm. 
before is Rs. 40. The moment he 
leaves that house and gets government 
quarter in a particular colony, either 
in Moti Bagh or in Vinaynagar or in 
any other new governmet colony, then 
he loses his house rent fothwith. He 
was getting Rs. 15 as house rent al-
lowance previously, and with the 
upgrading of Delhi as a class A city, 
he perhaps gets Rs. 20 or Rs. 22 as 
house rent allowance; ilie moment he 
gets a government quarter, he loses 
that house rent allowance. So, there 
is a double deduction. Not only is 10 
per cent of his salary cut, but he also 
loses his house rent allowance. So, the 
man loses about Rs. 40. Supposing I 
am getting Rs. 200 as my basic pay
I am talking of the position after the 
merger of the dearness allowance, be
cause this, I am told, is the Pay Com-
mission formula-then 10 per cent 
or 12t per cent is deducted from 
my salary as rent ot the particular 
quarter; there also, I have to pay 
about Rs. 40. Later on, when I am evi
cted or my family members are evic
ted from that locality, I shall be 
charged a penal rent, which 
according to the information avaft-
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ble with my hon.friend Shri Tan
gamani goes up to Rs. 120. So, 
there is a double deduction here. So, 
when we are discassine this particular 
Bill, I have before me a clear picture 
of the difficulties experienced by the 
Central Government employees. I sub
mit that this double deduction must 
come to an end. If I have to pay ten 
per cent or 12* per cent as house rent 
why should I lose my hOUSe rent al
lowance? If I am paying house rent, 
and it is deducted from salary, why 
should I lOse my house rent al
lowance? I am quite confident that if 
somebody were to take this question 
to a court of law, under the Payment 
af Wages Act, this will be considered 
to be a wrong or illegal deduction. This 
is a matter which the hon. Minister 
has to take note of. 

Then, there is also the difficulty due 
to transport. Take, for instance, the 
service afforded by the DTU buses. 
Suppose a man comes from a far-off 
place like Moti BlIgh II or some such 
area, and suppose he is working in the 
Central Board a[ Revenue or the Com
ptroller and Auditor-Genera!'s office, 
he has to wait in a queue for the bus, 
and it is impossible for him to reach 
his offi.ce in time unless he gets up in 
the early morning and he is at the bu.. 
stop at about 8·30 A.M. As regards how 
the DTU functions, sometimes, I feel 
that its name should have been not 
'Delhi Transport Undertaking', but 
'Don't-Trust-Us.' You can never trust 
the DTU. You do not know whether 
the bus will come at 1 P.M. or at 1· 30 
P.M. Those people who are travelling 
in these buses can bear me out when 
I say that it is really working as 
'Don't-Trust-Us' with the result that 
it has become ~ difficulty for anyone 
to travsl. 

So, I see a good point in this Bill, 
and I feel that this should be accept
Ed at least by the hon. Minister, and 
the interests of the employee's family 
consistine of his mother etc should 
be safeguarded. . 

(Amendment) Bi!! 

There is another difficulty in regard 
to the housing problem in Delhi. I am 
glad that a letter has been issued by 
the Works, Housing and Supply Mi
nistry in this connection. Previously, 
all thOSe employees who came from 
Allahabad, Calcutta, Bombay or other 
places On transfer to Delhi offices. were 
considered to be j unionnost in regard 
to allotment of Government accommo
dation, because their total service 
was not taken into account. But I am 
happy that I have received a letter 
from the Works, Housing and Supply 
Ministry, which clearly says: 

"Revised allotment rules on the 
basis 0'[ the recommendation of 
the cOmmittee are likely to be en
forced from 1st January, 1962. 
Rules are proposed to be revised 
in such a manner that the priority 
date of an officer in relation to a 
class of residence to which he is 
entitled would mean the earliest 
date '[rom which he has been draw
ing the emoluments of a particular 
class or higher class in a post 
under the Central Government 
anywhere in India or abroad. An-
nual applications for allotment of 
general pool accommodation dur
ing the next allIotment year oom
mencing from 1st January, 11162 
have also been called for by the 
Director of Estates, New Delhi, on 
the above-mentioned basis.". 

If this is implemented, I am sure 
the difficulty will be solved. Take, for 
instance, the case of a particular 
Government employee coming from 
Calcutta. When he comes from Cal
cutta and joins the External Mairs 
Ministry or the Home Ministry or 
some other Ministry here, he used to 
become juniormost in Delhi for allot
ment of Government accommodation; 
because only seniority in the station 
used to be taken into account, his 
name used to come last, and he would 
not be entitled to Government 
accommodation. But with the 
taking into account at the total ser
vice whether in India or abroad, he 
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will be considered senior enough. If, 
under the old rules, his order of prio
rity was 25,000 or so in a particular 
category, say, E, 0 or B or anything 
elSe, under the revised rules, his order 
of priority will be 150 or 200, and he 
would be considered as the seniormoot 
for the purpose. I congratulate the 
hon. Minister of Works, Housing and 
Supply on the issue of this letter, but. 
I would say that it should be imple
mented. Unless it is implemented, I 
would be ready to withdraw my 
congratulations. 

In view of these difficulties experi-
enced by the Government servants in 
Delhi, I feel that if this amending Bill 
is accepted, it will surely do good to 
those whose family members are here 
In Delhi and who cannot be accomo
dated in one room only. I would re
quest the hon. Minister to kindly visit 
some of the areas like Sewanagar etc. 
of the class IV employees. You cannot 
have any privacy in those quarters. In 
a single room, the old mother is there, 
the old father is there, and sometimes, 
the young sister is also there, and be
sides the man has also to lead a con
jugal life. He cannot have any pri
vacy there; he cannot have any private 
life unless during the summer he re
quests his old mother or father to 
sleep outside. This is what is hap
pening in these colonies. So, the mi-
nimum accommodation must be a two
roomed tenement. One·roomed tene
ment is abSOlutely out of the question 
now. I am glad that this has been ac
cepted in principle, but I do not know 
when it is goi1l.g to be translated into 
action. 

With these words, I would request 
the hon. Minister to ~indly accept this 
Bill, the object of whfth has been made 
amply clear in the Statement of 
Objects and Reasons. I congratulate 
my hon. friend Shri TanlZamani, who, 
though coming from the south. has 
realised as a citizen of the country, 
the difficulties of the Delhi people. I 
am really thankful to him. and the 
entire people from the north will be 
thankful to J:¥m because he is a person 

coming from the south, and still, h. 
has moved this Blll which is goillg ~ 
benefit most people, not only North 
Indians, but anyone coming from 
Calcutta, Bombay or such places, to 
Delhi, which is the capital of this 
country, and which is going to become 
a cosmopolitan city. 

The Minister of State in the MInis-
try of Home Affairs (Shrl Datar): My 
hon. friend, the Mover, has sponsored 
this Bill on the supposition that there 
are certain inconveniences or hard
shiPs so far as government servants 
are concerned. In the first place, it is 
no. necessary for me to define the 
original section 14 (6) which laid 
down that even if a man were to 
acquire a certain property by transfer, 
he would not be entitled to actual 
possession for a period of five years. 
You are aware that when that Bill 
was passed by Parliament. there was 
considerable discussion over this par
ticular point. The period of five years 
was laid dOwn for the purpose of 
protecting tenants who are in posses
sion of the property, sO that a man 
should not take possession of 't from 
him merely because there is a trans
fer. So it is based on sound principles, 
in the interest of bona fide tenants 
who ought not to be evicted 
immediately. 

My hon. friend has pointed that 
this is likely to cause some hardship 
to government servants. In the first 
place, if a government servant takes 
a house by transfer and if he gets 
possess;on of the House, there is no 
difficulty at all. But my hon. friend 
believes that in view of the very clear 
position laid down in section 14(6), 
he may not be able to take possession. 
That is perfectly correct. Merely be
cause there is a transfer to a govern
ment servant of a house, it would not 
be proper for him to have possession 
in spite of that rule. This is a very 
clear position. I can understand his 
point provided he has a certain hard
ship so far as housing accommodation 
which has been allotted to him is con_ 
cerned. But may I point out very 
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clearly to my hon. friend, that there 
are rules made by the Government of 
India to meet this situation? I believe 
most of. these have been placed on 
the Table of the House also. Accord
ing to these rules, merely because a 
government servant takes a transfer
either purchases or otherwise gets a 
property transferred to him-he does 
not lose his allotment. This should 
be understood very clearly. My hon. 
friend's Bill is on the assumption that 
whenever he gets a transfer, when
ever a government servant purcllasea 
a property-I am putting it in a 
general way-he loses hi!! right of 
allotment and there is a liability on 
his part to vacate the government 
quarter he is occupying. This not the 
correct position. 

In this respect, I would like to invite 
your attention to two rules. Rule 
7(3) (iii) of the Special Accommoda
tion Rules, 1950 says: 

"NotwU!standing anything con
tained in sub-clause (i) or (il) 
above, the Central Government 
may allot or re-allot government 
accommodation to an officer if"-

I would read read sub-clause (b)-

"it is proved to the satisfaction 
of the Central Government that 
such house was given out On lease 
(i) before the posting of the offi
cer to Delhi or New Delhi, (il) 
before the acquisition of such 
house by him, his wife, and depen
dent child, by his father . . . . 
(iii) before the 24th December, 
1955 or (iv) with the express ap
proval of the Government of India, 
and the Central Government w 
satisfied that it is not possible for 
the lessor"-

h~ becomes a lessor on transfer-

"for reasons beyond his control 
to obtain vacant possession of the 
House". 

So far as this ill concerned, the 
position is quite dear. 

Then there are also supplemente.I7 
rules made in this respect. Rb 
317(b) (6) (3) (iii) says: 

"Notwithstanding anything con
tained in 0) and (il) aoove, thll 
Central Government may allot Or 
reallot government accommoda
tion to an ofticer if-· 

(b) it is proved to the satisfac
tion of the Central Government 
that such house was given out on 
lease (i) before the posting of the 
oflicer to Delhi or New Delhi, 
(il) before the acquisition of such 
house by him . . . (ill) before the 
24th December 1955 or (iv) with 
the express approval of the Gov
e=ent of India, and the Central 
Gove=ent is satisfied that it ia 
not possible for the lessor for 
reasons beyond his controf to 
obtain vacant possession of the 
house". 

Under these circumstan~es, there 
will not be any hardship at all. 
Assuming that a· government se1"Yll!lt 
purchases a house, merely because lIli 
purchases a house or solely on acco
unt of the fact of his having taken 
this transfer, he does not render him-
.elf liable to eviction from his govern
ment accommodation. On the other 
hand, under this rule he is likely to 
continue to occupy the housing accom
modation allotted to him. 

Shri Tangamanl: Will he pay the 
aame rent Or enhanced rent? 

Shri Datar: Let me answer one 
point first and then I will come to the 
next. 

So far as the first point is concern
ed, in this particular case my han. 
friend's supposition is entirely wrong. 
The government servant is not liable 
to eviction simply because he pur
chases a property. He is likely to be 
evicted when after purchase, he gets 
possession of tFte . property. After get
ting possession of the property, if lie 
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:till wants to continue in possession of 
:he government allotment' with a 
~iew to have some profit-oftentimes 
when a property is purchased, it can 
be leased on a higher amount and the 
officer is likely to prefer to remain in 
the government allotment-that will 
not· be permitted. 

I can understand the difficuty felt 
by the hon. Member, but in such a 
case, the rule is very clear. Unless 
the man gets possession of the House-
here also there are other rules with 
which I need not bother the House-
he will not be affected. Assuming, 
for example, that he purchases a very 
small house and even if he were to 
obtain possession of it, it would not 
be proper for him or convenient for 
him to go there, he is entitled to 
remain in the house allotted to him 
under the rules. Only when he pur
chases a house and it is good for him 
to live in and he has obtained pos
session of it but doCs not want to go 
there, will penal rent be charged. 
Penal rent is not charged merely 
because he has purchased a house. 

If under the law there is a statutory 
bar preventing him from getting pos
sess-ion of the House, it would not be 
proper to charge him penal rent. Penal 
rent is charged only under certain cir
cumstances when he has purchased 
the house, got possessi&n of it, it is good 
for him to live in but still he does not 
want to oCCUpy it. Under these cir
cumstances both the objections of the 
hon. Mem~ are not valid. 

Lastly, I should also point out to 
my hon. friend that what he has done 
in his desire to represent government 
servants is perfectly understood. But 
can we make such a distinction only 
so far as government servants are con
cerned? My point is a constitutional 
OOe. According to the provisions of the 
Constitution, is it open to Us to make 
any discrimination in favour of only 
Govermnent servants? The hon. Mem
ber desires to put in certain expres
.sions in sub-clause of section 14: 

"Except in the case of a Gov
ernment servant who has been al
lotted a Government accommoda
tion and is liable to eviction under 
the rules governing such allot-
ment ...... " 

I invite his attention and the attention 
of the House to article 14 of the Cons_ 
titution: 

"The State shall not deny to any 
person eqaality before the law or 
the equal protection of the laws 
within the territory of India." 

have no desire to impute motives 
either to the Government servant or 
anybody else. Let us proceed on the 
footing that the whole thing is done in 
a legitimate, bona {ide, manner. As-
suming that I puhchase property, will 
it not mean that if I happen to be 
somebody other than a Government 
servant, I cannot take possession for 
five years, but if I happen to be a 
Government servant, I can take pos
session immediately. This point should 
be understood. Government servants 
are citizens of India. They are entitled 
to certain concesS'ions as Government 
servants which we are giving to them. 

16 hrs. 

My hon. friend Shri Banerjee rais
ed certain general questions which 
have no direct bearing upon this Bill. 
If there are any grievances or real 
hardships, the Government Servants' 
associations are entitled to approach 
the Government, and may I promise 
this House that in all cases of real 
grievances or hardships, Government 
will try to see that they are removed 
to the extent possible. 

As I said, so far as the present Bill 
is concerned, three points were raised. 
One is on the basis that there is an 
immediate liablity or susceptibility to 
eviction. That is not there. TheR, the
feeling was that penal rent would be 
charged as a matter of course. That 
also I have answered. The third point 
is the constitutional difllculty of mak-
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ing the Government servants a class 
by themselves. 

It is ats. quite likely that if any 
such favoured treatment is allowed, 
apart from the constitutional objec
tion it may be abused by some Gov
ernment servants. Merely because he 
is a Government scrvant, he has 
besn saved from sub-clause 6. 
Thsrefore, the tendency would be 
for transfer of property to a Gov
ernment servant either under the 
feeling that he is exempted, or 
even otherwise also. I do not like 
to d&al with this particular aspect of 
the question, but let Us not do any
thing that is either unconstitutional or 
likely to bs abused 

So, I request my hon. friend not 
to press this Bill. 

Shri Tangamani: I am grateful to 
the hon. Minister for the explanation 
that he has given and for the 
assurance that the Central Govern
ment employees will not meet with 
hardship, but my real fear is that most 
of the rules to which he made refer
ence are rules relating to 1955, and 
there is a specific reference that the 
lands or houses acquired by them 
should be before 1955, but the Act to 
which I referred is the Act of 1958. 
At least I hope the rules will be so 
modified that there is no question of 
evicting these people for five years. 
The rule says: 

"If it appears to the Central 
Government that no efforts have 
been made to obtain vacant pos
session .... ., 

How can he take any steps for getting 
vacant possession when the Act defi
nitely bars him from moving the Con
troller fOr getting vacant possession? 
That was my point. 

I am aware of the Constitutional 
proVision, but I have only mentioned 
that if a certain class of people are 
otherwise deba1'1'ed, that disquali6.ca
tion will have to be counterbalanced 
and they may be given certain faci
lities. It is not trying to give extra 
benefit to a certain group of people. 

Criminal PToceduTe 
(Amendment) Bill 

Here are certain people who are under 
certain disadvantages according to the 
rules. If the rules regarding allot
menL are clear, this question will not 
llrise at all. Only where the Govern
ment servant can prove that the rules 
really debar him from continuing in the 
place which was allotted, this provi
sion 'can be invoked. So, I was rather 
surprised why article 14 was brought 
in with reference to such an innocuous 
legislation. 

Anyway, in an indirect way he has 
promised that there will not be any 

, hardship. 

Shri Datar: These rules were made 
only in 1960. 

8hri Tangamani: Mostly they refer 
to occupation prior to 1955. They are 
aU amendments to these rules. My 
grievance is that the amendments do 
not go far enough. They have not 
taken into consideration the Act of 
1958, that is my point. 

In view of what he has said, I am 
not pressing the Bill as I wanted to. 
I only hope the Government will see 
to it that the rules are modified, and 
that those who are now under any 
disqualification or have to pay en1oanc
ed rent where the five year period has 
not lapsed, will be repaid the arrears. 

Mr. Deputy-Speaker: Has the han. 
Member the permission of the House 
to withdraw the Bill? 

Bon. Members: Yes. 

The Bill was, by leave, withdrawn. 

16.07 hrs. 

CODE OF CRIMINAL PROCEDURE' 
(AllENDMENT) BILL 

(Amendment of Section 488) by 
Shri Ajit Singh Sarhadi 

Shri Ajit SinP Sarhadi (Ludhi
!Ina): I beg to move: 
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''That the Bill f1!l"ther to amend 
the Code of Criminal Procedure, 
1898 be taken into comideration." 

The amendments which this Bill 
proposes are two. Firstly, in SectiOlil 
488 of the Criminal Procedure Code 
it proposes that the word "child" 
wherever it occurs should be substitut
ed by "daughter or son". Secondly, 
the amendment proposed is that in 
sub-sectiOn (4), for the words "if she 
is living in adultery", the words ''if 
she had sexual intercourse with any 
person other than her spouse" should 
be substituted. 

My object in bringing these two 
minor amendments is to clarify the 
confusion and meet the con1lict which 
hall crept in in the rufmgs of the 
different High Courts. 

The original sectiOn 488 runs u 
under: 

"If any person having sufficient 
means neglects or refuses to main
tain his wife or his legitimate or 
illegitimate child unable to main
tain itself, the District Magistrate, 
a Presidency Magistrate, a Sub
Divisional Magistrate or a Maeis
trate of the first class may, upon 
proof of such neglect or refusal 
order such person to make a 
monthly allowance for the main
tenance of his wife or such child, 
at such monthly rate, not exceed
ing five hundred rupees in the 
whoie, as such Magistrate thinks 
fit, and to pay the same to such 
person as the Magistrate from time 
to time directs." 

The expression used here is "legitimate 
or illegitimate child". "Child" i~ the 
word which has created some confu
sion. As the hon. Minister wUf bear 
me out, certain High Courts have 
given interpretations to this word 
"child" as a person below the age of 
18 who is not able to contract, that is 
a minor. But the words in the seetion 

Bill 

"a child who ia unable to maintain 
itself" clearly postulate that the inten
tion of the legislature was not tJus, 
that it should be a minor child, but 
any offspring which is not able to 
maintain itself. Whatever the age, he 
or she would be entitled to mainten
ance from the parent if unable to 
maintain himself or herself. Of course, 
the moment a girl gets married, she 
is able to maintain herself because 
she is married, but otherwise the 
object of the original section was this. 
A daughter or a son who is unable to 
maintain herself or himself would be 
entitled to maintenance because she or 
he is unable to maintain herself or 
himself. But we find the different 
High Courts interpreting the word 
'child' differently. 

I need not cite all the authorities 
that are on the point. But I would 
just refer to a few. The Madras High 
Court, in A.I.R. 195& Madras 394, has 
definitely held that a child means a 
minor. And the moment a person IS 

able to contract, he or she would not 
be entitled to maintenance because the 
word 'child' is used. This was ba,ed 
on the original ruling in 1914 Madras 
249. Another ruling of the Madras 
High Court in 1925 Madras 491 has 
held about a daughter that if she gets 
married and is in a poor condition 
and her husband is not able to ma'n
tain her, still she is entitled. That is 
contradictory to the ruling in 1950 
Madras 394. Similarly, in 1941 Madras 
685, a single judge ruling has held that 
a child does not mean any minor but 
a category of persons who are not 
able to maintain themselves. So, in 
the Madras High Court itself there is 
no final j udgmen t. 

I will just draw the attention of the 
Minister to the rulings of the Calcutta 
High Colirt. In 1935 Calcutta 485, it 
has been held that a child means a 
minor. Then, later on in 1950 Calcutta 
465, a single judge ruling and also in 
1951 Calcutta 66, another single judge 
ruling it has been held that the age 
is not' the criterion whether a person 
is Q child or not. He or £he would be 
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entitled to maintenance if he or she i5 
not able to maintain himself or her
sell. In Calcutta High Court itself we 
aave two ruings on one side and 
another on the other side; and theM 
i5 no final authority. 

Coming nearer home, our own High 
Court; in 1933 Lahore 249, has held 
that a child means a minor and would 
only be entitled to maintenance. The 
same year in a decision in Lahore 
1026, it was held that age is not the 
consideration. If he or she is unable 
to maintain himself or hersel1 then 
he or she would be entitled to main
tenance. In 1941 Lahore 92, the matter 
was referred to a Division Bench and 
still we have not got a final ruling. 
The Division Bench never gave ruling 
about the definition of the word 
·child'. Recently, in 1960, the Punjab 
High Court has held that the word 
'child' includes any person of any age, 
daughter or son, who is unable to 
maintain herself or himself. 

Even in Nagpur we have got diffe-
rent authorities. In 1922 Nagpur 249, 
it was held by a single judge that 
'child' means a minor. In 1950 Nagpur 
231, it has been held that it refers to 
a person of any category provided he 
or she is unable to maintain himself 
Or herself. 

So, my respectful submission is that 
this is a very important section which 
lays down the liability of the parent 
to maintain the child; that is of the 
father to maintain his offspring 
whether a girl or a boy. How far that 
liability goes is an important ques
tion. I would certainly say that the 
liability lasts as long as the father is 
alive if the child, whatever its age, is 
unable to maintain itself. 

Suppose there is a lame daughter 
or a blind daughter who is unable to 
maintain herself-or a blind son
then. certainly, the liability is on the 
father. 

I submit that the original intention 
of section 448 (1) was definitely this 
that if the child of whatever age, he 
or she. is unable to maintain it!lelf. 

... 
then it would be liability of the father. 
But the different decisions of the 
different High Couris and different 
decisions of the same High Court inter 
.e have created a confiict and a con
fusion. Therefore, I have proposed ill 
this Bill tltat the word 'child' be 
substituted by the words 'daughter or 
son', in order to eliminate the ques
tion of age at all because that word 
has created confusion. Every person 
if he or she is unable to maintain 
himself or herself should be entitled 
to maintenance provided the other 
conditions mentioned in section 488 
are fulfilled. This i5 the first part of 
my amendment. 

The next part relates to !leCtion 
488 (4). Originally, the clause runs 
thtU: 

"No wife shall be entitled to 
receive an allowance from her 
husband under this section if she 
is living in adultery, or if, with
out any sufficient reason, she 
refuses to live with her husband, 
or if they are living separately by 
mutual consent." 

This definitely postulates that if she 
is living in adultery she is not entitled 
to maintenance from her husband. 
There is a consensus of opinion in all 
the High Courts that if she is living 
in adultery, that is, if she is the mis
tress of somebody else she is not 
entitled. But if the lapse is one. two 
three or four, it would not disentitle 
her to maintenance. So far the deci
sion is correct and that is the inter
pretation of section 488(4). The 
original allowance has to be fixed 
under section 488 (1). And when the 
question of realisation comes in. under 
clause (4), it can be contended that 
she is living in adultery. That has 
been interpreted to be as, being the 
mistress of somebody else and living 
with him. If she has committed 
lapses, once or twice, then, it would 
not disentitle her to maintenance. 

But we have passed the Hindu 
Marriage Act of 1955. It lays down 
that a spouse is entitled to judicial 
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separation on the grounds &iven in 
clause (f) of section 10. It lays down 
that either party to a marriage 
whether solemnised before or after 
the commencement of this Act may 
present a petition to the District 
Court praying for a decree for judi
c;al Sei)a;:ation on the groand that 
the other party has had sexual inter
course with a person other than his 
or her sflOuse. I will read the rele
vant words of clause (f). 

"After the solemnisation of the 
marriage has had sexual inter
course with a perSOn other than 
his or her spouse." 

That is, the moment it is established 
that the woman has committed even 
one act of adultery, that entitles the 
husband to judicial separation. This 
is the legal position so far as this Act 
is concerned. 

Now, for the purpose of divorce, 
certainly, living in adultery is one 
condition under section 13. But, under 
section, for judicial separation, even 
one act of adultery is sufficient. But 
that is not so under section 488 
Cr.P.C. It entitles the lady .to main
tenance howsoever many lapses she 
may have, provided she is not living 
as the mistress or somebody else. 
This is an anomalous position. 

Therefore, in order to remove this 
conflict between the two Acts and to 
bring a cleaner life, I have proposed 
an amendment to clause (4) of section 
488. That is: 

"for the words 'if she is living 
in adultery', the words 'if she lmd 
sexual intercourse with any person 
other than her spouse' shall be 
substituted." 

I have only shifted these words 
bodily from clause (f) of section 10 
of the Hindu Marriage Act and 
incorporated them here. That is such 
an act of sexual intercourse would 
disentitle the lady to maintenance 
from her husband.. It brings it in 

Procedure (Amendment) 
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consonance with the provisions of the 
Hindu Marriage Act pertaining to 
judicial separation. The second reason 
is that it would lead to a cleaner life. 
We have given the right of judicial 
separation and the right of divorce for 
the reason that domestic discorel 
shoul.d not remain. 

Mr. Deputy-Speaker: Why should 
these two be equated? Take the 
instance of a wife; if there has been 
one act of adultery or sexual inter
course with a person other than her 
spouse, then the husband has the 
choice to seek judicial separation. 
When he seeks that, simply because 
one lapse has been committed, he 
should have the advantage of absolv
ing himself from paying compensation 
as well? 

8hri Ajit 8iDgh Sarhadi: Your 
observations are very relevant and I 
will meet the point. I agree that these 
two Acts relate to social legislation. 
Anybody would not certainly go in 
for judicial separation even if there 
is one act. If one spouse wants to 
remain separate, none wants to have 
a claim; that would lead to more 
domestic harmony. But the moment 
the woman comes forward despite 
more than ten lapses or even a few 
and claims maintenance the husband 
should have a right to make a plea 
that she is not entitled to maintenance 
because of adultery. Your point 
would cut the other way also; you 
will be forcing everybody to go in for 
judicial separation on one act of 
adultery. 

Mr. Deputy-Speaker: There is no 
question of forcing anybody but the 
effect of the two has been kept rather 
separate. One is not so serious as the 
other. In one case if he feels offended 
he must feel o1l'ended--and wants a 
remedy, he can go as far as separa
tion but if it is a continuous lapse and 
the lady is living in adultery then 
certainly she could not claim 
maintenance. 
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Sui Ajit Siqh Sarhadi: If she 
Jives in adultery the husband can seek 
divorce. 

Mr. Deputy-Speaker: If she Jives in 
adultery and she has to go to the 
court for maintenance then certainly 
she has already deserted or she is not 
being kept by the husband already 
when she goes to the court for main
tenance. Therefore, she is not being 
maintained. Though it may not be 
judicial separation by law, already 
they would be living separately. 

Shri Ajit Siqh Sarhadi: That is 
by implication. That gives a right to 
spouse to bring in a petition for 
divorce if she is living' in adultery; 
that debars her of maintenance. 

My respectful submission to the 
House is to see whether it is not 
necessary to bring harmony between 
the two provisions which are identi
cal. The moment you deprive a 
women who has conunitted an act of 
adultery from the right of mainten
ance under section 488, you lead her 
to a cleaner life than otherwise. When 
the debate on this section took place, 
this was objected to. I place this 
amendment for the consideration of 
the hon. Minister and I hope the 
Government will find its way to con
sider it somehow. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Code of Criminal Procedure, 
1898 be taken into consideration." 

The Minister of State in the MinJs-
try. of Home Mairs (Shrl Datar): 
Sir, I can very clearly understand the 
objects which the hon. Member has 
in view. But we have to take into 
consideration the context in which 
section 488 was introduced, not in the 
substantive law of the land but in the 
criminal law of the land. Therefore, 
it would not be proDer to draw an 
anology between section 488 of the 
Cr.P.C. in so far as it bears on the 
right or obligation of maintenance and 
the other Acts, the ffindu Marriage 

Bill 
Act or the Hindu Divorce Act or the 
other Acts of different conununities. 

In the Criminal Procedure Code, 
naturally we deal with the desire to 
maintain a peaceful society and a 
more or less harmonious society. I 
may point out why section 488 has 
been introduced in the Criminal Pro
cedure Code. The object is to prevent 
domestic troubles in the family getting 
into the society and creating further 
trouble. If the husband and wife are 
so scandalously quarrelling with each 
other, it may even lead to trouble not 
only in the family but in the society 
also. When the Criminal Procedure 
Code was framed there was a very 
large measure of illiteracy, almost an 
astounding measure of illiteracy, in 
the whole of India. Secondly, let us 
assume that a husband is in a position 
to maintain his wife, but still does 
not do so on account of certain 
reasons, right or wrong, then it will 
lead to vagrancy on the part of the 
wife. In the case of poor families, if 
a woman is not maintained properly 
she would go out and become a vag
rant and perhaps in certain cases she 
will be compelled to lead not nece~
sarily a desirable type of life. It is 
on account of these considerations of 
the general security and harmony of 
the society that the provision regard
ing maintenance was made so that 
peace and harmony should remain in 
the family and therefore harmony in 
society should be ensured to a certain 
extent. That is the reason why it i8 
necessary to understand the context 
in which section 488 was introduced. 
This is a special provision and if I 
mistake not, it is only in the Indian 
criminal law. 

Before I deal with the two points 
which the hon. Member has made out, 
I may point out that the Law Com
mission have now been considerin« 
the general question as to whether 
any revision in the Criminal Proce-
dure Code as also in the Indian Penal 
Code is necessary. They are examin
ing the two Codes very carefully to 
see whether any changes in the law 
are necessary. Therefore, I am con-
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fident that it would also consider the 
suitability or otherwise of the present 
provisions in section 488 and I would 
aSsure my hon. friend that a copy of 
the debate on this Bill will also be 
forwarded to the Law Commission for 
their proper consideration. It was 
only iri 1956 that we had a fairly 
exhaustive revision of the Criminal 
Procedure Code. It would not be 
proper that so far as such important 
laws are concerned, I refer to these 
two Codes, they should be amended 
piecemeal. All the same my hon. 
friend has made a number of sugges
tions which I am quite confident the 
Law Commission will take into 
account and consider whether any 
cnanges are at all' necessary. This is 
110 far as the general aspect of the 
matter is concerned. 

My hon. friend proposes to make 
two cllanges. One is that iri place of 
the word "child", the words "son or 
daughter" should be substituted. 
Secondly, in place of the expres
sion ''living in adultery", he wants the 
expression, "sexual intercourse" etc., 
should be substituted. The word 
"child", as my hon. friend rightly 
pointed out, has been held to mean a 
ininor child or a minor son or a minor 
daughter. I will not go into the old 
history. But I was just reminded of 
the principles on which mitintenance 
-.,as to be granted in the original law 
of the land, namely, Manu Smriti. 
3,000 years ago, as YOU are aware, 
Manu Smriti laid down certain princi
ples of law, some of which are in 
vogue even today, so far as F.indu law 
is concerned. Manu Smriti and 
Yagnavalkya Smriti are two very pre
cious documents dealing not only with 
the principles but also with the enun
ciation of the various doctrines deal
ing with civil and criminal law. In 
the Manu Smriti itself, they have laid 
down the conditions under which a 
person or a relative could be entitled 
to mainten,ance: not all persons are 
entitled to maintenance. But with 
regard to each category of relative, 
• certain expression or an attribute 

Procedure (Amendment) 
Bm 

has been put in. Then only he or 
she will be entitled to maintenance. 

I was reminded of three categories 
of pc-""Sons who were cntiUed to main
tenance. One was mata and pita, the 
father and mother. Every father and 
mother is not entitled to maintenance. 
That is the reason why it has been put 
down ascnfr "11m ftrn"U that is. parent, 
father or· mother, is entitled to main
tenance, only when they are very old. 

~ 1fI1fr Then comes wife, so long 
as she is a chaste wife. As I have 
pointed out in this case, same exception 
in the iriterests of society was made so 
far as chastity is concerned. That is 
the reason why in the Hindu law, 
considerable importance was attached 
to maintenance of chastity, and the 
good conduct of the wife before she 
is entitled to maintenance. You 
must have seen in the various earlier 
rulings-rulings of the 'eighties and 
the nineties-what they have said. It 
was stated that if it was fOUnd that 
a wife had become unchaste on ac
count of certain extenuating cireum
stances, she should be given what Wall 

known as a starving allowance. That 
means, an allowance just su1licient to 
keep l1er from starvation. In that con
nection, the word "mociT llTlri baa 
been put in. That was the reason 
Why good conduct Or chasttty was in
sisted upon and now also it is part of 
the Hindu law of the land. 

Coming to the relevant portion, 
this is the first ca tegory ~1i!T ~ ~. 

Then . comes the second category. S.; 
far as the son or daughter is con
cerned, he or she is entitled to main
tenance provided he or she is a 
shishu, that is, a minor. The word 
shishu has been put in to show that 
only a minor is entitled to mainten
ance. For example, take the case of 
a major, unmarried daughter or a 
major son. Is she or he entitled to 
maintenance? No. Two condition. 
were necessary. 



2773 Cods AGRAHAYANA 11, 1883 (SAKA) of Crimina! 2774 

Mr. Deputy-Speaker: There is one 
difference between the conditions that 
prevailed then and that are prevalent 
now. There was no question of un
employment then. Everyone who 
could work and was-a major could 
find employment and earn for himself 
Or herself. Now, the conditions are 
different; even if the person is willing, 
prepared or is capable of working, he 
Or she might not fineI employment. 

Shri Datar: Merely because he does 
not find employment, the question is 
whether he or she should be a drain 
on the parents. That is what I was 
trying to point out. So far as the 
original law was concerned, two prin
ciples were laid down. One is that 
after a son or a daughter became a 
major, there was no question of his 
inability to maintain himself. He 
has got to maintain himself or to take 
the consequences. Therefore, the 
word "shishu" was put in. Shishu 
means a child, a minor child. I am 
obliged to my hon. friend, Shri Ajit 
Singe Sarhadi, for the views he has 
pointed out so far as the High Courts 
of Madra'lland Calcutta are concerned. 
They have rightly interpreted the ex
pression "child" as corresponding to 
the Sanskrit word "shishu" which 
means a minor. 

For example, let us take the case 
of a minor girl If the minor girl 
has been married or could have been 
married in the former times, without 
the question of her age coming in, in 
that case, the moment she is married, 
she has . to find out her maintenance 
from her husband's family and not 
from her father's family. So far as 
the son is concerned, sO long as he is 
a minor, he has got to be provided 
tor, with maintenance by the father. 
Apart from the other question of 
Hindu law, where a minor also had 
an inherent interest in that property, 
he had got to be maintained because 
lIIaintenance depended upon the right 
of possession of property. Apart 
from the possession of property, the 
father had an obligation ,to maintain 
his IIOIl so long as the son is a minor. 

Procedure (Amendment) 
Bm 

The question of "unable to maintain" 
was put in because there might be 
certain cases where there is a bay, 
say, of 15 years of age-technically he 
is not a major-if he is strong enough 
and well-educated, it is his duty to 
maintain himself and not to seek 
maintenance from his father. There
fore, I would submit that the word 
"ehild" was purposely put in as cor
responding to the Sanskrit word 
"Shishu" which meant minor. So, I 
would point out to my hon. friend 
that if the words "son or daughter" 
are put in, a case might arise where 
even a major might claim mainten
ance and might say that he is not in 
a position to maintain himself. The 
question arises only in the case of a 
minor and not otherwise. So, I sub
mit that in view of what my hon. 
friend has pointed out, there are 
different judicial pronouncements 50 
far as the interpretation of the €.X-

pression "child" is concerned, and we 
might better leave it to the Law Com
mission to consider the question. But 
still, I would like to tell my hon. 
friend, in all humility, that the word 
"child" was purposely put in when 
the Criminal Procedure Code was en
acted, with the object that the word 
''ehild'' has to mean a minor son or 
a minor daughter. 

Secondly, the contention of my hon. 
friend is that section 488 of the Crimi
nal Procedure Code ought to be 
brought into conformity with what he 
has stated, that is, the Hindu Marri
age Act. So far as the Hindu Marri
age Act is concerned, there are certain 
obligations and rights which have 
been provided for. Certain obliga· 
tions have been provided for or pro
vided against. That is the reason 
why certain results would follow 
Let us, for example, say there is even 
a single lapse from virtue. My hOIl. 
friend wants the words "sexual inter
course with any person other than hi. 
spouse", to be put in in the place of 
the words "living in adultery". Let 
us not take into account either the 
considerations of morality or the con
siderations that prevailed with the 
framers of the law when ths Hindu 
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iarriage Act or other Act!; were 
ramed by Parliament Or the legi!la
Jres. Here, we have to take into 
coount the question that it has a 
earing on the Criminal Procedure 
:ode. Therefore, assuming for argu
lent's sake, there is a single lapse 
rom virtue, the next question that 
fill have to be considered is whether 
t is a voluntary act or by force; 
specially in a society which is still, 
() a large extent in the rural areas, 
lliterate, one has to be very careful. 
){ten times, on account of Wse in
lucements and certain other circum
tances, it is quite likely that a young 
voman might be led astray without 
Inderstanding the full implications. I 
'an even concede for the sake of 
"gument that in a particular case, 
,he might have even VOluntarily 
ubmitted herself under the stress 01 
.hat you can call infatuation. But 
he question is, whether such a single 
1M has to be penal in the sense that 
,he has to lose all her right of main
enance. That is why the words put 
n were 'living in adultery'. 

When the Cr. P.C. was framed, 
adultery' was considered at great 
ength and the present deftnjtion of 
;he word 'adultery' in the Indian 
~enal Code was arrived at after a lot 
)f dis<:ussion. I believe it went on 
'or two or three years and· ultimately 
1 limited definition of the expression 
adultery' was evolved. It is not the 
adultery that we in Hindu society 
understand. It is a particular type 
()f definition of adultery that ulti
mately found favour with the framers 
()f I.P.C. But apart from that, let us 
understand that the word here is used 
in a general sense. So far as the 
wife is concerned, living in adultery 
means living in a course of unchastity. 
When a person commits an offence 
once, then there is a possibility of 
what is known as 10C1U penitentiae; 
he can improve and repent. But if 
a woman has been living in adultery 
in the sense that she is carrying OJ! 
unchastity more or less as a matter 

Procedure (Amendment) 
Bill 

one, then it becomes a course of con
duct. Then it will be presumed that 
her course of conduct or her indulg
ence in adultery was one which could 
be called voluntary and persistent on 
her part. So, the Cr. P.C. stated that 
when ·a woman has been living in 
adultery, persisting in living on terms 
of illicit intimacy with others mor" 
or less habitually, she ought til be 
disentitled to maintenance. That 
was why this parlticuliar expression 
was put in. 

I remember a Bombay High Court 
ruling that a single lapse from virtue 
should not be considered as a bar 
under section 488; they took the gene
ral view against the background of 
the Cr. P.C. It is not a question of 
ethics, morality or conduct of a par
ticular person so far as substantiv~ 
rights are concerned. In view of 
what I have pointed out, this ex
pression was purposely put in and it 
has been interpreted righly. We 
might not say that they are quite 
correct so far as strict ethics are con
cerned. But generally, taking into 
alX!ount the context of the need for 
providing maintenance in the interest 
of the harmony of the family and the 
harmony of the society, with a vie .... 
to prevent vagrancy, the expression 
that has beim used is in my opinion 
deliberate. 

The expression 'sexual intercourse 
with any person other than his or her 
spouse' is the right expression so far 
as the Hindu Marriage Act or the 1 ..... 
of divorce is concerned. Here we 
are concerned only with the question 
of grant of maintenance in the in
terests of society and with a view to 
prevent vagrancy and other undesir
able social results. So, for that pur-
pose only this expression has been 
advisedly used and properly inter
preted by a number of High Court~. 

Taking into account all these cir
cumstances, I hope that my hon. 
friend, though his object is perfectly 
understandable, would not press this 
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the context in which both the words 
have been used. I hope he would 
allow us to request the Law Commis
sion to consider this matter also along 
with their general examination of the 
Cr. P.C. and the I.P.C. 

Shri Ajit Singh Sarhadi: Mr. 
Deputy-Speaker, I am glad that the 
Minister has said that the Law Com
mission is seiZed Of this matter. But 
I beg to differ in the interpretation 
that the hon. Minister has given about 
'child'. Of course, as he said, the 
Calcutta and Madras High Courts 
have held in certain rulings that 
'child' is a minor. But there is COn
conflict in those two High Courts 
inter se. The other High Couris 
have unanimously held that child 
does not mean a minor, but means a 
son or daughter of any age pNvided 
he or she is unable to maintain him
self Or herself. 

I referred to the Calcutta High 
Court judgment in 1935 by a single 
Judge. In 1950, the Calcutta High 
Court took a different view. My 
respectful submission is that if a son 
or daughter is incapacitated or un
able to maintain himself or herself, 
there should be liability on the father 
to maintain that child, however old 
he or she may be. The very purpose 
of the words 'unable to maintain it
self' means that the original intention 
of the framers was that whatever be 
the age of the child, if he or she is 
unable to maintain himself or herself, 
there is liability on the father to 
maintain the child. Of course, when 
the girl is married, that is a different 
thing. Otherwise, there is liability 
on the father. 

I welcome the f~t that the Law 
Commission will take into considera
tion all these points for fixing liability 
on an individual about maintenancE' 
and I hope it would also take into 
consideration liability of one's father 
and mother also, if they are unable 
to maintain themselves. That would 
certainly be correct and I think the 
Law Commission would be very well
advised to take this into consideration. 

1544 (Ai) LSD-8. 

[ submit that the word 'child' should 
be clarified to mean that whatever 
the age, the son or daughter who is 
unable to maintain himself or herself, 
should be maintained by the father. 

I agree with the Minister that the 
condition for maintenance of wife 
should be chastity. I submit that 
even one act of adultery on the part 
of the woman should disentitle her 
to maintenance. That will be in a~
cordance with the quotation he has 
himself made that chastity should be 
condition precedent to the right of 
maintenance. So, the expression in 
Cr. P.C. should be brought into con
sonance with the provisions of the 
Hindu Marriage Act. I am glad it 
will be looked into by the Law Com
mission and seek permission to with
draw my Bill. 

Mr. Deputy-Speaker: Has he the 
permission of the House to withdraw 
his Bill? 

Some Bon. Members: Yes. 

Mr. Deputy-Speaker: Permission is 
granted. 

The Bill was, by leave, withdrawn. 

18.48 Ms. 

MINIMUM PRICE OF JUTE BILL 

Shri Ibnlan Sinha (Siwan) rOBe-

Mr. Deputy-Speaker: Would it be of 
any use to him? He has just the 
opportunity of speaking for 12 minutes. 

Shri Jiln1an Sinha: I will be satis
fied with whatever I can say during 
that time. 

I beg to move: 

"That the Bill to provide for 
fixation of minimwn price of jute 
be taken into consideration." 

Coming as I do from a State which 
produces jute in abundance and as it 
has been affected by fluctuation in 
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prices leading to very serious results 
[ have taken this opportunity of im
pressing upon the Government the 
desirability of an early fixation of a 
statutory minimum price of jute. 
From my own experience of minimum 
price in respect of sugarcane which 
also grows in abudance in my Statc. 
r am satisfied that the measure is of 
material hellp to the producer and 
the industry as a whole. 

We have looked into the figures of 
product;on, export and import of jute 
and we are satisfied that the measures 
taken by Government for the deve
lopment of jute industry in this coun
try are very wholesome. We have 
not forgotten the day when India, 
just after the partition, was very 
deficient in respect of jute production 
in the country. All soon as we took 
note of the position and of the defi
ciency that we suffered from it, this 
Government took serious steps to 
develop the production of jute. And, 
now, thanks to the success of thosn 
efforts, we have now turned the cor·
ner and we can, I should say, a little 
proudly say that we are now ?racti
cally out of the woods. 

But the position in respect of those 
who produce the commodity and who 
contributed to the success of the mea· 
sures taken by the Government to 
make the country self-sufficient in 
respect of jute production and also 
even enable that commodity to be 
exported outside-I am not speaking 
of jute goods but about raw jute as 
a . commodity-is very bad and they 
have suffered very seriously at the 
hands of those who deal in that 
commodity. 

Practically, Sir, the Government 
has not taken any measures to stabi
lise the price of jute with the ~esult 
that various malpractices obtain in the 
market. The dealers or those who 
deal in the commoditY-I mean the 
middle-men-make a very good profit 
out of the produce made by the sweat 
of the brow of the cultivators. The 
nrirp nf iutp a~ far R:~ thp. C'l11tivatnl''':: 

are concerned is very low. As soon 
as the jute leaves the house ·)f the 
cultivators and it goes into the 
market, the traders or the dealers ill 
the commodity corner the stock and 
an artificial scarcity is cl'eated with 
the result that the price is raised very 
high. Thereby, by exploiting the 
cultivators the middle-men become 
rich. When this House, as we have 
seen on many occasions. often takes 
up the matter. the Government does 
take some measures. Only the other 
day the hon. Minister for small indus
tries made a statement in this 
House-I am not quoting the w'bole 
thing to save time-that the .1uctu
ations in the jute market have been 
very serious. the prices have even 
come down to uneconomic levels and 
that they are taking measures to see 
tbat the prices do not go down still 
lower. That assurance was giv~n by 
the han. Minister only the other day 
in this House. That only shows that 
fluctuations are there about which the 
Government are also somewhat 
alarmed. 

We have had the experience of not 
only seeing the growers exploited by 
the middle-men, but we have also 
seen a lot of malpractices obtaining 
in the market at the hands of those 
who purchase the commodity. They 
adopt what you caU dhalta. They 
have different sets of measures and 
weights. For purchasing a commo
dity in the market they use a cer
tain set of weights which are actuaUy 
di1!erent from what they use for sell
ing the same commodity. When they 
sell they use a different set of wei~hts 
which are very much lower in weights 
than the weights at which they pur
chased. Therefore, the malpractices 
and exploitation in respect of jute 
obtaining in the market deserve the 
very serious and early attention 'at 
the hands of the Government of this 
land. As I have said, it was the 
growers who contributed to the deve
lopment of our jute industry, They 
have not only made the country self
sufficient but they have -also enabled 
U~ to pxnnrt iutp tn ::I C'prtAin pvtpnt 
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That person who has contributed so 
much for the success of increased pro
duction certainly deserves every con
sideration from our Government. By 
virtue of their own contribution they 
deserve the sympathy of the Govern
ment and that sympathy can be shown 
only by taking strong and effective 
measures for protection. That pro
tection can be given only when Gov
ernment statutorily fi;{ the price of 
jute in the land. 

This Bill, as will be evident from 
the Statement of Objects and Reasons, 
provides for the fixation of minimum 
price for j ute in the country. The 
reasons given in the Statement of 
Objects and Reasons are very obvious, 
and they are only. two. Firstly we 
have to save the jute growers from 
exploitation by the middle-men. 
Secondly, we have to encourage the 
further production of jute in the 
country not only by guaranteeing 
the minimum price but also by giving 
him protection from the malpractices 
of the middle-men who deal in this 
commodity and exploit the grower 
for his own aggrandisement. This is 
the state of affairs which deserves 
very careful and early consideration 
by the Government. 

The jute industry is not a very 
small industry. The importance of 
this commodity can be judged by th .. 
fact that over twenty lakhs of acres 
of land are involved in the cultiva
tion and the export of jute goods that 
are produced in this country, after 
satisfying requirements of our coun
try-of course, we import jute also 
for certain purposes-that has risen 
up from a low beginning and it is 
now about Rs. 100 crores a year. 
This is a very big figure indeed ar,d 
the class of persons who enable us 
to export jute to such a great extent 
certainly are entitled to get protection 
from the Government. This state of 
affairs requires very early attention 
and should be tackled in an efficient 
Way. 

The number of jute growers is in 
legion. It is not only certain bie 

capitalists who grow jute. There are 
small petty farmers in my State 
whose number is not only in thousands 
but in lakhs. They are spread all 
over the region to wliicn r belong, 
namely the eastern region consisting 
of Bihar. Bengal and Assam. These 
are the main jute growing areas of 
nur country. I have seen with my 
Own eyes the plight of the growers 
of jute who are very mercilessly ex
ploited by those who deal in this com
modity. It is only to save the grow
ers from exploitation by the dealers 
that I have taken the opportunity of 
taking the time of the House at the 
fag end of the House, probably at the 
fag end of our term a1so. So, I hope 
Government. will take into considera
tion the condition of the growers and 
devise measures, as I proposed in my 
Bill, by fixing the minimum price or 
by any measures that they consider 
sufficient to protect the interests of 
the grower. 

We have seen that Government 
have made an announcement that the 
Jute Mills Association have proposed 
to establish some agency to have some 
buffer stock and that agency is going 
to be registered. What the fate of 
that agency will be, nobody knows. 
In any case, that agency will be an 
agency of the Jute Mills Association. 
Though I would not like to blame it, 
that Association has been the main 
target of our attack in this House. 
I would not like to call it the devil 
of the peace because I am not SUI e 
whether it is a parliamentary ex
pression. The Jute Mills Association 
has exploited the growers to a great 
extent in a way that suited it. It 
is only because Of the alertness of 
this House and the responsiveness of 
the Government to the demands of 
this House that occasionally some 
measures have been taken to give the 
growers some relief. In order that 
the relief may be a permanent one 
and the growers may be saved statu
tOrily from the exploitation and iron 
grips of those who deal in this com
modity, I propose that tlie price of 
jute may be fixed statutorily. 
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17.00 hrs. 

This is not the only commodity for 
which I have proposed this measure. 
As the House knows, the Government 
has been fixing the price of sugarcane 
from year to year for a long time. 
The States had been doing it in for
mer years, but far some-time past tbe 
Centre has taken upon itseH the l'e8-

ponsibility and the duty -of fixing th e 
statutory minimum price of sugar
cane. The result is obvious. The 
Second Five Year Plan had a target 
ot 22 lakh tons of sugar production 
in this country and with the measures 
that the Government took by fixing 
the statutory minimum price of ;ugar
cane the country has overshot the 
target to a very great extent. So 
far as I remember the target was 22 
lakh tons and what the growers pro-

Committee 

duced last year was 30 lakh tons ior 
which the country might be proud. 

Mr. Deputy-Speaker: The hon. 
Member might continue next time if 
he has better luck. 

BUSINESS ADVISORY COMMITTEE 

SIXTY-SEVENTH REPORT 

Shri Rane (Buldana): Sir, I beg to 
present the Sixty-seventh Report of 
the Business Advisory Committee. 

17.01 hrs. 

The Lok Sabha then ad;ourned till 
Eleven oj the Clock on Mandal/, 
December 4, 1961/Agrahal/ana 13, 
1883 (Saka). 
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ORAL ANSWERS TO QUE3-
TIONS 2553-\,2 

S.Q. Subject 
No. 

491 Drug plants 
492 Interim award of lute Wage 

Board 
494 Techr.ological centre for 

Food Processing and Fruit 
Cann i" g Plar. t 

495 U.S. aid to under-developed 
countries 

496 Industrial Surv: y of l'n-mu 
anj Kashmir 

498 Inquiry into the murder of 
Dr. Ao 

49J El<pJrt of m.:lg."eso 
501 Wages in coal mines 
502 Exchange of lockers, bank 

accounts etc 
503 Rebate on handspun silk 

yarn 
504 All India Radio 
505 Fonn'~lation of Annual Plans 
509 Price-Page Schedule 
510 Extradition Treaty with 

Pakistan 
513 Time Table (-or Ihe lIudget 

Session 
.516 Fertilizer Factory in U.P. 
519 ExpJrt incentives to minga

nese mine-owners 
521 Mechanisation of small scale 

industries 
52Z Folk song' 
523 Sub-JJvisiQ:1. of plou of land 

in Delhi 
524 Communist infiltration into 

Sikkim. 
526 Ceylon Immigration Act 

WRITTEN ANSWERS TO 

COLUMN~ 

2553-55 

255~ 

2569-70 

2570-7'-
2573"-76 

2576-79 

'-579-80 

'-580-81 
2581-83 

QUESTIONS 2591.-2646 

S.Q. 
No. 

~93 Jaldhaka river in Bhutan 2592-93 
497 Organic chemicals 2593 
500 Textile industry in Ahmeda-

bad 2593-94 
506 Slum clearttce in Delhi '-594 
'07 Indian doctors serving in 

Burma 2594 
508 Explosion in Southern India 

Exporting Company Fire-
works at Sivakasi 2594-95 

WRITTEN ANSWERS TO 
QUESTIONS-eontd. 

S.Q. Subject 
No. 

COLUMNS 

5 I I Asia Magazine 2595-96 

5 I 2 Displaced hmilies in Purana 
Quila New Delhi 2596 

514 Trainirg of ma"ag(m(rt 
personr.el 2596-97 

515 Expo" of jute b.gs and 
hessian cloth 10 Cuba 2597 

517 Int~rnation.l Ore and F. rti-
lizers Corporation of "Nt'" 
York 2597 

51B Dtvdoprnc:I!l ot land at 
Faridabad 2598 

520 L.I.C. invesrrncr.ts f<>r Hous-
ing Schemes 2598-99 

525 Manufacture of rubber tyrtS 25"9 

U.S.Q. 
No. 

1001 Small scale industries in 
Gujarat . 2599-2(00 

1002 Trainirg in Business Ma-
nagement 2600 

1003 Rebate of Handloom Wea-
\,ers' Cooperative Societies 
in Maharashtra 2600 

1004 Foreign companies in cot-
ton textile industry 

1005 Refugees from:East Bengal 
1006 Import of Indian handlooms 

by Ceylon 
1007 Trade with Ladakh and 

Tibet 
1008 Import-Export lioonces 
1009 Passports issued to Indians 

to visit China 
1010 Dandakaranya project 
lOll Tibetan refugees in India. 
Ion Registered unemployed in 

Punjab 
1013 !Service of beef in Delhi 

hotels 
1014 Qocupationals risks in in

dustry 
101 S Loans to industrialists in 

Kanpur 
1016 FinaDc:lal control over public 

undertakings 
1017 Textile mills in Punjab 
1018 Film ) 1 rem·)val of un-

touchability 

2600-01 

2602 

3606 

2606 
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WRITl'EN ANSWERS TO 
QUESTION~ontd. 

U.S.Q. Sub;ect 
No. 

10J9 Aluminium ph!!t in 
M .. dhya Pradesh 

1020 Shifting 01 Government 

COLUMNS 

ollic,. oUtside D 'lhi 2608 
1021 Short Wave transmitt·:!r at 

KUrseong 2~o8-09 

1022 Indian Traje Ag,ncy Build-
ing h Gyantse (Tibet) 2609-10 

1023 Geneva Conference in Laos 2510 
1024 Economic Dovdopment of 

Kerala .. 26 II 
1025 Coal Washing Plant 26II 
1026 EX1)ort of leather goods to 

Switzerland . 2612 
1027 Paper plants . 2612-13 
1028 Aid at Afric.n countries 2613 
1029 Free World Common 

Market 2613-14 
1030 Wool combing plant at 

Ludhiana . 2614 
1031 Coirindustryin Kerala 2614-15 
1032 Trade with Iran 2615 
1033 House building loans for 

Government employees 2615 

1034 Construction of quarters 
during Third Plan 2615-16 

1035 Survey of the carpet in-
dustry 2616 

1036 Industries (Developmen t 
and Regulation) Act, 1951 2617 

1037 Small Scale Industries Board 2617 
1038 Industrial Estates 2617-18 

1039 Demond for Indian glass . 
1040 C,ntral park in Connaught 

Cirucs, New Delhi . 
1041 Taxation during Third 

Plan period 
1042 Appointment of Tea Ad

visers in West Germany 
and Iran 

1043 Industrial est.tes 
1044 Importoffihns 
1045 Teacher Administrator< 
1046 Small Scale Industries 
1047 L.I.C. loan for Punjab 

Government for building 
houses 

1048 Transfer at plots in Delhi 
1049 Tea export to Chile 
1050 Production oftea 
1051 Seminar on Code of Dis

cipline 

2618-19 

2619-20 

2620 

2620-21 
2621-22 

2622 
2523 

2 523-24 

2524 
252~-25 

2625 
2625-25 

2525-27 

WRITl'EN ANSWERS TO 
QUESTION~ontd. 

U.S.Q. 
No. 

l052 Conference 
Planners 

Sub;ect 

of Asian 

1053 Atomic Power Station r.ear 

COLUMNS 

Tarapur 2628 
J054 Janpath Hotel, New Delhi 2628 
1055 Claims of displaced persons 2528-~9 

l056 Import and export policy . 2629 
1057 Cotton Spinning Mills in 

Raichur District, Mysore 
State 2629-30 

1058 Exhibition at Seattle in 
U.S.A. 2630-31 

1059 Accident in Delhi Cloth 
Mills Chemical Works, 
Delhi 2631 

1060 Employees' state Insurance 
Scheme 

1061 Raw film factory 
1062 EUropean Common Market 
1063 'l'rade team from Indonesia 
1064 Import of Taxi meters . 
1065 House building in Shrinivas-

puri and Pinjrapole in 

2631 -32 

2532-33 
2533 
2 633 
2634 

Delhi - 2534-35 

1066 Mohantmadpur-Munerka 
colony 2535-36 

1067 Allottees at upper storeys in 
Lajpat Nagar, New Delhi 2636 

1068 -C' type quarters in Lajpat 
Nagar, New Delhi 2636-37 

1069 Quarters in LajpatNagar-II 
New Delhi . 2637 

1070 Displaced persons colonies 
in New Delhi 2537-38 

1071 Artificial pearls and 
diamonds 2638 

1072 Attack by Pakistanis on a 
village near Gulmarg Pass 2638-39 

1073 Council for Gla.. and 
Ceramics 2639-40 

I074 "Guarantee Organisation" 
of Reserve Bank of! ndia . 2640-42 

1075 Newsprint . 2642-43 
1076 Quarters in Kasturba Nagar 2643 
1077 Reorganisation of Coffee 

Board 2643-44 
1078 Small Scale Industries in 

Punjab 2644-45 
1079 National awards for safety 

in industries 2645 
1080 Export at onions and dried 

fish to Ceyion 2545-46 
1081 Wage Boards f·or Plantations 

Industry 2546 
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C()LUM!"~'5 

MOTION FOR ADJOURN-
MENT • 2647-55 

The Speaker withheld hi. con-
sent to the moving of an 
adjournment motion given 
notice of by Sarvashri Nath 
Pai and Narayan Ganesh 
Goray regarding the alleged 
police excesses at Nipani 
on the 27th November, 1961 
resulting in injuries to 
several persons. 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 2655-56 

Shri Tangamani called the 
attention of the Minister 
of Railways to the Eastern 
R.i1way having provided a 
special train to Hindustan 
Motors from Howrah to 
Hind Motors Halt to take 
people for breaking the strike 
at their workshop. 

The Deputy Minister of Rail-
ways (Shri Sbahnawaz 
Khan) made a statement 
in regard thereto. 

PAPERS LAID ON THE 
TABLE 2656-57 

(I) A copy each of the follow-
wing papers :-
(i) Annual Report of the 

Indian Refineries Limited 
for the year 1960-61 along 
with the Audited Accounts 
and COmmenta of the 
Comptroller and Auditor
General thereon, under 
sub section (I) of section 
619A of the Companies 
Act, 1956. 

(il) Review by the Govern
ment of the work;ng of 
the above Company. 

(2) A copy each of the follow
ing papers :-

(i) Annual Report of the 
National Industrial De
velopment Corporation 
Limited for the year 
1960-61 along with the 
Audited Accounts and 
comments of the Comp
troller and Auditor-Ge
neral thereon, under sub
section (I) of section 619A 
of the Companies Act, 
1956. 

(il) Review by the Govern
ment of the working of 
the above Company. 

PAPERS LAID ON THE 
TABLE-contd. 

(3) A copy of the Revision 
It Applications (procedure) 
, Rules 1961 published in 

Notification No. G.S.R. 
1171 dated the 23<d'l'Sep
tember, 1961, under sub-
section (z) of section z8A ~ 
of the Indian Boilers Act, 
1923· 
(4) A copy of I Notification 
No. F.zo(6)/61-Lab. (i) 
published in Delhi Gazette 
dated the 14th ' September, 
1961 making certain amend
ments to the Delhi Shops and 
Establishments Rules, 1954, 
under sub-section (3) of sec
tion 47 of the Delhi Shops 
and Establishments Act, 1954. 
(5) A copy of Notification 
No. G.S.R. 1382 dated the 
18th November, 1961 un
der sub-section (2) of section 
4 of the Employees' Pro
vident Funds Act, 1952 
making certain amendment 
to Schedule I to the said 
Act. 

MESSAGES FROM RA)"YA 

CoLUMN:; 

SABHA . . . 2657-59 
Secretary reported the follow-

ing messages from Raiya 
Sabba : 

(I) That Raiya Sabba bad 
agreed without any amend
ment to follOwing Bills 
passed by Lok Sabba : 
(i) Maternity Benefit Bill, 

1961. 
(ii) Coffee (Amendment) 

Bill 1961. 
(iii) Apprentices Bill, 1961. 
(iv) Assam Municipal 

(Manipur Amendment) 
BiIl,1961 . 

(v) Industries (Develop
ment and Regulation) 
Amendment Bill, 1961. 

(2) That Raiya Sabba had 
no recommendations to 
make to Lok Sabha in re
gard to the Voluntary 
Surrender of Salaries (Exem-
ption from Taxation) BiO, 
1961. 

(3)(i) That Raiya Sabba had 
passed the Indian Succes
sion (Amendment) BiO, 
1961. 

(ii) That Raiya Sabba bad 
passed the Air Corporations 
(Amendment) BiO, 1961. 
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BILLS PASSED BY RAJYA 
SABHA-LAID ON THE 
TABLE 2659-60 

Secretary laid on the Table 
the followng Bills, as passed 
by Rajya Sabha:-

(I) The Indian Succession 
(Amendment) Bill, 1961. 

(2) The Air Corporations 
(Amendment) Bill, 1961. 

ARREST OF MEMBER. 

The Speaker informed Lok 
Sabha that he had received 
a telegram dated the 1St 
December, 1961, from the 
Judicial Sub-Magistrate 
Trichur saying that Shri 
K.K. Warior was arrested 
on the 30th November, 1961 
and was produced before him 
on the 21st December, 1961 
in connection with a C1.se re-
gistered against him under 
Sections '43, 145, 147, 341 
353 and 447 read with Sec
tions 109 and 117 of the 
Indian Penal Code and was 
remanded to custody for 
seven days at the Special 
Sub-Jail, Vijyur, pending 
investigation. 

STATEMENTS BY MINIS-

2660 

TERS 2~0 

(i) The MiniSler of Commerce 
(Shri Kanungo) laid on the 
Table a statrment on the 
functions ard the activities 
of the State Trading Cor
poration of India Limited. 

(ii) The Minister of Parlia
mentary Alfars (Shri Satya
narayan Sinha) made a state
ment regarding the Go
vernment business for the 
week commencing the 4th 
December, 1961. 

BILLS INTRODUCED . 2664-66 

(I) The State Financial Cor-
porations (Amendment) 
Bill, 1961.~ 

(2) The Dock Workers (Re
gulation of Employment) 
Amendment Bill, 1961. 

(3) The Delhi University 
(Amendment) Bill, 1961. 

DEMANDS FOR SUPPLE
MENTARY GRANTS (RAIL 

COLUMNS 

WAYS), 1961-62 . • 2666-86 

Further discussion on the De-
mands for Supplementary 
Grants in respects of the 
Budget (Railways) for 
1961-62 concluded and the 
demands were voted in 
full. 

MOTION RE. MAJOR RAIL-
WAY ACCIDENTS. 2686-2716 

Shri Rajendra Singh moved 
the motion reo statement by 
the Railway Minister dated 
20-11-61 on major accidents 
which occurred recently. 
An amendment to the mo-
tion was moved by Shri 
Vajpayee. The discussion 
was not concluded. 

PRIVATE MEMBERS' BILLS 
INTRODUCED. 2716-18 
(I) The Hindu Succession 

(Amendment) Bill, 1961 
(Insertion of new sectoin 23A) 
by Shri Ajit Singh Sarhadi. 

(2) The Film Industry Workers 
(Improvement of Working 
Conditions) Bill, 1961, by 
Shri N.G. Garay. 

(3) The Coir Industry (Amend 
ment) Bill, 1961 (Amend-
ment of section 10, 20 21 and 
26) by Shri S.C. Samanta. 

(4) The All India Ayurvedic 
University Bill, 1961 by 
Shri A.T. Sarma. 

(5) The Civil Aviation (Li
censing) Bill. 1961, by Shri 
Amjad Ali. 

PRIVATE MEMBERS' BILL 
NEGATIVED . 2718-38 
Discussion on the motion to 

consider the Restoration of 
Places of Religious Worship 
Bill, moved by Shri Pra-
kash Vir Shastri on 1-9-61, 
continued. Shri Prakash Vir 
Shastri replied to the dehate. 
The motion was negatived . 

PRIVATE MEMBERS' BILL 
WITHDRAWN. . ~738-78 
(I) Shri Tangamani moved 

that the Delhi Rent Control 
(Amendment) Bill (Amend-
ment of section 14) be taken 
into consideration. He also 
replied to the debate. The 
Bill was, by leave, with-
drawn. 
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PRIVATE MEMBERS' BILL 
WITHDRAWN-contd. 

(2) Shri Ajit Singh Sarhadi 
moved that the Code of 
Criminal Procedure (Am-
endment) Bill (Amendment 
Df section 488), be taken 
into consideration. He also 
replied to the debate. The 
Bill was, by leave, with
drawn. 

PRIVATE MEMBERS' BILL 
UNDER CONSIDERATION 2778-84 
Shri Jhulan Sinha moved that 

the Minimum Price of Jute 
Bill be taken into considera-
tion. The discussion was 
Ilot c:oncluded. 

REPORT OF BUS~S 
ADVISORY COMMITTEE 
PRESENTED 

Sixty-seventh Report was 
presented. 

AGENDA FOR MONDAY, 
DECEMBER 4,I96I/AGRA
HAYANA 13,1883 (Saka). 

Discussion on the latest Chi-
nese incursions into Indian 
territory, and consideration 
0: Demands for Supple
mentary Grants in respect 
of Budget (General) for 
1961-62. 

2794 
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